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LOK SABHA
Thursday, 13th March, 1958.

¥ —
The Lok Sabha met at Eleven of the
Clock

{Mgr. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Small Scale Industries

-
"Shrl 8. C. Samanta:

*916, Shri Bhakt Darshan:
T\Shﬂ Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the provision of Rs. 61
crores made in the Second Five Year
Plan for the development of small
scale industries is being reduced due
to shortage of country's resources,
and

(b) f so, by how much?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Plamning (Shri L, N. Mishra):
{a) No such decision has been taken
so far.

{b) Does not arise.

Shri 8. C. Samanta: May I know
whether the National Small Scale In-
dustries Development Corporation
which has been formed, will spend the
whole of this amount or a part of it”

The Minister of Industry (Shri
Manubhal Shah): Rs, 61 crores are
provided for the entire small-scale
industries of which the Corporation is
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only a small part. It deals with hire-
purchase and marketing of small-
scale industries.

Shri 8. C. Samanta: During the dis-
cussion of the second Five Year Plan,
Dr. Ghosh of the Planning Commis-
sion informed us that Rs. 200 crores
will be set apart for small-scale indus-
tries. May 1 know whether this
amount mentioned by the hon. Minis-
ter is a part of jt?

Shri Manubhai Shah: Out of
Rs. 200 crores, Rs. 61 crores are for
the small-scale industries, Rs. 585
crores for the handloom industry,
Rs. §55°5 crores for the khadi and vil-
lage industries; Rs. 9 crores for handi-
crafts and the rest for miscellaneous
industries like coir, silk ete.

Shrimat Tarkeshwari Sinha: May I
have an idea of the actual amount that
has been so far utilised for the
development of the small-scale indus-
tries and how far it has come to the
expectations?

Shri Manubhal Shah: In the last
two years, including the current year,
the progress has been steady and
every year we are increasing the pro-
visions so as to consume the entire
amount in the five years.

Shri Supakar: May 1 know what
amount has been actually spent during
the last two years®

Shri Manubhai Shah: Actually the
main question relates to small-scale
industries. But if the hon. Member
is interested in the entire orbit of
small-scale and village industries and
the khadi commission, I can supply
the information. As far as small-
scale industries are concerned, last
year the provision was about Rs. 9
crores and this year about Rs. 105
crores have been provided.
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Shri Damani;: May I know how the
Small Industries Services Institute
keeps a check on the proper utilisa-
tion of the loans advanced?

Shri Manubhai Shah: The Small
Industries Services Institute is not for
advancing loans. They are for pro-
viding services and the technical
know-how to the small industries.

Shrl Ramanathan Chettiar: May I
know the data by which the Govern-
ment defines small-scale industries?

Shri Manubhai Shah: At present
the definition is less than Rs. 5 lakhs
in the capital outlay and less than
50 people to be employed.

Shri Hem Barua: May I know the
number of industrial estates so far
started with Government assistance
for the development of the small-scale
industries and the financial assistance
given so far?

Shri Manubhat Shah: Actually this
does not arise out of this question.
But as the hon. Member has asked,
51 industrial estates have been approv-
ed so far. The programme is to have
100 industrial estates.

Mr. Speaker: He is asking about
estates relating to small-scale indus-
tries.

Shri Manubhai Shah: Yes, Sir; they
are all relating to small-scale indus-
tries.

Shri Hem Barua: What about finan-
cial assistance?

Shri Manubhai Shah: The financial
assistance is in the nature of loans to
the State Governments

sl ®Ro ®to fr¥4fY: ¥g wenl 7
™ ® ¥ fad ¢3eita mrfen g aeie
fea @ z fa 7 =a T TR
®Y qZMAT &\ F wrAAT 93 F fe
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A wvE waTg e ¥ auife aw 1A gy
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Hindi Lexicon

*917. Shri Gajendra Prasad Sinha:
Will the Minister of Information and
Broadcasting be pleased to state the
progress that has been made in the
preparation of a Hindi Lexicon?

The Minister of Information and
Broadcasting (Dr. Keskar): All India
Radio 1s preparing a lexicon mainly
meant for use in 1ts News Service.
There i1s no immediate intention of
publishing it. The work is progres-
sing and, as it will have to be con-
stantly revised and kept uptodate
it, will have to be considered a conti-
nuing work.

Shri Gajendra Prasad Sinha: May
I know whether there is any com-
mittee to prepare it or the depart-
ment itself is preparing it?
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Dr, Keskar: There iz a committee
to supervise it and in that commit-
tee we have included representatives

of all regional languages in order to
help with suitable words from other

languages also.

Bhri Gajendra Prasad Sinha: What
is the strength of the committee and
what are the qualifications laid
down for the members?

Dr. Keskar: The committee is not
a committee of officials. It is a com-
mittee of eminent public men and

qualifications for such purposes can-
not be laid down.

ot wo Wwe fEAdY : ¥ IFAr
argar g e ot w1 ¥ e A
qfaariedt F5dr ¥ WX §75 I
g Amfkmafemd =
FTHT F1 AW TF FALT T I E 7

o GWET ° AL BT §F AT
H ®W {7 2 4% AT O § TR
ATaT & 9wt qATE ATy § )
afe7 &F @a g R 3f aw
sfmr  eat mx gfer & fed ot
e WA § A WA« WS T AR
i e, w g o aed 7@ & fa
AT SATANT FAT @ 39 ST @W 9N
A7 & gEAmTA &7 )

Shri Tyagi: Is it a fact that the
Ministry of Education is also side
by side preparing a Hindi lexicon and
if that is so, may 1 know if there is
any co-ordination between the two
Ministries working for the same pur-
pose?

Dr. Keskar: There 1s. As I said,
the lexicon that we are preparing
pertains only to certain types of
words, It is not all-comprehensive
while the work carried on by the
Education Ministry is of a more
comprehensive character. At the
same time, there is full co-ordination;
all that is done by the Education
Ministry is sent to wus.
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Bhri Ranga: Is a similar effort
being made in the other languages
also and why is it that Government

have not thought of publishing them,
because it should be possible for
them to again publish revised educa-
tions as and made when further
improvement is made?

Dr. Keskar: We are doing it for
other languages also. In fact, a
large number of technical words that
we are preparing for our news ser-
vices are circulated to all the regional
language units to find out from them
whether they have got equivalent
words which might be better than
those we are using and we profit
from that experience.

§t W T = AW Ay Aar
O TATAT AT W@ A T
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@ awEifer R arfes s o2fr
i g @ faw #r fod gt w3
Pl agritd sndagaa ®
a4 mfus W gadtlas o= w1 o
& fomwr saw ame Al & A A
R agg A fema AR E 0 A
# e # 0% ma & T ogferw
AT R
Shri Goray: How many words are

likely to be incorporated in this
lexicon?

Dr. Keskar: It is very difficult to
say, because the lexicon is not really
a lexicon of words alone, but phrases
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and -groups of words in current use,
whether in political or economic or
parliamentary use, which have to be
interpreted by the news bulletin.
They are also taken into considera-
tion.

Trade with Portugal

+
918, Shri Rameshwar Tantia:
Shri Gajendra Prasad Sinha:

Will the Minister of Commerce and
Industry be pleased to lay a statement
showing the present volume of India's
imports from and exports to Portugal
and the commodities involved?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement showing the volume of
India’s trade with Portugal during the
first nine months of 1957 which are
the latest available figures, is laid on
the Table of the House. [See Appen-
dix V, annexure No. 13A.}

Shri Rameshwar Tantia: In view of
our relations with Portugal, may 1
know whether it is not desirable that
we should stop trade with that counry?

Shri Batish Chandra: This matter
nhas been examined and it has been
found that on wider political amnd
economic considerations, it is not
worthwhile taking that step,

Shri Joachim Alva: In 1957, im-
ports from Portugal to India were of
the order of Rs. 38,23,000, of which
cork manufactures alone accounted for
Rs, 35,23,000. I want to know whether
attempts have been made to import
these cork manufactured articles from
Spain, the next-door neighbour with
whom we have diplomatic relations
and no relations at all with Portugal.

The Minister of Commerce and
Industry (Shri Morarji Desal): We
have got to look to what is more pro-
fitable, and that is how it is done.

Shri Goray: How does it
with our political policy
Portugal?

square

towards
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Shri Morarji Desal: Our political
policy is to have enmity with none.

Shri Dasappa: May I know how it
happens that the Imports into India
are much more than our exports to
Goa? ’

Shri Morarji Desai: We require
more things from them, and they
require less things from us.

Shri T. K. Chaudhuri: Has the
Government ever taken into considera-
tion that our trade relations with
Portugal are likely to help our cause
in regard to Goa?

Mr. Speaker: I am not allowing
this question.

Shri Morarjl Desai: There seems to
be a feeling that we are exporting
these things to Goa. It is entirely
wrong. It is a question of Portugal or
Portuguese East Africa where they go
or come from,

Mr. Speaker: Apart from this, it is
a question of policy. It does not
arise out of the question. I allowed
one small question.

Next question.

g ferm wimam oy,
e

. oY e A
€ Lt wo Wo mT :

#qT AN WM 28 AAET, 2Ev0
& Arafea g9 A& 238 ¥ IALF
qEGY O g7 & R AT w9 fE

(%) g (#190T) # Faney
facor wmam ¥ Farfea o & @y
gy dm e afagd .

(@) sw a% foaar =g gur @;
U154

(n) 7z ¥ 9. &7 aw  ~qrfy
1 a@gm ?
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Shri Shivananjappa: May I know:
whether there is a Cosmic Ray Re-
search Branch at the Indian Institute
of Science, Bangalore?

Mr. Speaker: It does not arise out
of this.

Shri Jawaharlal Nehru: [ do not
quite understand. These investiga-
tions have to be carried out at various
latitudes and at wvarious altitudes,
apart from the Universities or Insti-
tutes. And this place, Gulmarg, was
chosen because of the accessibility to
a certain height which was not avail-
able at most other places. It was
chosen after a committee had toured
all over India. It is suifable, but
even that cannot be approached in
winter till some kind of a ropeway
is made. It is hoped that when this
ropeway is made therc will be a
great convenience not only to the
scientists but to the tourists also.

Occupation of Charland by Pakistan

*920. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Strared Question
No. 562 on the 27th November, 1857
and state:

(a) whether any reply has been
received from the Pakistan Govern-
ment with regard to the protest lodg-
ed with them against the occupation
of Charland along the Surma River
opposite Levarputa camp near Karim-
ganj by the Pakistanis under armed
protection; and

(b) it so, the nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Pakistan Government have acknow-
ledged receipt of the protest. Their
final reply has not vet been received.

Shri D. C. Sharma: May 1 know if
there has been any meeting between.
our political officer and on the East
Pakistan side to decide this issue?
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Shri Sadath Al Khan: Yes, Sir, on
two occasions a meeting was arranged
between the Deputy Commissioner,
Sylhet, and the Deputy Commissioner
on our side at Cachar, in November
1954 and March 1856. Certain agree-
ments were arrived at, but they were
broken no sonner they were made, by
the Pakistani nationals.

Shri D. C. Sharma: May I know
whether any part of the Surma river
is in the Indian territory and how
much of it is in Pakistan territory?

External Affairs and Finance (Bhri
Jawsharlal Nebhru): These difficulties
arise annually because the rivers
change their course, which is a great
nuisance. Sometimes the change of
the course is in our favour, sometimes
in Pakistan's favour, Sometimes it
changes its course in our favour in one
place, and in their favour at another
place. Naturally, people living on
either side of the river either in
Pakistan or in India are very much
put out if one person’s land is covered
up. And subsequently when an island
or Charland occurs in the middle of
the river, he considers it his own.
Sometimes both parties consider it as
their own. So all these difficulties
arise which really are not, if I may
say so, international difficulties but
border difficulties which frequently
occur where these riverine changes
take place. They can be settled only
locally this way,

Bhri 8. C. Samanta: Is it not a fact
that half the portion of the river on
the Pakistan side belongs to Pakistan?

Mr. Speaker: He means generally
with respect to all navigable rivers.
The hon. Member wants to know
whether half of the river on the

Pakistan side does not belong to
Pakistan.
Shri Jawaharial Nehru: That

depends in some cases it may be half,
and in some cases it may be that the
whole of it belongs to us.
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Shri Hem Barua: In view of the
fact that this Charland occupied by

border, which ran into as many as
twenty-seven in number during the
later half of 1957, may I know if
Government have considered a propo-
sal to dislodge them from this un-
authorised occupation, il necessary
with arms?

Shri Jawaharlal Nehru: The ques-
tjon that arises is whether it is un-
authorised or not. It is unauthorised,
in our opinion; it may be authorised
in the other person’s opinion—I am
not just talking about this particular
case, but there are so many other
cases, Every year a new patch of
land or new islands appear in the
middle of the river. And we have a
case about it. Pakistan has a certain
demand upon it. We have to appoint
some machinery to decide it. We do
not decide every question by sending
an army, which is rather a crude way
of dealing with such things.

Shri Hem Barua: What is the harm,
when we have to protect our home and
hearth? We are protesting......

Mr. Speaker: The hon. Member is
imagining a difficulty and answering.
All that the Prime Minister says is
that it must first of all be decided to
whom it belongs.

Shri Hem Barua: The occupation is
unauthorised. That it why we are
lodging a protest.

Shri Jawaharlal Nehru: He is refer-
ring to places about which in our
opinion there is no doubt, they belong
to us. But even there we sometimes
have check posts, etc. We try to avoid
brandishing a lathi or a sword all the
time,

Bhri Hem Barua: To protect our

Mr. Speaker: It is a suggestion.

Bhri Goray: Does it mean that our
frontiers will always remain unstable?
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Shri Jawaharial Nehru: It is a diffi-
cult question to say. If the hon
Member tells me that in the interior
of India there is some insecurity
because of dacoity, I hope the dacoity
will cease some time—and I hope the
international dacoities will also cease.
But one cannot guarantee when there
will be perfect security.

Shri T. K. Chaudhuri: In view of
the fact that in undivided India, parti-
cularly in East and West Bengal, there
was a rule in Land Development with
regard to possession and occupation of
the Charlands, did our Government
ever approach the East Pakistan Gov-
ernment with the suggestion that these
difficulties or disputes over Charlands
which arise both on the Ganga border
and also on the Surma border be
settled on the basis of these accepted
conventions which, 1 think, are accept-
ed both by the East Pakistan Govern-
ment and the West Bengal Govern-
ment in their respective territories, and
that was the convention in those days
also in undivided India?

Mr. Speaker: How did it arise in
undivided India?

Shri T. K. Chaudhuri: Because of
the border.

Mr, Speaker: That is between village
and village.

Shri T. K. Chaudhari: You do not
understand it, Sir.... (Interruptions).

Mr. Speaker: I will ask the Minis-
ter to answer if he has understood.

Shri T. K. Chaudhuri: Let me ex-
plain it a little. My district is suffer-
ing. (Interruptions).

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: Sir, I take
it that it is on the basis of well-
recognised practices that these ques-
tions are discussed. 1 cannot definitely
say whether they refer to a particular
convention or rule—I mean what the
hon. Member has referred to. Bat the
iwo parties, the two Commissioners or
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others on either side discuss it on the
basis of the practices in the past with
maps and charts,

Shri Hem Barua: But Pakistan
breaks them immediately.

Plastic Industry

*921. Shri Heda: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) the number of factories that
manufacture dies and moulds requir-
ed by the processing plastic indus-
tries;

(b) their present production; and

(c) what are the present require-
ments?

The Minister of Indastry (Shri
Manubhai Shah): (a) Four engineer-
ing firms as well as 16 Plastic mould-
ing concerns msake moulds for the
plastic industry.

(b) Precise information regarding
the production by the engineering con-
cerns is not available. The number of
moulds manufactured by the plastic
moulders is about 250 per annum.

(e) Exact information is not avail-
able but some dies still continue to be
imported.

Shri Heda: Has the Government
made any survey or assessment of our
requirement of these moulds and are
there any plans to have them manu-
factured in India?

Shri Manubhai Shah: There is a
steady rise in production from about
125 moulds in 1955. But we have pro-
duced this year about 250 moulds and
the imports are also coming down—
about 60 to 80 moulds. I think in the
next few years we should be more
than self-sufficient.

Shri Meda: In view of the possi-
bilities of export of plastic goods to the
surrounding countries, has the Govern-
ment given some thought to have a
planned programme for the production
of plastic goods?
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Shri Manybhai Shah: Yes, Sir. The
variolif export promotion councils are
looking Inte this and our exports are
steadily going up

Central Assivfance to Bihar State

+922 Shri Jhulan Sinha: Will the
Miruster of Planning be pleased to
state:

(a) whether there has been any
curtaillment in the allotment of Cent-
ral assistance for implementation of
the Annual Plan of the State of Bihar
for the year 1958-59 under second
Five Year Plan from what had al-
ready been allotted thereto; and

{b) f so, the exact position in this
regard?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L N Mishra):
(a) and (b) After discussions with
the State Government, it was agreed
that the outlay on the Annusl Plan
of Bihar would be Rs 3088 crores
against the revised estimates of
Rs 274 crores in the current year.
The State’s contribution towards this
outlay was assessed at Rs. 14 crores
and the balance of Rs. 18:88 crores
would be available as Central assist-
ance

Shri Jhalan Sinha: What has hap-
pened to the specific amount of Rs 5
crores promised as Central assistance
to the Gandak Valley project”

The Depuiy Minister of Planning
(Shri S. N. Mishra): There was some
provision for the Gandak Valley pro-
ject last year and this yea: too a
provision of the order of Rs 10 lakhs
has been made

Shrimati Tarkeshwari Sinha: I, it
a fact that the performance of the
Bihar Government in raising internal
resources for the Plan has been very
poor and that they have got some
genuine difficulty? May I have some
idea of the difficulties of the Bihar
Government because of which they are
not able to raise the resources?
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Shri L. N. Mishra: It has been diffi-
cult for the State of Bihar to raise
internal resources but we cannot lose
sight of the fact that they have some
genuine difficulies. There were succes-
sive droughts and floods and there was
shortfall in the collection of land
revenue and large amounis are out-
standing by way of taccavi loans etc.
These were the difficulties experienced
by the Bihar Government.

Small Industries Service Institute,
Ludhiana

*923, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Small Industries
Service Institute at Ludhiana has
since been set up;

(b) whether the
started functioning;

(¢) if not, the reasons therefor, and

(d) the total recurring and non-re-
curring expenditure on this Institute®

The Minister of Industry (Shri
Manubhal Shah): (a) and (b) Yes,
Sir

{¢) Deq nol arise

(d) Recurring expenditure:
R« 37,500 1n 1956-57 and about
Rs 183 lakhs up to the end of
February 1858 dunng the current fin-
ancial year

Institute has

Non-recurning expenditure  About
Rs 2:21 lakhs from January 19568 up
to the end of February 1958

Shri Harish Chandra Mathur: Is the
hon Minister aware that the Industry
i Ludhiana has gone far ahead of
this institute and that this imstitute,
even before it started functioning, has
been rendered obsolete®

Shri Manubhai Shah: No, Sir. As
a matter of fact, it 1s Lo some extent
as a result of the establishment of this
mstitute that the small industries of
Ludhiana have got very great assist-
ance.
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Shri Harish Chandra Mathur: May
1 know when the institute started
functioning and what particular assist-
ance has it been given?

Shri Manubhai Shah: It staried
functioning since January 1856. About
eleven officers are already in position.
They are looking after the hosiery,
machine tools, tools and dye making,
sewing machines, leather industry and
foundry, bicycles, ete.

Tea Plucking Machine

+
o2, J Dr. Ram Subbag Singh:
\ Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a tea
plucking machine has been invented
by Russia;

(b) whether it is also a fact that
Government have asked the Tea Board
and the Indian Tea Association to de-
velop a similar machine for use in
the Indian Tea gardens; and

(c) if so, the progresk made so far
m the matter?

The Deputy Minister of Commerce
and Industry (S8hrl Satish Chandra):
(a) Reports have appeared in the press
of the invention of a tea plucking
machine in the USSR,

(b) No, Sir.
(c) Does not arise,
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Shri Hem Barua: May 1 know if
the plucking capacity of this machine
is computed in the light of human
hands it is likely to displace and the
acrewise target likely to be achieved?

Shri Satish Chandra: We have read
something in the Press about the
existence of such a machine in
USSR. It has been recently invented
by some Georgian experts. We have
sent for the details of the machine
but the use of this machine will re-
quire the replanting of the tea
bushes in hedges.

Shri Hem Barua: What about the
private firms that are engaged or
working on this machine in our coun-
try? Have they computed the pluck-
Ing cvapacity?

Shri Satish Chandra: There 1s an
engineering firm in Calcutta and it is
trying to design and develop a simi-
lar machine in India. That is just
the information in our posscssion at
present.

Pligrimage Passports .

*927. Shri Raghunath Singh: Will
the Prime Minister be pleased to
state whether it is a fact that many
Indian nationals who have been grant-
ed pilgrimage or Haj passports have
utilised them to visit London and
other foreign countries?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): No specific cases
of pilgrim passes being misused for
visits to U.K. or to other foreign coun-
tries (excluding Saudi Arabia, Iraq
and Iran) have, so far, come to the
notice of the Government of India.
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“These pilgrim passes are restricted
travel documents for a single journey
to and from Haj or Iraq and Iran. It
is valid only for Saudi Arabia, Iraq
and Iran. They are issued without
the formalities required for pass-
ports. The pilgrims are also given
certain other facilities by way of ex-
port of Indian currency, foodgrains,
m"

Shri Joachim Alva: Is it not true
that the Central Haj Committee work-
ing in direct co-operation with the
officer of the External Affairs Minis-
try substantially carries out the ins-
tructions of the External Affairs Mi-
nistry and also, if any lapses are
pointed out to them, they rectily
them?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): Yes.

Mr. Speaker: It does not require a
question and an answer.

Shri V. P. Nayar: Sir, along with
Q 929, Q 949 also may be taken up.

The Minisber of Industry (Shri
Manubhai Shah): They can be club-
bed together.

Mr. Speaker: The hon. Minister
may answer both the questions,
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Ceir Industry
_-m. Shri V. P. Nayar;: Will the

(a) the total fnancial assistance
given by the Government of India to
the coir industry since the setting up
of the Coir Board till 1st January,
1858; and

(b) whether Government have as-
sessed the results of such financial
aid and if so, what are they?

The Minister of Industry (Shri
Manubhai Shah): (a) Financial assist-
ance to the extent of Rs, 41,558,736
(Grants: Rs. 5,19,311; Loans:
Rs. 36,38,425) have been sanctioned to
State Governments for schemes for
the development of Coir Industry
since the setting up of the Coir Board
in July 1954 till the 1st January, 1958.

(b) A Committee has recently been
constituted to evaluate the schemes
and achievements of the Coir develop-
ment schemes in the country in gene-
ral. The Committee’s report is expect-
ed to be received by the end of May,
1958,

Export of Coir Products

*949. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 413 on the
27th May, 1957 and state how far
exports of Coir and Coir Products
improved in each of the years after
the setting up of the Board as com-
pared to the exports previous to the
setting up of the Board?

The Minister of Indusiry (Shri
Manubhai Shah): A statement is laid
on the Table of the House. [See Ap-
pendix V, annexure No. 14.]

Shri V. P. Nayar: May I know whe-
ther the Committee about which the
hon. Minister just now referred has
been directed to find out the actual
carnings of the workers in the various
branches of the industry as compared
to the time before the sctting up of
the Bos 4?
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Shri Manubhai Shah: The Commit-~
tee is, really speaking, to look after
the entire development of the coir
industry in general. As far as labour
and wage earning part is concerned
it does come incidentally, and I am
quite sure the Committee will look
into that.

8hri V. P. Nayar: May I know whe-
ther the Coir Board has sponsored
any specific research scheme either for
reducing the retting time of coco-
nut husks or utilisation of waste husk
dust on a cottage industry basis?

Shri Manubhai Shah: The hon.
Member has referred to this question
several times in the House, and 1 am
again reassuring him that these ques-
tions are being looked into by various
committees.

Shri Dassappa: While there has
been some increase in the export of
coir yarn, may I know why there has
been no increase whatever in the ex-
port of finished goods like coir mats
and mattings?

Shri Manubhai Shah: I am glad the
hon. Member has pointed out this
question. It has been our constant
endeavour to see that more finished
goods are exported rather than raw
maerials. That is precisely why we
are sending a delegation of coir ex-
perts to foreign countries, But, if
you see the figures for 1954-55 and
1955-56 you will see that there is
hardly any declination; on the other
hand, there is something of an in-
crease. In 1856-57, due to some little
competition from foreign countries
there has been some declination and
we are looking into that.

Shri Kodiyan: May I know whether
the National Small Scale Industries
Corporation has any plan to assist the
coir industry especially in the matter
of finding out new markets for the
coir products?

Shri Manubhai Shah: As I said, Sir,
the two aspects of the coir industry
which are constantly under review are
to increase internal market and con-
sumption of coir on the one hand,
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and, on the other, to find external
market for coir goods, particularly
mattings, rugs and carpets.

Shri Punnoose: Is it a fact that the
pattern of freight in shipping is one
of the reasons why there is some ex-
port of yarn and fibre as against mats
and mattings?

Shri Manubhai Shah: This parti-
cular question really affects all our
export frade and not particularly coir.
In coir, really speaking, 1t is the
quality marking and standardisation
which will go a long way. Also, there
are other substitute fibres which are
coming, endangering the very exist-
ence of coir industry. But we are
trying to sec that by improvement in
quality and proper standardisation we
increase the production rather than
stagnate it or decrease it.

Shri Ramanathan Chettiar: May I
know whether after the setting up of
the Coir Board there has been a per-

ceptible increase in the export of coir
products?

Shri Manubhai Shah: As I said,
from the statement that I laid on the
Table it will be seen that there has
been some increase. But, recently, as
the hon. Member pointed out, there
was increase in export of coir yarn
and not coir mats and mattings.
That is especially what we are looking
into.

Shri V. P. Nayar: May I know whe-
ther the Coir Board has done any-
thing for the hand-spun yarn as
against the machine-spun coir yarn;
if so, what is the relief which is avail-
able today for those who make hand
spun yarn?

Shri Manubhai Shah: There are
actually some workers who are doing
hand spinning. But, as the hon.
Member is more familiar in the
matter, hand-spinning really does not
produce as much or extract as much
fibre as mechanical spinning, So,
both these aspects are being looked
into.
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Industrial Estate, Allahabad

“93. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state whether the whole
space In the Industrial Estate at
Allahabad has since been allotted to
the intending entrepreneurs?

The Minister of Industry (Shri
Manubhai Shah): Out of the 34 fac-
tories 1n the Estate 21 have so far
been allotted to Small Scale entrepre-
neurs 4 factories are reserved for
Government Scheme *

The remaiung mne factones will
be allotted to small Scale entrepre-
neurs shortly

Shri Damani: May I know how
many applications arc¢ stll pending
for allotment and for which district”

Shri Manubhal Shah: Applications
pending are many but, really speak-
ing, 1t 15 nol merely the pending ap-
plications that we go into; we consider
whether the entrepreneurs are hkely
to establish industries or not. That
1s why 9 are still vacant and verv
soon they will be occupied.

Shri Damani: How many unit< have
actually started production®

Shri Manubhai Shah: Out of thesc
21 as far as I am aware, because 1
went recently to Allahabad, about six
have already gone into production,
and others are also hkely to go into
production soon

Coal Dealers mn Delhi

932, Shrimati Sucheta Kripalani:
Will the Muuster of Works, Housing
and Supply be pleased to state.

(a) whether any coal dealers in
New Delh: have been declared eligi-
ble for allotment of permanent site-
by the Ministry of Works, Housing
and Supply;

(b) if so, the numbcr declaied ehigi-
ble; and

{c) when arc they hkely to be al-
lotted permanent sites?
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The Deputy Minister of Works,
Housing and Supply (Shri Anll K
Chanda): (a) No. Sir.

{b) Doesg not arise.
(c) Does not arise.

Shrimati Sucheta Kripalanj; May I
know whether it is a fact that accord-
ing to “Gadgil assurance” displaced
persons occupying temporary sites
prior to August 1950 arec entitleg to
alternative permanent allotment?

Shri Anil K. Chanda: The Ministry
of Rehabilitation are dealing with
allotment of sites on a permanent
basis 1in the rehabilitation colonies and
only displaced persons are considered
eligible for such sites,

Shrimati Sucheta Kripalanl: Is it
also a fact that the Land and Deve-
lopment Officer on behalf of the Chief
Commissioner while making tempo-
rary allotment of a site for a fuel
depot in New Delh: had stated that
that allotment was temporary for one
year pending finalisation of allotment
of a permanent site; if so, may I know
whether such partie- are considered
eligible for permanent allotment?

Shri Anil K. Chanda: Up ull now
these allotments are made on a year
to year ba<is, but I understand before
the Delhi1 Development Authority
there 1s a proposal pending now for
making permanent allotments

CP.W.D. in Assam

%933. Shri Easwara Iyer: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state

ta) whether 1t 15 a fact that Assam
Compensatory Allowance wag sanc-
tioned for certain Central Govern-
ment emplovees in Assam in Septem-
ber  1957.

1b) whether 1t 15 a fact that the
same 15 not bewmng paid to the work-
charged staff of the Central Public
Works Department cmployed in
Assam, and

() if <o, the reasons therefor?
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The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chanda); (a) Yes, Sir.

(b) and (c). The sanction issued
in September did not apply to the
work-charged staff of the C.P.W.D.
but it has since been extended to
them.

Shri Hem Barua: May I know if the
Government are aware of the deep-
seated discontent amongst these wor-
kers of the Central Government
working in Assam because of this dis-
criminatory treatment meted out to
them?

Shri Anil K, Chanda: I have already
stated in my answer that this con-
cession has been extended to the work-
charged staff also. The work-charged
staff are excluded from this local
allowance due to the fact that they
are locally recruited. But we have
felt that it is not a just attitude and,
therefore, we took up the matter with
Finance, Recently orders have been
issued giving the same facilities and
allowances to the work-charged staff
also.

International Atomic Agency

*934. Shrimati Ia Palchoudhuri:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that India
has offered to supply thorium to the
International Atomic Energy Agency;
and

{b) if so, the details of the offer?

The Prime Minister and Minister of
External Affairs and Fimance (Shri
Jawaharlal Nehru): (a) and (b). The
International Atomic Energy Agency
have been informed that Government
are prepared to arrange, on conditions
to be agreed between them, for the
supply of thorium in the form of a
suitable compound or mctal. As the
supplies to the Agency will have to
be made from current production and
not from any stockpile now in exist-
ence, adequate notice of the Agency's
requirements hes been asked for in
order to permit appropriate planning
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of production schedules, The quanti-
ties 'to be supplied and the schedule
of delivery will be determined only
after the Agency's requirements are
krown. There has been an exchange
of correspondence with the Director
General of the Agency, anfl details
have not yet been finalised.

Shrimati Ila Palchoudhuri: May I
know if any Indian will have the
facility of working or getting train-
ing in this International Atomic
Agency?

Shri Jawaharlal Nehru: 1 cannot
understand that question. The Inter-
national Atomic Agency is an office,
an international office where various
countries have thei representatives;
our country too. They do not dig for
atomic energy there or prepare it.
It is an office, an agency. The work
1s done 1n different countries. There
are plenty of Indians working in India,
and Indians are important members in
the International Agency.

Shri Kasliwal: The hon, Prime
Minister was pleased to mention that
he has offered to supply thorium to
this agency. May 1 know whether
any other special fissionable material
has been offered to be deposited with
this agency?

Shri Jawaharlal Nehru: By other

countries”

Shri Kasliwal: By India—any special
fissionable matenal.

Shri Jawaharlal Nehru: No, Sir.
The only thing we have offered 1s
thorium, because we possess large
quantities of it. We do not possess
large quantities of the other things.
Therefore. we do not offer them.

Mandl Rock Salt Mines

J Shri Hem Raj:
lshrl Padam Dev:

Will the Minis'er of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No. 47
or. the 11th February, 1958 and state:

“933.
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(a) whether the drilling operations
in the Mandi Rock Mines have been
completed;

(b) if so, whether it is proposed
to set up a factory at Jogin
for the preparation of this salt during
the Secgnd Plan period; and

(¢) when the work will com-
mence?

The Minister of Industry (Shri
Mannbhai Shah): (a) Core drilling
operations for exploratory purposes
were completed in June 1855 and the
sinking of two shafts is now in pro-
gress for dry mining of salt at these
mines.

(b) No, Sir.

(c) Does not arise.

Shri Hem Raj: May 1 know whe-
ther, in view of the fact that this is
the only reock salt mine, the Govern-
ment propose to work it out and take
up the machinery at Jogindranagar
and, if not, the reasons therefor?

Shri Manubhai Shah: The present
drilling operations are precisely for
the purpose which the hon, Member
has mentioned. We expect that after
two years, when this is completed,
the production will increase from
1-lakh maunds to 4-lakh maunds.

Shri Y. S. Parmar: May I know
whether it is not a fact that there
is scarcity at present owing to the
lack of availability of rock salt in
Mandi and the price has risen from
Rs 2 to Rs. 8 or Rs, 107

Shri Manubhai Shah: After parti-
tion, there has been always a little
scarcity of this particular type of
salt and that is why the Government
for the last several years have been
taking this step. As a result of the
drilling operations, we are quite sure
that the country’s requirements of
this particular salt will be more than
satisfied.

Shri Y. B. Parmar: May I know
whether the Government is consider-
ing the possibility of raising the quota
of rock salt of Mandi in particular?
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Shri Manubhai Shah: Not at the
moment, because, after all, the pro-
duction is almost at 1,25,000 maunds.
As soon ag the drilling operations
succeed and we are able to get more
out of the core drilling and shafting,
we will increase the allocation cer-
tainly.

st wew ww : oWmT NEANE ¥
s & 9z A A & fe v avee oW
A £ T ¢ ag D F W 5 WA
74 ¢ a4 f gz wrs vl a9 & feaw
Afesw? wr wka ANt
wriaré # wE & ?

sft wyod wmyg c T ama ey
UF {FaT AT A &E o foe fR
e dmcA g faar g 47
ag ®¢7T # f6 S w@ S s S
JATEA & AT Ay N WIEW ¥ AT
WUH W9 EANTET & AT |

FE T FH TA AG W q1A
%7 qAT FTqAT # FH WIT ATRE FHT IA
ToTE ¥ qgeT A

Match Industry

*938. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to lay a statement on the
Table showing:

(a) the number of workers employ-
ed in the cottage sector and the num-
ber of workers employed in the power
sector of the Match Industry at pre-
sent;

(b) what is the total productien in
power sector and in cottage sector
separately from the 15th May, 1957
till end of January, 1858; and

(¢) whether Government propose to
reduce the production in the power
sector?

The Minister of Industry (8hrl
Manubhal Shah): (a) No accurate
statistics are available about the num-
ber of workers employed in the cot-
tage sector. The number of workers
emploved in the power sector is 8320,
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(b) The production in the power
and cottage sector during the pariod
15th May 1857 to 31st January 1858
was 14 million in the organised sector
and 11'2 million gross boxes in the
decentralised sector.

(c¢) No, Sir.

Shri Tangamani: May I know whe-
ther a representation was received
from the South Indian Swadeshi
Match Factories Association at Sathur,
saying that after the introduction of
the new taxes, the production in the
power sector has increased?

Shri Manubhal Bhah: It is quite the
contrary, As a matter of fact, as a
result of the Government policy, the
large-scale sector has shrunk and the
entire production gradually is shift-
ing towards the decentralised sector.
The House will be glad to know that
in the B, C and D class, production
has increused by almost 60 per cent.,
and it has stagnated more or less in
the centralised seator, It is true that
a representation was received and as
a result ~f that we have permitted
them now, from the 1st March on-
wards, to have two packings, besides
one of 60s and another of 40s, over
and above them.—one of 30s and an-
other of 50s.

Shri Tangamani: May I know whe-
ther the Government are aware of a
press note appearing in some of the
Mudras papers that near]y 65 per cent.
of the total production is in the power
sector and only 35 per cent. in the
cottage industries sector, pertaining
to B, C and D classes?

Shri Manubhai Shah: That i1s rot
correct. I have mentioned the figures
to the hon. Member, It jis almost
50—50 between the two sectors, and
it the small sector is growing rapidly,
the larger sector, that is, the organised
sector, is almost getting stagnant.

Shri Tangamani: In view of the fact
that the small-scale sector, that is, the
cottage sector is suffering in Sathur,
Koilpatti and Sivakasi, even A, B
and C classes—may I know whether
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the Government will take into con-
sideration the representation made not
only by the South Indian Swadeshi
Match Factories Assoclation but also
by the Sivakasi Chamber of Match
Factories who said that production in
120 factories, during this period, has
gone down nearly by 50 per cent?

Shri Manubhai Shah: Actuslly, the
representatives came here and we fnet
them and discussed the matter thread-
bare. One of their main requests was
to allow them two new packings of
30s and 50s. It was conceded and
other demands also are being looked
into. T can assure the hon. Member
and this House that the Government
is wedded to the scheme of decentra-
lisaton, particularly in regard to the
promotion of small-scale and cottage
industries.

Athertan West and Company L4d,
Kanpur

+
Shri §. M. Banerjee:
*940 Shri Prabhat Kar:
"} Shri Mohammed Ellas:
| Shri Sarju Pandey:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that Ather-
tan West and Company Limited, Kan-
pur has introduced increased work-
load in its weaving shed under the
threat of closure;

(b) if so, whether they have noti-
fied this change before-hand; and

{c) if not, what actinn is likely to
be taken against them?

The Deputy Minister of Labour
(Shri Abid All): (a) to (c). It _is
understood that the management in
consultation with the workers have
made certain changes in working to
avoid closure.

Shri 8. M. Banerjee: May I know
whether it is within the knowledge of
the hon, Minister that the Soothi Mill
Mazdoor Sabha, which is the repre-
sentative body of the particular union,
has not been consulted at all in this
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connection and they have not followed
the recommerdation of the 15th
Labour Conference, and may I also
know what action 1s being taken
against that particular mill for not
obeying the decision of the 15th
Labour Conference?

Shri Abid All: It i1s not a fact that
this compromise has been forced on
the workers It seems that the union
which the hon Member has named 1s
not representative of these workers
The workers themselves have volun-
teered certain proposals which were
accepted by the management, and
resulting in the non-closure of the
mills and avoiding unemployment of
thousands of workers

Shri 8 M. Banerjee: When I was 1n
Kanpur, 1 got representation sent in
by many workers—thousands of wor-
kers—saying that this was done with-
out the least consultation with the
working class representatives, and thas
was done in consultation with cer-
tain stooges If so, what 1s the action
that the Government propose to take
on the matter”?

Shri Abid Ali: That may be the fact
according to the hon Member But
we have the report from the Govern-
ment of Uttar Pradesh on which basis
I have supplied this information

Shri Tangamani: At the 15th Labour
Conference, on the question of intro-
duction of rationalisation, it was
decided that rationalisation will be
introduced only when there 1s a
national necessity and there 15 equit-
able distribution of the benefits May
I know whether these two aspects
were considered when this rationali-
satisn was introduced?

Shri Abid Ali: It 1s true that the
resolution to which the hon Member
has referred was passed, but agan,
the local situation has to be taken into
consideration 1n each case, and here,
when the workeis themselves have
volunteeted and entered into an
agreement with the mills, we cannot
interfere
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Shri 8. M. Banerjes: Can I get a
copy of the agreement, and can it be
read out?

Shri Abid Ali: We have not got a
copy of the agreement. We have
only received & report from the Uttar
Pradesh Government

Shri Naldurgker: 1 am authorised to
put Question No 941

Mr Speaker: After all the questions
are exhausted, I shall ;ive him the

opportunity

Shi: Radhamohan
Next guestion

Singh,—abent

Shri Radhamohan Singh rose—

Mr, Speaker: Hon Members should
get up quickly How can 1 see all the
500 Members simultaneous]y unless I
have 500 pairs of eyes” (Laughter),
Hon Members will kindly get up,
give the number of the question,
stand there for a minute and put the
question distinctly

Small Scale and Cotlage Industries
in UP.

*942 Shri Radhamohan Singh: Wll
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Started Question No 1267
on the 18th December, 1957 and state

(a) whether any schemes for
developmcnt of small scale and cot-
tage industnes in Uttar Pradesh dur-
ing the year 1958-58 have since been
sanction~d, and

(b) 1f so, what are these schemes
and the amount proposed to be spent
on them?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement 1s laid on the Table of the
Sabha indicating schemes for the
development of small scale and
cottage industries in Uttar Pradesh
during the year 1958-50 [See
Appendix V, annexure No. 15] In
some cases the examination of
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the schemes has not yet been com-
pleted. Sanctions will issue for ap-
proved schemes after the commence-
ment of the new financial year with-
in the allocations indicated in the
statement,
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Shri Bishwanath Roy: May I know
whether it i1s proposed to start any
small-scale industry, specially in
those areas which have been scarcity
areas or flood affected areas?

Shri Manubhal Bhah: Actually
speaking, as the House is aware, the
establishment of the small-scale in-
dustries is done broadly from  the
angle of seeing which particular in-
dustry has got a chance of thriving
in that region; also what are the tra-
ditions of that region, which of the
industries have grown there in the
past and so on. We proceed on that
basis. We hardly take into considera-
tion the question of scarcity areas.
Wherever it is possible, we also give
preference to backward areas, com-
pared to more developed areas.
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Shri Ranga: Is it not the policy of
the Government to start or initiate
the establishment of small-scale in-
dustries in those chronic scarcity areas
where there is scarcity of employ-
ment?

Shri Manubhai Shah: Scarcity will
be something different, I think, from
backwardness. But it is true that
where the areas are highly populated
and they are backward areas, we also
give preference to those areas.

Budget of Orissa for 1958-59

*943. Shri Mahanty: Will the Miris
ter of Planning be pleased to state:

(a) whether the Orissa Governm:-
have been disabled from prese
a full-fledged Budget for 1958-5
the Orissa Assembly, on accou
Government’s failure to finalise q
um of Central aid to the State
ernment under the Second Five Yea
Plan for the next year;

S =i

(b) if so, what was the cause
the delay; and

{c¢) whether the matter has since
been finalised?

The Parliamentary Secretary to th-
Minister of Labour and Employme
and Planning (Shri L. N, Mishr:
(a) The fyll gquantum of Cu:
assistance for the State’s annual p)
of 1958-59 was indicated on the 2
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January, 1958 when the discussions
with the Chief Minister were com-
pleted.

(b) and (e¢). Do not arise.

Shri Mahanty: If you will look into
part (a) of my question, I wanted to
know whether the Orissa Government
have been disabled from presenting
a full-fleged budget for 1958-59 on ac-
count of the late finalisation of the
quantum of Centra] assistance. The
hon, Minister has not said either ‘yes’
or ‘no’.

The Deputy Minister of Planning
(Shri S. N. Mishra): It is indicated in
the reply that the Central assistance
was intimated to the State Gowvern-
ment on the 29th January. That
means, it was intimated to them
earlier, and they could have presented
the budget earlier if the circumstances
so permitted.

Shri Mahanty: Is 14t a fact that
Orissa was the last of the States of
the Indian Union to get this finalisa-
tion and, if so, why?

Mr. Speaker: Some State has to be
the last State,

Shri Mahanty; That is what I want
to know.

Mr. Speaker: No, all that does not
arise. The hon. Minister has said that
even on the 29th January the infor-
mation was given, and there was
sufficient time for them to present the
full-fledged budget. Let the hon.
Member ask their Government for the
reasons.

Shri Mahanty: May I know whether
the attention of the Government has
been drawn to the publication of the
news item in the responsible sections
of the Orissa press that on account of
this late finalisation, the Orissa Gov-
ernment has only presented an ‘On
Account’ budget, and not a full-fledged
budget and, if so, whether Govern-
ment has taken any action?

Shri S. N. Mishra: In the press,
reports have appeared. But we are not
in possession of any representation
from the Government of Orissa on
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that account; nor is the Ministry of
Finance.

Shri Mahanty: May I know the
amount demanded and the amount
granted?

Shri L, N. Mishra: Their original
demand was for Rs, 27:72 crores and
Rs. 16 crores have been allotted for
1958-59.

Shri Bimal Ghose: Inasmuch as this
complaint was voiced also by the
West Bengal Government, may I know
whether the Central Government do
not think it necessary to dispel the
misgivings that arise in the minds of
the respective States that on account
of the Central Government’s omission
or commission the State Government
budgets are not duly presented?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
The question does not arise at all. No
State has communicated to us this
kind of apprehension or any discon-
tent of this kind.

Shrimati Renu Chakravartty: In
West Bengal there was an interim
budget, because timely aid was not
given.

Shri Nanda: It is not because the
matter was not settleq here in the
Planning Commission.

Mr. Speaker: Why are the hon.
Members partial to their own Govern-
ments?

Shri Bimal Ghose: Mr. B. C. Roy
says in Calcutta....

Mr. Speaker: The hon. Member will
ask Mr, B. C. Roy what he has to
say. The hon. Minister here says that
no such representation has been made
by any State Government. Is it the
business of the House to go into what
has been said there?

Shrimati Renu Chakravartty: When
the State Government has made a
statement on the floor of the House,
surely it is a matter of very great
concern.
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Mr. Speaker: People who are hon,
Members of that Legislature will take
up that matter, in view of the answer
given. This will be published—broad-
cast. Let those hon. Members take it
up against their own Ministers,

Shri Bimal Ghose: They would say
that the Central Government is at
fault.

Shri Tangamani: When a complaint
has been made on the floor of the
House, can we not raise jt? When the
State Governments themselves have
raised it on the floor, could not we
raise it here?

Mr. Speaker: Order, order. Some
State Minister says that for want of
proper intimation to them of any sub-
stantial aid or some aid from the
Centre, they have not been able to
presert the budget. We will assume
that they have made a statement,
Whether it is true or not, the hon.
Minister has just now said that no
such request or complaint has come
from any of those State Governments.
Therefore, in view of the statement
which will be published and broad-
cast—if any hon. Members want a
copy of the statement, I am prepared
to give them one or more copies—let
them take it up w:th their own
Ministers. 1 cannot proceed with this
matter any further now.

Export of Wheat and Rice Bran

*944. Shri Gajendra Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to state whether
it is a fact that wheat and rice bran
have been allowed to be exported
from India?

The Minister of Commerce (Shri
Kanungo): The export of rice bran of
Andhra and West Bengal origin only
is at present allowed. Export of
wheat bran is not allowed.

Shri Gajendra Prasad Sinba: In
view cf the scarcity of food, may I
know why the export of rice bran has
been allowed?

Shri Kanungo: Evidently, the State
Governments have found that there is
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no demand for it locally, and so they
have suggested its export.

Shri Heda: May I know whether
Government have found out the uses
of rice bran, and also whether they
have seen the news item that edible
oil can be extracted out of rice bran?

The Minister of Commerce and In-
dustry (Shri Morarjl Desai): We have
scen that news item. Steps are being
taken to see that oil is produced.

Shri Subbiah Ambalam: May I krow
to which of the countries the bran is
exported and what is the estimates of
the earnings out of these exports?

Shri Kanungo: The ceiling for ex-
port is 1,000 tons from Calcutta and
Andhra also for 1857. The destina-
tions are usually UK., US A. and the
Continent.

Shri Thirumala Rao: May I know
whether the Commerce and Industry
Ministry allows this export in co-
ordination with and under the advice of
the Food and Agriculture Ministry to
see that there is sufficient cattle food
in this country before we allow export
outside?

Shri Kanunge: These are not re-
leased without the sanction of the
Food and Agriculture Ministry.

Shri Dasappa: May we have an idea
of the foreign exchange that these ex-
purts would fetch?

Shri Kanungo: It will be very nomi-
nal. I have not got the value figures
here.

T afefa gttt
+

f ot wew ag
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(@) wr fafewr ool & W
sfafas fad & ot & faega
foraoor aar-ge O T AT ?

aw Wit AN T awy DAt N €
anufew (ot ®o w10 fw) : (W)
wiw ¥ fegmae, teyy as Friem
srafat g R Tifafor deqel
® wm  figsr | fadem sated
# 7ag % faAT S q Al #Y qRar
CISUBE O

(=) fa=roor @ & ¥ T @ faar
mar g [ dfed ofcfre ¥, s we
e ]

An hon. Member: In English also.
Mr. Speaker: Yes.

Shri L. N. Mishra: (a) 202 engineer-
ing graduates were placed by the Em-
ployment Exchanges from April to
December, 1957. There is no informa-
tion about those who were employed
without the assistance of the Employ-
meent Exchanges.

(b) A statement is placed on the
table of the Sabha [See Appendix
V, annexure no. 16.].

ot wex sty ¢ o, fageEt A
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Shri C. R, Pattabhi Raman: Are the
Government keeping a register of
unemployed engineers and do they

supply the information to various
firms and others?

Shri L, N. Mishra: Those who get
themselves registered are on the live
register of the employment exchanges.

Mr, Speaker: The Question Hour is
over.

SHORT NOTICE QUESTIONS
Mangla Dam

J Shri N. R. Munisamy:
8.N.Q. No. 5 \_ Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) whether 1t is e fact that the
Pakistan Government has allocated a
sum of Rs 2'5 crores for expenditure
on the multipurpose Mangla Dam pro-
ject during the next financial year
1958.59 and this amount is i1n addition
to a provision of Rs. 1'5 crores in the
current financial year;

(b) whether 1t 1s a fact that prelimi-
nary civil works are in progress;

(c) whether lakhs of persons are
likely to be uprooted; and

(d) what steps the Government of
India propose to take in the matter?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehru): (a) Information
to this effect has been published in
the newspapers.
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(b) We are not aware to what ex-
tent preliminary civil works have
taken place or are in progress.

(c) It is stated that about 100,000
persons will be deprived of their land
and their livelihood.

(d) Steps taken by the Government
of India in regard to this matter have
been indicated in reply to previous
Questions, The latest position was
given in reply to Starred Question
No. 135 on February 14th 1958 and the
statement that was made in the Lok
Sabha on the 18th February 1958 cor-
recting the reply previously given.

Shri N, R. Monisamy: A letter
dated the 20th January, 1858, from
the representative of India was add-
ressed to the President of the Security
Council, wherein he had requested
the President of the Security Council
to circulate this letter to all the mem-
berg of the Security Council. May 1
know the rcaction of those members,
if the document was circulated to all
the members?

Shri Jawaharial Nehru: How ecan 1
say about the reactions? They do
not reply to these circular sent to
them by the U. N. Secretariat.

Shri N. R. Munisamy: Has any
protest been made by the people be-
longing to the so-called Azad Kash-
mir? If so what is the reaction of our
Government and have our Govern-
ment adopted certain methods of re-
prisal by sicpping canal waters?
Have the people residing in the occu-
pied area taken any objection in a
positive way against the construction
of this dam

Shri Jawaharial Nehru: I have
listened to the first part of the ques-
tion and not to the second, that is
to say, reports have appeared in the
Press repeatedly about demonstra-
tions in those Pakistan-occupied
areas against the construction of this
dam. As to what they will do, ob-
viously 1 cannot say.
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Shri N. R. Munisamy: But the
area does not belong to them. It
belongs to us. What action are we
taking to sapport their action.

Shrl Jawaharlal Nehru: This in-
volves the whole Kashmir issue.
How can I say about any action being
taken by us? We can only draw the
attention of the United Nations
Security Council to the additional
breach that the Pakistan Government
has committed.

Shri Hem Barua: In view of the
fact that engineering and technical
personnel for the construction of this
dam are coming from the United
Kingdom and the dollars are coming
from USA., may I know if our
Government has taken up this matter
with the Governments of those coun-
tries, specially as is evident from
the statement from U.S. and UK. re-
presentatives in New Delhi and our
letter to the President of the Security
Council?

Shri Jawaharlal Nehru: We have
informed their representatives of our
protest. So far ag I know we have
taken no other steps because the
fi-:s concerned are private firms.
We have informed those Govern-
ments. The Governments are not
taking any direct action.

Shri Hem Barua: In view of the
symptoms of war psychosis exhi-
bited in Pakistan against this coun-
try, may I know if we have tried to
rouse the conscience of the world by
apprising the members of the United
Nations Organisation about this vio-
lation of international ethics by
Pakistan?

Mr. Speaker: He is repeating the
question.

Shri Tangamani rose—

Mr. Speaker;: 1 have allowed a
number of Questions about this
matter. Nothing more is possible
now.
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Charbatia Refugee Camp in Orissa

8. N @ No. 6 Shri Panigrahi: Will
the Minister of Rehabllitation and
Minority Affairs be pleased to state

(a) whether military police lathi
charged and fired tear-gas shells on
the 4th March, 1858 on rcfugees
living 1n Charbatia Refugee Camp
near Cuttack in Ornissa,

(b) what led to <uch action by the
mulitary police,

(¢) the number of rcfugee families
living in  the Charbatia Refugee
Camp,

(d) whether the conditions of the
refugees living 1n this camp have ever
been enquired by any officer of the
Government of India,

(e) if so, whether any report has
been submitted to the Government of
India the working of the refugee
camps 1n the State of Ornssa, and

(f) since when the Charbatia Re-
fugee Camp 13 being run?

The Minister of Rehabilitabon and
Minority Affairs (Shn Mehr Chand
Khanna)., (a) to (f) A statement
18 laxd on the Table of the Sabha
[See Appendix V, annexure No 17]

Shri Pamgrahi. When the refu-
gees wete told to move to this colony,
they represented to the State Gov-
ernment that the colony near Bhu-
sandapur was not swtably provided
with drinking water faciities and
tanks for bathing Was the Minstry
aware of this demand”

Shri Mehr Chand Khanna  There
1 no shortage of drinking water
either in Bhusandapur or in the area
to which these people were to be
shifted There 1s already a natural
spring Three temporary wells have
already been dug and we are also
making arrangements for the smking
of permanent wells

Shri Panigrahi* May I know the
number of East Pakustan displaced
persons sent to camps in Orissa so
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far and how many of them have been
permanently rehablitated in different
centres of the State?

Shri Mehr Chand Khanna; If the
hon Member 1s referring to the
Charbatia Camp, this was opened
some time mn 1856 I thunk the num-
ber of persons in that camp at one
time was round about 5,000 and a
number of them have been rehabili-
tated Others are in the process of
rehabilitation

Shri Panigrahi: I did not mean
only Charbatia Camp 1 wanted to
know the number of refugees that
have come to Orissa and how many
of them have been rehabilitated

Shri Mehr Chand Khanna: If the
hon Member 1s referring to the
number of displaced persons or re-
fugees who have gone to Orissa right
from 1947 t1l] today, he will have to
give me notice of a separate ques-
tion

Shri Mahanty: What was the pro-
vocation for the lathi charge?” That
has not been stated

Shri Mehr Chand Khanna: The pro-
vocation for the lathi charge was that
we were moving people from camps
to rehabilitation sites Some time 1n
the month of Febiuaiy about 240
families were told that we will start
their movement to rehablitation sites
from the 1<t March, 1858, Out of them,
about 151 families moved out to the
rehabilitation sites, but 89 famulies
refused to move and the plea given
was that they wanted to be sent back
to West Bengal and not to Bhusanda-
pur

Shri Panigrahi Has 1t come to the
notice of the Government that after
the refugees peacefully dispersed the
Military Police forcibly entered into
the huts of the refugees and merci-
lessly beat the inmates of the huts?

Mr Speaker: After the refugees
peacefully dispersed the Police enter-
ed into the huts and disturbed the
inhabitants?
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Shrli Mehr Chand Khanna: My in-
formation 18 entirely to the contrary
My information 1s that when those
(lcughter)

Mr Speaker: The Government is
always mn the wrong and the other
people are right* They are all the time
complaining against Government In
this House As soon as a question js
put and the answer 15 given there 1s
a laughter Shall I ask these people
to laugh when a question 1s put?

Shri Jawaharlal Nehru: We have no
objection to anybody's laughter

Shri Mahanty rose—

Mr. Speaker. Order, order I am
not concerned one way or the other
1 am here only to regulate the debate
and as far as possible to help demo-
cracy to grow But, these are not the
methods by which 1t can grow Why
should there be Ilaughter? It 15 a
serious matter, whether these persons
have been beaten A serious question
has been put “After they dispersed
peacefully why should the police
enter the huts and just molest them?”
Government 15 responsible here
Government must give an answer
Government <ays, no, no, to the best
of our knowledge, it 1s not correct
Then you begin to lJaugh What shall
I do” Shall I order an enquiry?
(Interruption) No, no Very wrong
It 1s not a matter for laughter

Shri Braj Raj Singh:
they are laughing

Mr. Speaker: When hon Members
laugh, they get laughter also

Shri Surendranath Dwivedy Let us
hear the version of the Minuster

Mr BSpeaker: He has given the
version that it 1s 1ncorrect

Shrli Surendranath Dwivedy: He
has not rephed

Mr. Speaker’
correct

Some Hon Members No, Sir

Mr, Speaker: Order, order If hon
Members are not satisflied what am I
to do? Papers to be laid on the Table

Even then,

He says 1t 13 not
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Newsprint Factory, Nizamabad

*924. Shri T. B, Vittal Rao: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 137 on the
14th November, 1857 and state

(a) whether the efforts to secure
satisfactory terms of fore.gn collabo-
ration have since been concluded in
regard to the setting up of a news-
print factory at Nizamabad,

(b) if so, the terms of the agree-
ment, and

(¢) when the action for setting up
of this plant will be imitiated?

The Mimster of Industry (Shri
Manubha: Shah): (a) No, Sir

(b) and (c¢) The matter 15 still
under negotiations

Bank Employees

*925 Shri Vajpayee: Will the Minis-
ter of Labour and Employment be
pleased to state

(a) whether 1t 15 a fact that the
Indian Banks Association has an-
nounced an increase In dearness
allowance for its employees,

(b) it so the number of bank em-
ployees to be benefited by the same,
and

(c) the date from which the in-
crease will be effective?

The Deputy Minisier of Labour
(Shri Abid All): (a) Yes

(b) About 60,000
(c) 1st January 1958
Tea Export

*928, Shri Muhammed Elias: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) how much blended and packet-
ed tea has been exported out of India
in 1957,
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(b) whether it is a fact that the
national earnings on tea could be
dcubled if the tea is blended and
packeted in India; and

(¢) if so, what steps have been
taken by Government in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Exports of packeted tea in 1956-
57 were about 205 million 1lbs. in
containers of 60 lbs. or less. These
would have consisted mostly of blend-
ed tecas. We have no information
about exports of blended tea in con-
tainers above 60 lbs.

(b) The blending and packaging in-
dustries in the principal importing
countries are highly developed. If
unblended teas arc not made available,
it is likely that the importing coun-
tries might try to get their require-
ments from other producing countries.
There will thus be a risk of our export
trade falling.

(c) Does not arize.

Survey of Unemployment in States

*931. Shri Sanganna: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether any survey of unemp-
loyment has been undertaken by
Government 1n the industries in each
State:

(b) if so, with what results; and

(c) the volume of unemployment in
each industry?

The Deputy Minister of Labour
{Shri Abid All): (a) No.

(b) and (c). Do not arise.

Propaganda of Anti-Untouchability
in ALR.

*986. Shri B. S§. Murthy: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the nature of broadcasts made
by All India Radio on the removal of
umtouchability; and
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(b) the criterion adopted for inwit-
ing persons to broadcast on the sub-
ject?

The Minister of Information and
Broadcasting (Pr. Keskar): (a) Anti-
untouchability programmes are pre-
sented in a variety of forms e.g. talks,
dialogues, plays, features and inter-
views;

(b) Persons who are genuinely
interested in the problem of untouch-
ability and have made a special study
of the subject mre invited for broad-
cast talks.

Industrial Production

+ggy, J Shri Ghosal:
\ bhri B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the industrial output
ifrom July to December, 1957 has
come down in comparison with that
on the first half of the year; and

(b) if so, the reasons therefor?

The Minister of Industry (Shrl
Manubhai Shah): (a) No, Sir. Even
though consolidated figures of indus-
trial production for the period July-
December 1857 arc not yet availahle,
a general upward trend of production
has beon maintained. Of course there
arc certain items, particularly of con-
sumer goods mdustiies, where 1n some
cases production has declined.

The annual index of industrial pro-
duction for 1956 was 133'0 while the
average monthly index for January-
October 1957 has been nearly 148, A
statement containing monthly index
of production from January 1958 to
October 1857 is laid on the Table of
the House. [See Appendix V, an-
nexure No. 18.]

(b) Does net arise.
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Central 8ilk Board

*g39. Shri Siddiah: Will the Minis-
ter of Commerce and Indusiry be
pleased to state

(a) when the office of the Central
Silk Board was shifted from Bombay
to Bangalore;

(b) the reasons for the same,

(¢) whether the office has now been
shifted back to Bombay from Banga-
lore; and

(d) if so, when and the reasons for
the same?

The Minister of Industry (Shri
Manubhal Shah): (a) In the last week
of January, 1957

(b) It was then considered that as
a considerable part of the silk indus-
try 15 concentrated in Mysore State 1t
would be an advantage to locate the
headquarters of the Board at Banga-
lore

{¢) Yes, Sir

(d) 6th February, 1858 At the
general body meeting of the Central
Silk Board held on the 26th April,
1957 a resolution was moved that the
offices of the Board should be trans-
ferred from Bangalore to Bombay The
resolution had the support of a majo-
rity of the members present It had
also been found that the headquarters
of the Chairman of the Central Silk
Board, the Textile Commuissioner,
being at Bombay, the location of the
office of the Board at Bangalore led
to administrative difficulties

As the Silk Industry is to be found
in Bengal, Bihar, Assam and Kashmir,
Bombav as a Central place for all
these areas becomes more convenient
administratively

Large and Small Scale Industries

*p41. Shri Pangarkar: Will the
Minuster of Commerce and Indusiry
be pleased to state:

(a) whether the Bombay Govern-
ment have approached the Union Gov-
ernment for financial assistance for
the development of large and small
scale industries in the State during
1858-59; and
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(b) 1f s0, the action taken thereon?

The Minister of Indostry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A statement giving the informa-
tion 18 laid on the Table of the House.
[See Appendix V, annexure No 19.}

Closure of Cotion Mills

*846. Shri Rameshwar Tantia: Will

the Minister of Labour and Employ-
ment be pleased to state:

(a) whether 1t 1s a fact that large
number of labourers are out of em-
ployment on account of total or partial
closure of the cotton mulls, and

(b) if so, the steps Government are
taking to restore them to work?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes

(b) Most of the closures are said to
bi due to uneconomic working and
financial difficulties Government have
ordered investigation concerning a few
mills under the Industries (Develop-
ment and Regulation) Act The
National Industrial Development Cor-
poration und the Industrial Finance

Corporation provide loan finance to
industry

Small Scale Industries

*947. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to lay a statement
showing"

(a) how many State Schemes
for the development of the Small scale
industries have been sanctioned so far
during the years 1954, 1955 and 1856,

(b) the total amount involved and
the share of Central Government in
this amount; and

(¢) hew many of these schemes are

in actual operation and with what
result?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢) A state-
ment 15 laud on the Table of the
House [See Appendix V annexure
No 20]
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LF.S. Officers Travel by Foreign
Air Lines

Shri Raghunath Singh:
- {sxm K. B. Malvia:

Wil] the Prime Minister be pleased
to state:

(a) how many officers of the Indian
Foreign Service including Ambas-
sadors have utilised the free services
of foreign Air Lines in order to come
to India during the last four months;

-and

(b) whether 1t 1s a fact that some
officers of the Indian Foreign Service
stationed abroad have sent their fami-
lies home as free passengers of
foreign air lines?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). No Ambassador or other
member of the Indian Foreign Service
has utilised free service of a foreign
airline m their normal service in order
t> come to India. When, however, any
international airline inaugurates a new
service, as a matter of courtesy they
invite the diplomatic representatives
of the countries concerned to partici-
pate in the inaugural flight. For these
flights no passage tickets are sold and
apart from the diplomatic representa-
tives some newspaper men and others
are also invited. This is a normal
practice not only by foreign airlines
but by Indian airlines also.

Where diplomatic officers are invited
by a foreign airline to participate in
an inaugural flight, they approach the
Government of India for permission.
Such permission is sometimes granted
after the Ministry of External Affaira
has taken all relevant factors into
account, including the consideration
whether the officers’ visit will be use-
ful for the purpose of consultation.

During the last six months five
references from Heads of Missions
were made for such permission to be
granted. In three cases this permis-
sion was given while in two permis-
sion was not given because it was
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thought that no public purpose would
have been served. The three cuses in
which permission was given were as
follows:

(1) Shri Prem Krishen, Commis-
sioner for the Government of
India in Nairobi for the second
inaugural flight of the East
African Airways. He was not
accompanied by his wife.

(2) Shri C. S. Jha, Ambassador
of India to Japan, travelled
on the inaugural flight of Air
France. He was accompanied
by his wife,

(3) Shri A. N. Mehta, Charge
d’Affaires in Vienna, who
travelled by the inaugural
flight of Pan American Air-
ways. He was not accom-
panied by his wife

All these three officers were required
also for consultation in regard to
official work.

Compensation Claims

*950. Shri Vajpayee: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state the ways
and means devised for speedy disposal
of revision appeals in respect of com-
pensation claims in the offices of the
Regional Settlement Commissioner,
New Delhi and the Chief Settlement
Commissioner?

The Minister of Eehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): Formerly the Chief Settle-
ment Commissioner and three other
senior officers were hearing appeals
and revisions in addition to their
Administrative work, but recently in
addition to these, a whole time officer
has been appointed to deal with
appeals and revisions under the Com-
pensation Act. The appointment of
one more whole time appellate officer
is also under consideration.

In the Regional Settlement Com-
missioner’s office a whole time Assis-
tant Settlement Commissioner has been
appointed to deal with appellate work.
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Bulldings belonging to ex-rulers
of States

#5351, Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) which of the buildings in Delhi
belonging to the Government of
Rajasthan and former Princes of that
State have been taken over by the
Government of India; and

(b) whether up-to-date payments of

rent have been made in respect of
these?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) The Government of
India have taken over eight such
buildings, namely; Udaipur House,
Dholpur House, Bikaner House, Jaipur
House, Jaisalmer House, Jodhpur

House, Bharatpur House and Kotah
House.

(b) A statement showing the dates
up to which payments have been made
is placed on the Table of the House.
{See Appendix V, annexure No. 21.]

Indo-U.S. Trade Agreement

Shri Raghunath Singh:
»952. { Pandit K. C. Sharma:
Shrimati Tarkeshwari Sinha:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that an
agreement has recently been signed
between India and the US.A. for the
exchange of agricultural surpluses for
the Indian mineral; and

(b) if so, the quantity and the value
of goods to be exchanged under the
above agreement?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does not arise.
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Dispiaced Persons in Kotah District
(Rajasthan)

1235. Shri Onkar Lal: Will the
Minister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of displaced families
from East Pakistan rchabilitated in
‘Ghatt® wvillage Tehsil Kishanganj
Fotah District. Rajasthan so far;

(b) the total number of families to
be rehabililated;

(c) what facilities have been pro-
vided so far for this purpose;

(d) what 1is the actual cost of the
houses built so far; and

(e) the actual cost of single family
houses?

The Parliamentary Secretary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. S. Naskar): (a)
4% displaced families from East Bengal
consisting of 178 persons.

(b)Y The scheme provides for the
rechabilitation of 660 displaced families
at  wvillages Ghatti, Parania and
Gordhanpura

(¢} Residential accommodation with
water for domestic use, and necessary
clothing have been provided. Arrange-
ment: have also been made to supply
foodstuffs to the settlers through =
co-operative store, a maintenance loan
of Rs 50 per mensem per family and
eight acres of land to each family have
been sanctioned. A loan of Rs. 100
per family is also being sanctioned
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for purchase of a milchcow. Neces-
sary medical facilities have also been
arranged, and pending the establish-
ment of a school for the children, sets
of books are being provided for their
use. The construction of a 7 mile long
pucca approach road and a dam for
supply of water for irrigating agricul-
tural land is also 1n progress Attempts
pre being made to employ as many
displaced persons as possible in these
construction works.

(d) The actual cost of hm}ses built
so far 1s not yet known.

(e) Rs. 550.

Displaced Persons in Tripura

1236. Shri Dasaratha Deb: WilL the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the total amount of loan advanc-
ed to the displaced persons of Tripura
for terracing of tillas;

(b) the total amount spent uptil
now; and

(c¢) whether Government will 1n-
crease the amount to meet the demand
of the displaced persons?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (¢) An amount of
Rs. 175 lakhs was sanctioned out of
which Rs. 1,28,000 had been spent
upto 31st January, 1858. Another sum
of Rs. 2'5 lakhs has recently been
sanctioned and 1if the Tripura Adminis-
tration asks for the allocation of more
funds, their request will be considered
on merits.

Displaced Persons in Tripura

1237. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of displaced persons
who have applied for loan under the
schemes sanctioned by Government in
Tripura;

(b) whether it is a fact that they
fhave had to submit registered land
deeds in support of their application
for such loan; and
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(c) if so, whether Government will
expedite payment of these loans?

The Minister of Eehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 27,381 applications were
received upto December, 1957.

(b) Registered sale-deeds are notu
required to be submitted at the time
the applications are submitted for
housing or land purchase loans. They
have to be produced when the loan
15 actually disbursed, as the property
has to be mortgaged to Government.

(c) The Tripura Administration is
doing 1ts best to expedite payment of
loans,

Khadi and Village Industries Board
Tripura
1238, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total amount of Government
aid or loan received by Khad:i and
Village Industries Board of Tripura
during 1856-57 and 1057-58;

(b) the total amount of non-official
grants received by them;

(c) how these funds have been dis-
bursed;

(d) how many people have been
benefited by this disbursement;

(e) how many of these pecople are
of Scheduled Tribes and Scheduled
Castes; and

(1) whether any balance sheet has
been published by the Board during
these two years?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)

Years Grants Loans
1956-57 Nil Nil
1957-58 Rs. 69, 700 Nil
{b) Nil.
(c) Organisation of co-operative

societies, purchase of raw materials
for distribution on loan to members
of co-operative societies, wages of
spinners for production of Khadi, pay
elc. of the stafl.

(d) 800 spinners belonging to co-
operative societies.
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(e) 200 belonging to Scheduled
tribes and 147 belonging to Scheduled
Castes, including refugees.

(f) No, Sir.
Alaminlum Plant near Rihand Dam

1239, Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether permission has been
given to any private interest for set-
ting up an Aluminium Factory near
Rihand Dam;

(b) if so, the total capital that will
have to be spent in setting up the
factory;

(c) whether it is a fact that ori-
ginally Government decided to set up
this factory in the Public Sector; and

(d) if so, for what reasons this de-
cision has now buen .hanged?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) An
application for the grant of a licence
under the Industries  (Development
and Regulation) Act is under consi=
deration.

fur-
15

(b) The estimate at present
nished to Government 1s Rs.
crores.

Name of place
Sahason.
Kamalanagar.
Doharighat.
Ajagara
Sevapuri.
Fatehganj.
Raniwan.
Rambaba.
Bhittee.
Pukharayan.
Dhanaura.
Kamelpur.
Dingra.
Karaundi.
Singhpur.
Khadgujar.
Ganeshri.
Maccharia.
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(¢) No, Sir.
(d) Does not arise.
“Saghan Kshetras”
1240. Shri Kalike Singh: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the latest modified scheme of
‘Saghan Kshetra' adopted by the All
India Khadi and Village Industries
Commissgion;

(b) how many ‘Saghan Kshetra’ or
intensive areas have been selected in
U.P. State up-to-date under the
scheme, their location and the result
achieved so far; and

(c) what are the prospects of the
scheme as found out by experiments
and experiences in the field so far?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) Ex-
cept for certain adjustment ncessitated
by local conditions, the orginal scheme
1s being followed by the Khadi and
Village Industries Commission.

(b) 18 “intensive areas’ have so far
been started in the State of Uttar
Pradesh at the following places:—

Name of District
Allahabad.
Allahabad.
Azamgarh
Varanasi.
Varanasi.
Bareilly.
Faizabad.
Faizabad.
Faizabad.
Kanpur.
Moradabad.
Moradabad.
Moradabad.
Moradabad.
Moradabad.
Moradabad.
Moradabad.
Moradabad.
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In addition, 10 ‘pre-intensive areas’,
which are to be eventually converted
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into ‘intensive areas’, are also work-
ing at the following places:—

Name of District

“Name of pisce
Bakhira. Basti.
Goora. Badaun.
Etah. Etah.
Gaurilbazar. Devaria.
Mazgawan. Jaunpur.
Surjannagar. Moradabsd.
Tajpur. Moradabad.
Kundarkhi. Moradabad.
Shaheedgaon. Varanasi
Biraonkot. Varanasi.

On the material available, the re-
sults achieved so far in most of tne
areas appears to be satisfactory fram
the point of response from the people.
In respect of production and emplay-
ment. the achievements zre set down
in the annexure. [See Appendix V,

annexure No. 23.]

(c) Judging by the results so far
achieved in rome of the ‘areas’ men-
tioned above. the prospects of the
acheme jmav be considered good.
However, the Khadi st Village In-
dustries Commission ha: appointed a
Committee t, review the working of
the scheme since its inception in

1854-55.

National Small Industries
Corporation

1241, Shri M. V. Krishna Rao: Will
the Minister of Commerce and Indus-
try be pleased lo state 'what are the
types of machines providad so far for
the development of small scale mndus-
tries in Andhra Pradesh by the
National Small Industries Corpora-
tions?

The Minister of Commerce ane In-
dustry (Shri Morarji Dusai): Braid-
fng Machines, Lattes, Guillrtine
Shearing Machines, Leather Sewing
Machine, Electric Spray Unit and
Electric Motors.

M/s Birla Brothers (!'rivate) Ltd,

1242, Shri V. P. Nayar: Will the
Minister of Commerce :nd Industry
be pleased tn staie:

{(a) the names: of the unils of pro-
duction owned and coniialicd by M/S
Birla Brothers (Private) Ltd. in  in-
dustries enjoving Tariff T-rotection as
on the Ist January, 1958:

(b) the total turn-over of business
by them; and

(c) the profits or losirs made Ly
them in 1856-577?

The Minister of Comintree nnd In-
dustry (Shri Morarji Dsecai): fa) to
(¢). A statement is attached. |See
Appendix V, annexure No. 24.]

Training- cvm Production Centres
for Bambuus

12_43. Shri Daljit Singt: Will the
Minister of Commerce and Industry
be pleased to siate:

(a) the number of cuatres for the
production, training and wnapufacture
of bambon goods in Punjab,

(_b) the number of persons under
training in them at present; and

(c) the details of inroine 2rd ex-
penditure of these centres:

The Minister of Commerce and In-
;l;;try (Shri Morarji Desai):  g)
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(b) and (ec). Do not arise.
Displaced Persons in U. P,

Shri 8. M. Banerjee:
1244, Shri Prabhat Kar:

Shri Muhammed Elias:

Shri Sarju Pandey:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the number of displaced per-
sons from West Pakistan in U. P.;

{(b) the number of thosc who have
been rchabilitaled; and

(c) the number to be rehabilitated?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 4,80,000 persons.

(b) and (c). In the view of the
Ministry all those in need of rehabili-
tation assistance have been rehabili-
tated. Compensation has also  been
pard 1o a large number of displaced
‘claiamants in U.P. and with the pay-
ment of compensation to the remain-
ing persons, the balance of the pro-
blem, if any, will also have been
resolved.

Export of Silk Fabric

1245. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the value of silk
fabric exported to foreign countries
during 1957-58 o far (country-wise)?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): Figures
are available upto the end of Septem-
ber, 1857. A statement is attached.
[See Appendix V, annexure No. 25.]

Export of Jute Goods

1246. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 49 on the 11th
F¥ebruary, 1958 and state the value of
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jute goods exported to foreign coun-
tries during 1857-68 so far (country-
wise)?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): The
value amounts to  approximately
Rs. 101 crores during the period April,
1857 to February, 1858. A country-
wise break-up is not at present avail-
able and will be placed on the Table
of the House in due course

Registered Companles in Marathwada
Region (Bombay)

1247. Shri Pangarkar: Will the
Minicter of Commerce and Industry
be pleased to state:

(a) the names of registercd compa-
nies in Marathwada region of Bombay;
and

(b) whether any of them has been
registered during the year 1857-587

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) A
statement showing names of compan-
ies registered in the Marathwada re-
gion of the Slate of Bombay s
attached. [See Appendix V, annexure
No. 26 ]

(b) None.

Bhoodan Lands

[ Shri Barman:
1248. { Shri Subodh Hansda:
 Shri S. C. Samanta:

Will the Minister of Planning be
pleased to state:

(a) the guantity of ‘Bhoodan lands'
collected since 1850 and how much
have been allotied for agricultural
and homestead purposes; and

(b) what quantity of the above land
has been allotted to landless Sche-
duled Castes and Scheduled Tribes?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b). A statement is laid on
the Table of the House. [See Appen-
dix V, annexure No. 27.]



4729 Written Answers
Bicycles

S8hri B. C. Samanta:
Shri Bhakt Darshan:
1249. / Shri Subodh Hansda:
Shri Harish Chandra
Mathur:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total number of bicycles
exported from India during 1956-57;

(b) the countries to which exported
and the number exported to each;

(e) the total amount of foreign ex-

change earned;

(d) the nature of competition this
Industry had to face in those coun-
tries; and

(e) the measures since undertaken
to face foreign competition in those
countries?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): (a) to
(c). The export of biycles has been
negligible.

(d) The following measures have
been taken, among others, to face
foreign competition® —

(1) Indian bicycles have been
exhibited at International cx-
hibitions in Cambodia,
Indonesia and Thailand, they
are also displayed at the show
rooms maintained by the Gov-
ernment of India in Colombeo,
Manila and D’jakarta;

(ii) Drawback of import duty is
allowed on imported aw
materials and/or components
used in the manufacture of
bicycles ‘exported; similarly
refund of excise duty, where
levied, is allowed on raw
materials and/or components
used in the manufacture of
bicycles exported.
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Forecigners Visit to NEF.A.

S Shri Subodh Hansda:
1250. {_Shri 8. C. Samanta:

Will the Prime Minister be pleased
to state:

(a) the number of foreigners who
have been allowed to cross the inner
line of NEF.A. and NNHT.A. since
January, 1857; and

(b) the number of applications re-
ceived by Government for permission
to visit these areas?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehru): (a) Permission
was given to sixty-two foreigners to
cross the inner line of NEFA and
NHTA. Out of these, 3¢ actually
availed of the permission. This in-
cludes 23 foreigners who crossed the
mner hine of NHTA en route to
Imphal and 6 through NEFA en
route to Burma,

(b) Sixty-seven

Projects for Food output in Kerala

1251. Shri Gajendra Prasad Sinha:
Will the Minister of Planning be
pleased to state the projects which
have been approved by the Planning
Commission 1n Kerala to increase the
food output in the state?

The Parliamentary Secrctary to the
Minister of Labour and Employment
and Planning (Shri L. N Mishra):
A statement 1ndicating the projects
approved by the Planming Com-
mussion to increase food pioduction in
Kerala during the Second Five Year
Plan is placed on the Table of the
House. [See Appendix V, annexure
No. 28]

Small Secale Indusiries In Punjab

1252. Shri D. C, Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state the amount allocat-
ed to the Punjab State f-r the deve-
lopment of Small Scals Tndustries
under the Second Five Year Plan?
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The Minister of Commerce and In-
dustry (Shri Morarji Desal): A sum
of Rs. 453 lakhs (Small Scale Indus.
tries: Rs. 375 lakhs; Industrial Estates:
Rs. 78 lakhs) has been allocated to
the Punjab Btate for the developmuent
of Small Scale Industries under the
Second Five Year Plan.

Displaced Persons in Orissa

1253. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to atate:

(a) the number of displaced persons
from East Pakistan in Orissa; and

(b) whether all of them have been
rehabilitated?

The Minister of Rehabilitation and
Minority Affairs (8hri Mehr Chand
Khanna): (a) About 12,0M) persons.

(b) Except for about 3,700 persons in
the Charbatia camp, the rest have
been rehabilitated.

Labour Disputes

1254. Shri D. C. Bharma: Wil the
Minister of Labour and Employment
be pleased to state:

(a) the total number of labour
disputes which have occurred in Tex-
tile Mills during the year 1957-58
so far; and

(b) the nature of such disputes?

The Deputy Minister for Labour
(SBhri Abid All): (a) and (b). 'The
information is not available and the
time and labovr involved in collect-
ing 1t will not be commensurate with
the object to be achieved. Certain
information regarding work stoppages
is however available in the monthly
Publication “Indian Labour Gazette”
copies of which are available in the
Parliament Library.

Migrants from West Pakisian

2285. Shri At Singh Sarbadi: Will
the Prime Minister be pleased to
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state the number of migrants from
West Pakistan during the last one
year?

The Prime Minister and Minister of
External Affalrs and Finance (Shri
Jawaharlal Nehrn): 6,449, during the
calendar year 1857.

Displaced Persons from West Pakistan

1256. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabiliation and
Minority Affairs be pleased to state:

(a) whether any relief or rehablli-
tation grant was given to the dis-
placed persons who have come to India
during last one year from West Pakis-
tan; and

(b) if so, to what extent?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Such of the
Displaced Persons who were in tne
Lahore Transit Camp till the end of
July, 1957 and on coming over to
India were admited in a Transit
Camp at Amritsar, are being provided
with free ration, medical facilities,
educational arrangements for children
and other rehabilitation assistance.

Pakistan Pilgrims

1257 Shri Raghunath Singh: Wil
the Prime Minister be pleased to state
what special facilities were accorded
to Pakistan’s Pilgrims to the Urs of
Ajmer this year?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): The officially
sponsored pilgrim party was accord-
ed the usual facilities regarding trans.
port, accommodation ete. In addition
special arrangements were made in
regard to railway accommodation, re-
turn tickets and expeditious customs
examination for pilgrims travelling by
the Khokrapar-Munabao route.
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Zanzibar Trade Mission

Shri Raghunath Singh:
. ‘{Shrl Siddananjappa:

Will the Minister of Cammerce and
Industry be pleased to state:

(a) whether it 1s a fact that Zanz-
bar Trade Mission visited India, and

(b, 1f so, what 1s the outcome of 1its
viait”?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) Yes,
Sir A Trade Mission from Zanzibar
visited India 1n January, 1958

(b) The discussions were purely of
an exploratory nature and no con-
crete decisions were arrived at
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CPWD

1260 Shri Easwara Iyer: Will the

Minister of Works, Housing and Sup-
ply be pleased to state

{a) whether 1t 1s a fact that Com-
pensatory Allowance 1s being paid to
the Central Public Works Depart-

ment Staff employed at Madhopur
Circle,

(b) whether the Alloy ance 1s paid
to the workcharged staff of the Ma-
dhopur circle, and

(¢) if not, the reasons tnerefor?

The Minister of Works, Housing and
Supply (Shri K C Reddy): (a) In
the Muadhopur Circle of the CPWD.
compensatory allowance 15 bemmg paid
to certain Engineering staff and such
of the Clerks in the Divisional and
Sub-divisional offices, who stay at the
site of work Class IV staff do not
get this allowance as they are re-
cruited locally

(b) No, Sir

{c) Majority of the workcharged
stafl were recruited locally and a
few workers were transferred from
outside at their own request.



4738 Written Answers

Trade with Switzerland

1261. Shri Daljit Singh: Will tha
Minister of Commerce and l.ndnm
be pleased to state the present posi-
tion of the import and export trade
between India and Switzerland?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): Detail-
ed statistics of India's trade with
Switzerland are available only upto
September, 1857, Statements showing
the important commodities in India's
imports from and exports to that
country during January-September,
1957, are attached. [See Appendix
V, annexure No. 28]

Import of Saffron and Watches

1262, Shri Daljit Singh: Will  the
Minister of Commerce and Industry
be pleased to state the value of saf-
fron and watches with spares import-
ed during 19577

The Minister of Commerce and
Industry (Shri Morarji Desalf): Statis-
tica are available only upto August,
1857 The value of saffron and watch

es with spar-. imporied was as fol-
lows: -

Value in ‘oce”’ Rs,

Saffron 961
Watches
(a) Stop Watches 210
{b) W.1st Waiches 186212
(¢ Othe s including clocks with
waich movements 2464
(d* Watch cases 190
(e) Warch movements 53
(r* Othe Waich parts 318
{g) One day alaim clock except
clectiic 2414
(h O.he alarm clock excludi.g
elect ¢ ~6
(i) Electric alarm clocks 3
(j) Othe. electric clocks 62
(k) Time reco d app» atus exclud-
ing stop waichcs 160
(1) Other clocks and ume-
Pieces n.c.s, 825
(m) Clock movements 141
ToTtaL 26489
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Blacksmithy Training Centres

1283. Bhri Assar: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether Government heﬂ
opened any  blacksmithy training.
centres 1n Bombay State;

(b) if so, the number of centres and
places where these are located; and

(¢) the number of students getting
training in these centres?

The Deputy Minigter of Labour
(Shri Abid Ali): (a) Yes.

(b) One at Jamnagar.

(c) No admussions have been made
so far.

PAPERS LAID ON THE TABLE

GOVERNMENT oF INDIA, SCIENTIFIC
PoLicy RLSOLUTION

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): Sir, I beg to lay
on the Table a copv ot Government of
India, Screntific Policy Resolution No.
131/CF, 57, dated the 4th March, 1958.

I shill read 1t out because we con-
sider this Resolution as an important
one, defimng our attitude to Science
and Technology, generally.

The key to national prosperity, apart
from the spint of the pcople, lies, in
the mouderu age, 1n the effective com-
bination of three facturs, technology,
raw maternals and capntal, of which
the first 1; perhaps the most important
since the creation and adoption of new
scientific techniques can, in fact. make
up for a deficiency m natural resources,
and reduce the demands on capital
But technology can only grow out of

the study of science and its applica-
tions,

The dominating feature of the con-
temporary world is the intense cult:-
vation of science on a large scale, and
its application to meet a country's
requirements. It is this, which, for
the first time in man’s history, has
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£iven to the common man m countries
advanced in science, a standard of
Lving and social and cultural ameni-
ties, which were once confined to a
very small privileged minority of the
population. Science has led to the
growth and diffusion of culture to an
extent, never possible before. It has
not only radically altered man's mate-
rial environment, but, what 1s of still
deeper significance, 1t has provided
new tools of thought and has extend-
ed man's mental hor'zon It has thus
influenced even the basic values of
life, and given to civilization a new
vitality and a new dynamism,

It is only through the scentific ap-
proach and method and the use of
scientific knowledge that reasonable
‘material and cultural amenities and
services can be prov'ded for every
member of the community, and 1t is
out of a recogmtion of this possibility
that the idea of a welfare state has
grown. It is characteristic of the pre-
sent world that the progress towards
the practical realisation of a welfare
state differs widely from country to
country in direct relation to the extent
of industrialisation and the effort and
resources applied in the pursuit of
science.

The wealth and prosperity of a
nation depend on the effective utilisa-
tion of its human and material resour-
ces through industrialisation The use
of human material for industrialisa-
tion demands 1ts education in science
and training 1n technical skills, Indus-
try opens up possibilities of greater
fulfilment for the individual India’s
enormous resources of man-power can
only become an asset in the modern
world when trained and educated

Science and technology can make
up for deficiencies in raw materials by
providing substitutes, or, indeed, by
providing skills which can be exported
in return for raw materials. In indus-
triaslising a country, a heavy price has
10 be paid in importing science and
technology in the form of plant and
machinery, highly paid personnel and
technical consultants. An early and
large scale development of science and
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technology in the country could there-
fore greatly reduce the drain on capital
during the early and critical stages of
industrialisation.

Science has developed at an ever-
increasing pace since the beginning of
the century, so that the gap between
the advanced and backward countries
has widened more and more. It is
only by adopting the most vigorous
measures and by putting forward our
utmost effort into the development of
science that we can bridge the gap. It
15 an inherent obligation of a great
country like India, with its traditions
of scholarship and original thinking
and 1ts great cultural heritage, to
participate fully in the march of
science, which is probably nrankind’s
greatest enterprise today.

The Government of India have ac-
cordingly decided that the aims of their
scientific policy will be—

(1) to foster, promote, and sus-
tain, by all appropriate
means, the cultivation of
science, and scientific resea-
rch 1n all its aspects—pure,
apphied, and cducational;

(1) to ensure an adequate supply,
within the country, of research
scientists of the highest qua-
lity, and to recogn'ze their
work as an important compo-
nent of the strength of the
nation;

(in) to encourage, and initiate,
with all possible speed, pro-
grammes for the training of
scientific and technical person-
nel, on a scale adequate to
fulfil the country’'s needs in
science and education, agricul-
ture and industry, and defence;

(v) to ensure that the creative
talent of men and women is
encouraged and finds full
scope in scientific activity;

(v) to encourage individual initia-
tive for the acquisition and
dissemination of knowledge,
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(vi) and, in general to secure for
the people of the country
all the benefits that can ac-
crue from the acquisition and
application of scientific know-
ledge.

The Government of India have
decided to pursue and accomplish
these aims by offering good conditions
of service to scientists and according
them an honoured position, by associa-
ting scientists with the formulation of
policies, and by taking such other
measures as may be deemed necessary
from time to time.

Shri Goray (Poona): In view of the
importance of this statement, will you
please allow a two-hour debate on
this?

Mr., Speaker: Hon. Member will
make a proper application.

NOTIFICATIONS ISSUED UNDER ESSENTIAL
ComMmoODITIES ACT

The Minister of Commerce and In-
dustry (Shri Morarji Desal): Sir, I
beg to lay on the Table, under sub-
section (6) of section (3) of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications:—

(1) S R.O. No. 1150, dated the 30th
‘May, 1955.

(2) S.R.O. No. 712, dated the 9th
March, 1957, making certain
amendment to the Ministry of
Commerce and Industry Noti-
fication No. S.R.O. 1150, dated
the 30th May, 1855. [Placed
in Library, See No. LT—5%0/
88.]

AnNuaL Report or HinDUsTAN CABLES
PRIVATE LD,

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
Sir, I beg to lay on the Table, under
sub-section (1) of Section 639 of the
Companies Act, 1956, a copy of the
Annual Report of the Hindustan
Cables Private Ltd, along with the
Audited Accounts for the year 1958-57.
[Placed in Library. See No. LT-
$91-58.]

4740
ESTIMATES COMMITTEE
Fourts ReroxT

Shri B. G. Mehta (Gohilwad): Sir, I
beg to present the Fourth Report of
the Estimates Committee on the Minis-
try of Education and Scientific Re-

search on the subject ‘Elementary
Education’,

PETITION RE: INDIAN RAILWAYS
ACT AND THE RULES FRAMED
THEREUNDER

¢ Sir, under Rule 187 of
the Rules of Procedure and Conduct
of Business in Lok Sabha, I have to
report that a petition ag per state-
ment laid on the Table has been
received relating to the Indian Rail-
ways Act, 1890 and the rules framed
thereunder.

STATEMENT
Peniion No. of Dastrict Staie
No. Signato s or Town

Chittoor Andhra

RE: GOVERNMENT OF INDIA'S
SCIENTIFIC POLICY
RESOLUTION

Mr. Speaker: If any hon. Member
wants any discussion—if the Govern-
ment of its own accord brings it up,
that is one thing—there are rules re-
gulating that. They can send me a
letter under the proper Rule and then
I will consider. If it is a matter of
importance relating to policy, I believe
Government also will agree. There
won't be any difficulty at all. There
is a Demand fa: Grant aleg . Scien-
tific Research for which time has been
allotted. Hon. Members will try to
exhaust all that they have to say in
the period; if something more remains,
we will have a discussion.
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GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

Mr. Speaker: The House will now
reswne fw.ther discussion of the Gen-
eral Budget for 1958-59

Out ot 20 hows alotted for the gen-
eral discussion, 9 hours and 14 minutes
have already been availed of, and 10
hours and 40 minutes now remain

Shrimat1 Renu Chakravartty may
kmdly continue her specch

Shrimat: Renu Chakravarity (Basir-
hat) I was talkung about the rise in
prices and the mability of the Gov-
ernment 10 establish an effective con-
trol machinery for managing prices
Especially, I had noted the vaiy great
difficulties which are be ng faced by
the rice-cating States

Especially 1n places hke West
Bengal and in the South, the position
1s that the rice prices havc gone up
to such an extent that actually if the
cost of living indices were to be taken
separalely foir these areas they will
show a much greater rine than n
other areas

The result 1~ that today at thi,
period of the year when -ice prices
used to fall, in a city hke Calcutta
for which the Centre has iaken res-
ponsibility, the price of rice 1« Rs 28
to Rs 30, and m semi-i1ural areas hke
Basirhat, the price which was Rs 18
last year 1s today between Rs 23 and
Rs 24 Large sections of the labour-
mng population have to go tothe mar-
ket to buy Actually they are suffer-
g and a large section 13 starving

Neither 1s cheap rice available in the
rural areas because the rice has been
drawn out in spite of the cordons and
all that has been put on paper regard-
ing control measures It has gone into
the big cities

The Finance Minister has said that
the country can ill-afford imports But
20 Iakh tons of buffer stocks were sup-
posed to be built up, and we would
like to know why 1t 1s that no steps
have been taken to build up even that
buffer stock Rs 25 crores were to
kept as a food subsidy fund, but

that has not been bwilt up I
i3 the way we are going to move,

B3
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then how are we going to control the
speculators? Today, if you read a
leading paper like The Statesman, you
will notice that actually large sections
of people in the countryside, the
bigger farmers, the richer farmers
who have financial stability, are going
into their eyes straight

If mmports are difficult, the only
other way 1s to build up stocks, so that
the Government can control the prices.
But what has happened today® Today
18 March In my State I know that for
the whole of Deccmber thc whole of
January no scheme was put forward
whereby the Government could ask
even dualeis to buy on theun bchalf
And today m March when almost the
entire rice harvest 1< finished, has
almost disappeared from the ma:ket,
now they sav that they will buy 25
per cent from the rice mills—not
dircctly fiom the farmer, so that the
farme1r the pcasant actually, gots
much more price because 1t 15 a lower
price that s being paid bv the trader
After the trade has come m and the
trade has corncied the market the
Government comes forward and says
now they will buy and that also 25
per cent

A very interesting thing was noted
by onc of the articles in The States-
man They <ay that one of the traders
told the correspondent there that they
were rather frightened because thev
did not know what Government policy
was to be and that 1< whv they {1t
that the levv on the rice mills would
be brought back into the market
through modified rationing, and that
verv fear in one day brought down the
price of rice

We should like to know from the
Government what 1s their priee con-
trol machmmrry regarding food es-
pecially rice Unless that 19 done,
there is no use bewailing the fact that
small savings are drying up, are fail-
mmg Who has got small savings*
I. it the peasant in the
villages, 1s 1t the labouring population,
the artisan 1s it the middle class which
has to buy rice at Rs 28 to Rs 307
It is small wonder that the small sav-
ings scheme has been a failure, and 1
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say that unless there is this price con-
trol machinery and the control of the
prices of food grains is properly handl-
-d, unless at least we have this move
©f Government being able to throw on
the market foodgrains at a cheaper
rate so that the trade also will have
to come down, unless at least we
evolve this machinery,—and in order
10 evolve that machinery, we have to
enter the market and buy directly
from the farmer—we shall be neither
.able to help the farmer either to really
keep his capital or increase his savings
so that hecan go in for small savings
scheme or any other savings that the
country might want, nor can we really
give benefit to the consumer. This is
a very serious thing which the Gov-
ernment has not taken any care to go
into.

The third position that is taken by
the Government is that we must in-
crease production. Inflation can only
be counter-balanced by production.
Regarding agriculture, the Prime
Minister makes many statements, the
Agriculture Minister also makes many
statements that production can go up
by 40 per cent. or 50 per cent. Cer-
tainly it ean go up, but it is no use
only talking about technology when
the peasantry is so poor and it not
even able to get credit from Govern-
ment source<; the peasant =till has to
depend on the moneylender.

Heavy indebtedness is reported by
the Director of Economics and Statis-
ties in the Union Ministrv of Agricul-
ture in two prosperous districts of
West Bengal, Hooghly and 24-par-
ganas They say:

“Indebtedness is widely preva-
lent in the arca under survey.
About 58 per cent. of the farms
in Hooghly and 68 per cent. of
those in 24-Parganas are in debt.
“The main source of rural credit is
still the village moneylender who
charges an exorbitant rate of
interest which goes up to even 100
per cent per annum.”

But what is the record of the State
ent? In the economic survey
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it is stated that the brunt of agricul~
tural production and expenditure will
have to be borne by the State Budget.
If that is so, what is the position re-
garding the State Budget of West
Bengal? There have been cuts in the
West Bengal Budget regarding agri-
cultura] loans. Not only are the loans
not given in time, that is a general
complaint, but agricultural loans have
been cut to the tune of Rs. 1.40 crores
in the West Bengal Budget. For loans
to artisans the provision is Rs. 10'5
lakhs, and for cattle purchase loan
there is no provision at all while there
was a provision of Rs. 8 lakhs last
year.

Is this the way that you arc going
to increase agricultural production? It
is only lip service just to hoodwink
the people. There can be no increase
in agricultural production however
many statements we may make.

What is the use of talking about
industrialisation, about improvement
of tecnical education etc.? There can
be no industrialisation, unless the basis
of industrial'sation, wiz., agriculture,
is increased and we arc able to bring
abnut a certain amount of improve-
ment

One more point. and I shz2ll have
done. and that i the question of State
Budgets. We find that in every State
Budget there has been difficulty in their
being able to manage their develop-
mental expenditure. Almost every
State has not been able to balance its
Budget. There are huge deficits. Now,
the Central Government is being look-
cd upon by the State Governments
more and more 1° (he centre from
which they are go'ng to get money.
The Centre says that it has given
whatever was recommended by the
Finance Commission. I would put for-
ward the plea that unless the State
Governments are able to earry for-
ward their programmes of develop-
ment in small irrigation projects, in
the matter of agricultural loans, in
their move to increase industrial deve-
lopment. there can be no development
on the all-India plane, and that is why
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1 plead that there is every reason to
have another Finance Commission.

The reason is this. For instance,
take the State of West Bengal. Their
share of income-tax has now been al-
lotted on the basis of population. It
is true that for the backward States
it is good, but there are certain speci-
fic problems, urgent problems for cer-
tain States which have to be looked
into. One cannot just apply one
standard for the whole of India. West
Bengal is a State which calls for
special consideration, because of parti-
tion, because of the large number of
refugees, because of the fact that we
have very little land, and our wealth,
prosperity and prospects depend on
industrielisation. Unless this is taken
into consideration, I feel that we will
be in a very bad way regarding the
future development plans of this pro-
blem State of West Bengal. The dis-
tribution of Union excise duties has
also been based on wrong principles,
that is, it has been based on popula-
tion, whereas it should be based on
consumption. Of course, in the case
of income-tax, there can be some
justification for that basis, but in the
case of Union excise duties, that should
not have been the basis. Regarding
jute also, it should be based on the
yield and not be a sort of fixed amount,
and that is what we would plead for.

Of course, I should also say that in
my State of West Bengal, the entire
administrative machinery is so ineffi-
cient. It is Congress Government
there. In 1956-57, the sales tax which
they had raised on cloth, sugar and
tobacco was so little, and now the
Finance Commission has come forward
and stated that they will take 1956-57
as the basis. So, we are in a very
bad way, and the amounts that have
been allocated to us are not at all real.

Aguin, coming to the question of the
tax on railway fares, it is based on
route-mileage. Why should it be
raised on route-mileage? Why should
it not be based on collection?

80, T feel that if we want that State
to0 ‘carry out its plans for increasing

the agricultural production as far as
possible independently and with con-
fidence, then it is necessary to see that
their dependence on the Centre is
reduced, and their special problems
are looked into by a second Finance
Commission.

As for the other points, I shall take
my chance when we come to the
Demands for Grants.

Shri Viswanath Reddy (Rajampet):
The discussion on the Budget has been
going on for the past two days. During
the course of this discussion, great em-
phasis has been laid on financial and
monetary policies. For instance,
doubts have been expressed with re-
gard to the resources, both internal as
well as external. Apprehensions have
been felt in respect of the scale of
deficit financing. and then conclusions
have been sought to be drawn that the
Second Five Year Plan will be a total
failure. However important all these
questions may be, T personally feel
that they have been discussed in this
House very often almost threadbare,
and, therefore, at least some attention
should be paid now to the problems
of administration.

Even the Planning Commission, and
Mr. Appleby who was in charge of
recommending to us certain measures
of reform in the matter of admini-
stration, have conceded the point that
the problems of administration should
be placed even higher in importance
than questions of finance. 1 might
here quote a few words from the re-
port of the Planning Commission.
The Planning Commission say:

“It is likely that as the plan
proceeds difficult issues will relate
less to matters of policy and ap-
proach, more to questions of ad-
ministration and organisation. In-
asmuch as collection of taxes,
spending money and raising small
savings are but aspects of the
executive functions of govern-
ment, finance may also be regard-
ed as part of the more general
problem of administration.”
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“If the administrative machi-
nery, both at the Centre and in
the States, does its work with
efficiency, integrity and with a
sense of urgency and concern for
the community, the success of the
second plan would be fully agsur-
ed. Thus, in a very real sense the
second five year plan resolves it~
self into a series of well deflned
administrative tasks.”

Mr, Appleby is even more emphatic
about the importance of the problems
of administration. He says in his
Re-Examination of the Indian ad-
ministrative systems

“At the present stage, therefore,
nothing is so important to the
success of the Second Five Year
Plan and to the possibility of a
much more pretentious Third Five
Year Plan than administrative
reform now, aimed at accelerat-
ing action in every aspect of
development and in activities
complementary and supporting
development.”,

So, I need not guote any further
authorities to prove my point or to
establish my point that the problems
of administration do require a great
deal of attention than they have been
given so far.

The days when a couple of hundred
ICS people were ruling the whole of
the British Empire under the British
Government are long past. Now, the
structure of the administration should
be in such a way that on the one
hand, the administration is understood
by the people at large, and on the
other, the administrators themselves
have the welfare of the people and
the whole country at heart. I do not
blame the people who are in charge
of the administration at all, because
we have very often observed com-
plaints from these people in the ad-
ministration that however hard they
work, and however sinocere they are,
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and however patriotic they try to be,
their point of view is not well under-
stood by the people in the country.
So also, all the citizens of the country
complain that the administrators are-
a separate tribe by themselves, and
there is a sort of hostility between
the people and the administrators;
and that sort of feeling is gaining
ground in the country. Instead of’
the gulf narrowing down, it is actual-
1y widening. The reason seems to me,
to my mind, that the whole structure
of administration is totally unsuitable-
to the welfare work that we as a
people and as a government have
undertaken in this country. It was
mentioned vyesterday by some hon.
Members that the cost of administra-
tion as compared to that in 1951 has
increased from Rs. 49 crores to Rs. 190~
crores. That is as far as the Central
Government are concerned. The
position is much the same with refer-
ence to the cost of the administrative
structure in the States also.

This process is almost inevitable in
a system of administration which is
entirely based on centralisation of
administration In a centralised ad-
ministration, we have of necessity to
have checks and counterchecks and
in the process we have to build up a
structure which is vertical instead of
horizontal. Therefore, it is inevitable
that the cost of our administration
will go on mounting from year to
year, and the gulf between the people
who are governed and the Govern-
ment is increasing day by day.

The very oft-repeated dictum that
that government is the best which
governs the least has got very great
validity in the situation in our country.
When I say that centralisation should
be stopped, that the process should be
reversed and that decentralisation of’
administration should be achieved, I
really cannot offer to this House at
this moment any possible solution by
which decentralisation can be started.
I merely mention the fact that there-
should be enough determination in
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our minds that decentralisation should
be started forthwith

However, I can quote a few
instances where 1t is possible to de-
<entralise the administrative structure,
but it 15 not being done On the basis
of these instances, if certain 1deas can
be generated and a determined effort
18 made towards decentralisation of
admmmstration, that would be a step
in the nght direct on 1In my op nion

Take, for instance, the distnbution
of scholarships to Scheduled Castes
and Scheduled Tribes Lakhs of
applications are received from all over
the country, and these are scrutimised
and tabulated and months of time are
wasted 1n this process In fact, a
special unit has been created in the
Education Ministry for the purpose of
distribution of these scholarships And
for aught we know these people who
are 1n charge of tabulating and
scrutinising these applications may not
even be able to pronounce the names
of these candidites Thev cannot
even c<crutinise the  bonafides of
the applicants Thev can do nothing
of the <ort If on the other
hand monies are disiributed to the
States on the bass of applications
recerved from States, or on the basis
of thc Scheduled Castes and Schedul-
ed Tribe population of that State 1t
would b quite c¢asy for the State
Government concerned  to distribute
them It will also be quite practica-
ble for them to scrutinise the bona
fides of each apphecant But this 1s
not be ng done with the result that
t$oday =cholarship~ are not distributed
even m the month of April not to
spcak of March That 1s, the acade
snic year has closed and still students
-who have applied for scholarships
‘have not received them This 15 a
#unction which can very easily be
Jdone by the State Governments De
veentralisation m th particular matter
#s very helpful I am sure the State
Governments in their turn wil also dig«
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tribute the scholarships to the district
authorities and thereby expeditious
disbursal of scholarships can be
achieved

This 15 only one instance There 13
another instance in respect of giving
aid for digging wells mn Harijan villa-
ges A list of these villages will have
to be drawn up by the State Govern-
ments and will have to be submitted
to the Planning Commus-ion for appro-
val Unless this approval 1s obtained,
the Accountant General whll not pass
the bills for digging wells Now, 1ma-
gine a person sitting in the Planning
Commis- on and trving to decide whe-
ther a wvillage called Vendakapuram
or Kolbpurim or some -uch god-
forsaken village in our country deser-
ves a well or not It 1s an absurd
propo 1tion that these people who
cannot and who are not 1n a position
to scrutinise these applications
on the ments of each case should
be in charge of giving the final
approval tor a particular scheme It
15 quite easy for the Central Govern-
ment to a-k the State Government to
distribute monies to these villages to
dig the welly and to scnd up the final
report to the Planming Commission
In tead of doing that thev want the
powcr of giving appioval at every
stag to thc efforts of State Govern-
ments w th the re-ult that the whole
progrimme suffers and the percentage
of admmistrative cost  for dach of
these weltare programmes 1s much
more than 1t could possibly be

The Deputy Minister of Planning
(8hri 8§ N Mishra). We do not
serutinise such schemes

Shri Viswanath Reddy: If they do
not scrutinise, why do they want the
power of approval here?

Shri 8. N. Mishra: They are only
reimbursed afler they send up the re-

port

Shri Viswanath Reddy: This kind
of paper work serves no purpgjg At
all It 1s purposeless a
and too much duplication of waork.
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Shri 8. N. Mishra: Quarterly reports
ure submitted.

Shri Viswanatha Reddy: I am only
giving an instance. If a proper scru-
tiny is made, we can multiply these
Instances to hundreds of them.

Since the Deputy Minister of Plan-
ning is here, 1 might also mention
another position. Ministers of State
Governments, who are responsive and
responsible to reactions of public opi-
nion in their own States, who are
answerable to the legislature, are put
in a peculiar position.

Mr. Speaker: I would urge on all
non. Ministers that at any rate, one
representative of each Ministry must
be present here during the genera!
discussion on the Budget. No single
Minister, however capable he might
be, will be able to remember or note
down properly all the points made.
The Minister of Commumty Develop-
ment must have been here. So also
asther Ministers. Otherwise, al] these
arguments become absolutely futile,

Some Hon. Members: Yes,

Mr. Speaker: I am really sorry to
see this. When we go to the Demands
for Grants, the particular Minister may
be present here with his deputies. But
during general discussion of the Bud-
get, all the Ministers, at any rate, a
representative of each Ministry, must
be present here.

Shri Viswanatha Reddy: I was say-
ing that Ministers of States are placed
in the position of having to go to some
minor official in the Planning Com-
mission and trying to convince him
about the various issues and problems
that are facing them. This position
of patronage in the Planning Com-
mission is becoming rather intoler-
uble. I have personally received sev.
eral complaints from Ministers of
State Governments who are respon-
sible to their people, probebly even
more responsible than any of us here
because their constituencies are
smalier and the problemg that they
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are asked to tackle are really deveiop
mental problems, problems which re-
late to the day to day needs of the
people of the States. These people
are placed in the position of coming
here and explaining to some minor
official with humility, trying to
wangle out something. This position
of patronage in the Planning Commis-
sion is really something we should
take note of and try to do something
about it. The position in which Min-
isters are placed when they coma
here, having to make their represen-
tations in this manner, is really in-
tolerable.

1 put the blame for al] this on the
system of administration. I do not
blame any individuals for this. The
whole system is such that it calls for
very urgent reform. Decentralisation is
the solution. As I have already sub~
mitted, 1 have no particular proposal
or particular suggestions to effect
decentralisation. But I feel very sure
that if there is enough determination
in our mind, we can carry out
decentralisation of administration in
several directions.

I pass on to the next point, name-
ly, the method of recruitment of our
officers. Our administrative structure
is typically a British one. It does not
exist outside the British Empire. We
recruit officers at a very high level
In the days of British rule in India,
it was necessary for their purpose to
recruit officers Class 1 directly,
because they sought to create a sort
of halo and prestige round an officer;
unless this prestige was built up round
an officer, it was not possible to
administer the country effectively in
their own light. Of course, there is a
theory on which this principle is based,
the theory that a person who is re-
cruited directly to a higher position
will be a man of integrity, great
honesty and ability, and with proper
training, he will become an excellent
administrator. I personally feel that
this theory has no validity at all to-
day.

Today the problems that come fof
decision before an officer can only be
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dealt with through experience, not
through intelligence or any other
qualities which I mentioned just now.
Therefore, my suggestion would be
that we shall stop recruiting officers
officers at the high level. We shall
adopt what is called the career princi-
ple in the matter of recruitment to
our services. This principle involves
recruitment at a much lower level,
say at the level of the Upper Division
Clerk. When persons are recruited at
this level and all avenues of promo-
tion are open to them provided they
have merit, honesty, integrity and
ability—any amount of avenues are
open for their personal ddvance-
ment—the enthusiasm with which this
class of persons works is enormous.
Besides, when they are promoted to
positions of responsibility, they would
have already gained a lot of experi-
ence dealing with people as well as
problems, and therefore, the decisions
they are likely to take have got grea-
ter validity and greater reality than
the decisions that these junior officers,
who are placed in positions of great
power and privilege, as it is today,
can ever possibly take.

I have come across a lot of young
officers in charge of sub-divisions. As
soon as they finish a training of six
months or one year, our IAS
officers are placed 'm charge of
sub-divisions with a population of
nearly 3 lakhs. Probably, during the
course of their training, these officers
are told that they should try to keep
aloof from the public because if they
try to be friendly with the public, they
will have to concede some personal
requests from some individuals. There-
the whole mentality and whole
background of these 1AS officers, who
are placed in charge of sub-divisions
in the very beginning of their career,
is to try to segregate themselves from
the peaple of the place, with the result
that from the begining of his career
itselt an officer starts deciding on
problems merely on paper— paper
work and nothing else. He practically
{ocls shy of meeting people and finding

H
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out from them the problems of a parti~
cular locality. Therefore, Ifeelstrong-
ly that there iz no useful purpose
served in this direct recruitment and
the theory on which this procedure ix
based has been exploded long ago. As
I said, this principle is a peculiar con-
dition in the British Empire.

In America—not only in America
but in all other countries—this career
principle is adopted. Take France for
instance. France is a country where
dependence on bureaucracy is much
more than in other democratic coun-
tries we know of. Thie career princi-
ple of recruitment to public services
is working very effectively in France.
If that 1s so, why should it not be
possible in our country? It is a thing
which I can not imagine. Therefore,
the sooner we introduce this career
principle of recruitment to publie
services, the better would it be for
our administration.

Lastly, 1 should like to submit to
the House a few 1deas about
the socialist:c structure of society that
we are trying to build up for our
country. Volumes have been written
about the evils of state capitalism and
s0 on. I need not repeat all the
arguments that have been advanced
against state capitalism. The featu-
res of society which is the result of
state capitalism we all know very
well. That is, in course of time, every
citizen will become merely a wage
earner and all avenues of production,
distribution and everything will be in
the hands of the government. When
I say, the hands of the government,
it means in the hands of the bureau-
cracy. Therefore, the rest of the
citizens who are not bureaucrats are
merely wage earners. The evils gene-
rated by the reduction of society to
such a state are very well described
by several thinking men. Gandhij}
had warned us severs]) decades ago
about this great evil that will ensue
w the introduction of state capit~
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Even the Prime Minister, when he
just now made his statement about
the scientific policy of the Govern-
ment sald, the conception of a welfare
state is directly proportional to the
industrialisation of a particular coun-
try. Therefore, our conception of a
welfare state will be one thing today
and, after 10 years, when industrialis-
ation has advanced to a great extent,
our conception of welfare state will
be diluted very much. Therefore, if
human civilisation is to survive and
get the fullness of life, this business of
state capitalism must be stopped forth-
with,

What is the alternative for this state
capitalism? On this point, I may also
mention the problems peculiar to in-
dustrialisaton that are being faced
already by countries which are prima-
rialy industrialised. Take for instance,
the United States With the introduc-
tion of high technique of industrialisa-
tion and, particularly, after the intro-
duction of automaton in industries,
the problem of leisure is gaining great
importance in America. They are
trying to create a civilisation in which
the productive capacity of the individ-
ual is enormously increased and,
then, they are worried about the
problem of leisure. Already, they are
think'ng in terms of introducing a
three-day weck-end instead of a two-
day week-end. Spending three days
idle at home is a very great difficulty
That is why the problem of leisure
has already been created in the United
States, and, I am sure, before very
long, this problem will have to be
faced by the USSR also and by every
other industrialised country.

We in India, certainly, do not want
to create a society which is so arti-
ficial, which produces an enormous
lot of goods and services and
then worries about the prob-
lem of how to spend the idle
hours of the day, or think of having
a three-day week-end instead of one-
day or two-day week-end. This needa
very great attention in our context
because we are just now trying to
industrialise our country. If wealso go

13 MARCH 1bbe

General Discussion 4745

in the same way as they are doing
now, the problem they are facing now
will have to be faced by us tomorrow
or the day after.

Mr. Speaker: By the time we reach
that stage, possibly, they would have
solved that problem.

Shrl Viswanatha Reddy: The gen-
eration of this problem will have a
tremendously cumulative effect on the
life of the society and the society that
we have to establish in our country
is such that these problems have no
possibility of arising in our country.
Therefore, this aspect of the guestion
also deserves the attention of the
House and, I hope that the few sub-
missions that I have made today 1n
this House might generate some ideas
in this direction which will result in
the establishment of a society which
will be quite near to our heart.

Shrimati Sucheta Kripalani (New
Delhi): This Budget has been various-
ly described as u ‘status quo’ Budget,
a ‘negative Budget', as a ‘continuing
Budget' from last year. It has been
described ag a ‘pedestrian Budget' by
the Prime Minister himself. In in-
troducing the gift tax, Prof. Kaldor’s
recommendation of an integrated tax
structure has been acted upon and
to that extent it is a cotinuing Budget.

People generally look upon the
Budget mainly from the point of view
of the taxation proposals. As no fresh
taxes have been imposed, the people
have taken 1t with a sense of relief;
and, because no actual tax relief has
been given, they take it as a negative
Budget. We would like to make a
deeper study of the Budget

This Budget differs from the last
years in having a more ambitious
programme for spending in spite of
the gap of Rs. 27 crores. The Plan
outlay for the Centre and the Siates
will be Rs. 1017 crores. We are not
spenaing money only on development
schemes. We have also a very ambi-
tious spending item_ on our military
expenditure. Our military expendi-
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true is going to be Rs. 278 crores; that
means, in the last two years, our ex-
penditure on Defence hag gone up by
Rs. 1W crores. That also means that
a good and substantial part of the
additional taxes raised in the name of
development is being diverted for
military purposes.

There is considerable feeling in the
country as to why a poverty stricken
country, professing non-violence and
Panch Shila, has to keep on increas-
ing its military expenditure and to
what purpose. How many enemies
do we have? We are considered a
neutral country. However, 1 do not
wish to dilate on this point because
many other hon. Members have al-
ready spoken about it and others, 1
think, will speak on this subject.

Today I want to focus the attention
of the House on one aspect of the
Budget. Not only is the Budget a
negative Budget, but the economic
policy embodied in the Budget fails
to assess the glaring drawbacks in our
economic development schemes, pro-
blems which are inherent in our pre-
sent economic situation. It fails to
express the awareness of the problems
facing us and does not propose stcps
to meet the problems in any effective
manner.

The Budget speech strikes a note
of complacency, though in the earlier
part of the speech, the Prime Minister
himself says there are so many prob-
lems facing us that there is no scope
for complacency. But, the general
impression left 1s one of complacency.
The Economic Survey circulated along
with the Budget papers however
admits that there are these problems
but it does not suggest any remedy
The Economic Survey admits that In
the coming year the national output
wil] be lowered and the rate of pro-
ductien will slow down. The indus-
trial production index rose to 113 in
1954, to 122 in 1956 and to 133 in 1958
Bat, in the present year the rate of
incredse will be only 4 per cent. And,
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in a number of industries like sewing
machines, cycles, electric lamps, pig
iron, finished steel etc.,, the production
has either levelled off or registered a
decline.

In some of the consumer goods in-
dustries as textiles, soap, match ete.,
the industry hag either come to a
standstill or has registered a decline.
More significant, while industrial out-
put is tapering off, installed capacity
hag considerably increased in a num-
ber of industries,. What do we con-
clude from this? The only conclusion
we can draw is that something 1s very
seriously wrong either with the eco-
nomic policy or with the implementa-
tion of the economic policy. Instead
of promoting economic progress it ncs
resulted in halting progress in many
of the spheres and that too in the
middle of the Second Five Year Plan.
I would like to ask who is examining
this serious situation? Who is bother-
ing about this situation? Who 1s ana-
lysing the causes and suggesting
remedies to meet this problem? I am
afraid in the speech of the Prime
Minister we do not find an awareness
of this serious situation; we do not find
any e¢ffort being made to tackle this
fundamental problem

13 hrs.

Sir, I feel the nation stands at cross-
roads of economic development An
under-developed and over-populated
country is putting forth a tremendous
effort, almost a back-breaking effort,
to regenerate its economy through the
Five Year Plan. When we stand at
cross-roads facing such overwhelming
odds, we can only adopt two possible
alternatives: either we can take the
easy road of retreat, cut down
the Plan, cut down our economic
development programmes and
divest ourselves of the responsibility
of development, or we can assess the
problems with courage and boldness,
make a correct appraisal of the situa-
tion, plan accordingly and introduce
effective remedies,
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The Prime Minister time and again
has declared his intention to go ahead
with development. He again and
again says: whatever happens the
Five Year Plan must be implemented.
In his two recent speeches, one in the
Rajya Sabha in reply to the General
Discussion and the other in the
Federation of Indian Chambers of
Commerce and Industry he has again
reiterated his determination to carry
on with the economic development
programmes and that too he has said
with considerable vehemence. We are
happy to note that determination; we
are fully with him in his determina-
tion to go ahead with the development
programmes,

But I would most humbly like to
ask: are we going the right way to
implement this determination? Have
we communicated this determination
of ours {o the people in an effective
manner? What steps have we taken
to mitigate their sufferings and reduce
their miseries and thus create ini-
tiative and incentive in them to meet
the challenge that an economic plan-
ning of thig size involves? Do they
feel the Plan is theirs and they must
work for it, they must sacrifice for it.
1 am afraid, Sir, the Budget speech
does not reflect a true appraisal of
this aspect, nor does it suggest any
effective remedies,

Sir, I feel we are obsessed with
the task of finding the financial re-
sources for the Plan. But finance
alone will not bring economic develop-
ment. Are we going to pay due
attention to other factors which con-
tribute to the success of the Plan and
lead to the economic development of
this country?

I just mentioned that the Economic
Survey admits decline in industrial
production. Let us look into some
other items of our development pro-
grammes and sce how they are work-
ing and what are their achievements.
Let us, for instance, take the develop-
ment of small-scale industries and
the establishment of industrial estates.
These schemes were undertaken to
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help the smaller people. Through
these schemes the employment poten-
tial was to be increased; we were also
to meet the demand of consumer
goods pending the development of
large scale industries. We were to
develop these industries in the less
developed areas and give the people
the technical know-how. But what
is the achievement? The achieve-
ment under this head, as we find from
the explanatory memorandum, is that
a provision of Rs. 38 crores was made
in the Second Plan of which we have
spent Rs. 2 crores. We have made a
provision of Rs. 4} crores in the com-
ing year.

What will be the result? The re-
sult will be a terrific back-lag and
we have to make it good in the last
two years of the Plan. Can we do it?
Will we be able to reach the target,
or will we be left behind?

Let us take the industrial estate.
The Plan allocation is Rs, 15 crores.
We have spent Re. 1 crore in 1957-58
and propose to spend Rs. 1'5 crores
in the coming year. What will we
do? Are we going to make good in
the last two years the rest of the
work?

Let us next take industrial and low-
cost housing. Housing is one of the
basic programmes for improving the
standard of living of the people. In
industrial housing in the Ilast five
years these are the percentages of
targets achieved: States 60 per cent
of the target; employers 55 per cent;
cooperative 42 per cent. For slum
clearance Rs. 20 crores have been pro-
vided in the Plan, but I cannot find
from the memorandum as to what has
been spent,

Let us take plantation labour hous-
ing. Rs. 2 crores have been provided
in the Plan, but no work has been
done. What do they say? The delayr
are due to rules being framed, and
response from the planters being dis-
couraging. If the demand from the
planters is discouraging, there should
be somebody sitting on the head of
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the planters to compel them to build
houses.

After all, we have declared our
policy to be one of socialist pattern;
we have declared from the house-tops
that we are working for the better-
ment of the lowest in the country.
Then by what right, by what imperti-
nence, do these people go and work
against our policy? Even so, who is
looking at it, who ig compelling them
to put things right?

Let us take the unorganised sector
of the industry. Our country is rich
in well-developed crafts and highly
skilled craftsmen and artisans. I am
told that the number of artisans is
over 1} crores. What is happening
to them? Who is looking after them?
Who is organising their employment
and how do they stand today? I know
very good work has been done by the
Khadi Commussion and the Cottage
Industries Board, but the work done
merely touches the fringe of the prob-
lem and the main problem remains
untackled. So, these one and a quar-
ter crores of people are unemployed,
are under-employed and are waiting
to be given an opportunity to live and
work for this nation.

The most demoralising and frustra-
ting problem for the people is the
problem of unemployment. What
light has been thrown on this problem
in the Budget speech? No mention
has been made about this even in the
Economic Survey. I have with re-
gret to say that an economic survey
aof India is totally incomplete if it
fails to mention the vexatious problem
of unemployment. "How are we going
to assess the economic development of
the country without considering the
problem of unemployment? But this
does not feature anywhere either in
the Budget speech or in the economic
survey.

Then take a very serious problem,
growing  population. The Prime
Minister in his Rajya Sabha speech—I
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like that speech, because it is a great
improvement on the Budget speech he
made here—said that population is
increasing at the rate of 50 lakhs per
year. No development scheme will
succeed until we meet this pressure
somehow or other, Unless we meet
this presure, whatever economie
development we may make will be
swamped away by this increase of
population.

So these are the various problems,
But the Budget this year does not
focus attention on them, or throw any
light on them; it does not appraise
these problems. It does not make any
suggestion for remedying them,

The other sectors may not be faring
well but two important sectors, the
organised sector in the private indus-
try and the large scale industry run
by the Government, like steel and
other industries are doing well. If
these two sectors develop, but other
economic activities are disrupted, I am
afraid India will present a very dis-
mal economic picture. An imbalanced
economy will not lead to economic
development and will not lead to
happiness of the people. We find a
picture of two tall peaks surrounded
by hollows and depressions. It will
almost be as if an earthquake has
thrown up two mountain peaks but
there are big depressions which have
to be filled up. I am afraid the Gov-
ernment 1s also emphasising the need
of achievements under these two sec-
tors at the cost of other industries.

The Economic Survey again and
again refers to the ‘core of the Plan'.
It says that the core of the Plan must
be worked according to schedule and
that readjustments should be made in
agriculture, community development
and social service schemes. That
shows that we are trying to build the
core of the Plan at the cost of the
periphery. The economic well-being
of the country demands that while
we build the core we should certainly
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build the very hard core, but our peri-
phery should be an ever-widening
periphery. When these two are adjus-
ted, then only are we working for the
real beiterment or well-being of the
people.

Unless these lesser schemes of the
Plan are taken care of, schemes which
give some immediate benefit to the
people, some quick benefit to the peo-
ple, how do we expect the people to
work for the Plan? As I said before,
the Plan cannot be made successful
merely by the money. West Germany
has been built up in a remarkable
way. Whoever goes there speaks
about it. How was it done? Not
merely by the money that was poured
in, but by the will of the people, by
the determination of the people, peo-
ple who felt that they were working
for themselves.

There is @ funny story which is
wvery significant. Someone went to a
‘West German motor car factory.
There was a lot of cars. They asked
to whom the factory belonged. The
reply from the workers came: the
factory belongs to boss. They were
asked: to whom do the cars belong?
“The reply was: The cars belong to
us. Somebody went to a Russian
factory and saw a lot of cars. The
workers were asked: “To whom does
the factory belong?"” The reply was:
“To us” “To whom do the cars be-
long?” “The cars belong to the bos-
ses.” Germany has been built because
of the determined will of the people
and the consciousness that they are
building the country for the welfare
of the people. That consciousness, I
am afraid, 13 not here. We give hom-
ilies and lectures to the people. But
the people must fee]l that their mis-
eries and sufferings find the place of
attention in the policies of the Govern-
ment.

Some of the actions of the Govern=
ment are unrealistic. 1 will just give
one small instance. I do not want to
give it with a view to criticise, but
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because 1 want to focus the attemtion
of the Government to it and I want
the Government's policies to be cor-
rected. For instance, in Bihar, a near=
famine condition prevails and the
number of pecple affected is 2} croves.
But relief is being organised for a
small number of people. Manual
labour is available for 10,000 people.
I appreciate the work done by the
Government, but it is totally inade-
quate. It fails to satisfy the
people. It fails to rouse the
enthusiasm of the people to
to enable them to harness their labour
to fulfil the great tasks facing the
nation. We have put intolerable
taxes on them. We expect a lot of
sacrifices from them. But we are
going the wrong way psychologically
to pget their good will and harness
their labour to build this country.
This country wil never be built unless
we change and correct our policies
and unless we appreciate the difficul-
ties of the problems that face us.

Therefore, I am rather disappointed
with the budget speech. I feel it has
failed to show a keen awareness of the
problems facing us in our economic
development. In fact, 1 feel that a
crisis 1s creeping into our pragramme
of economic development but there is
no positive lead given as to the
manner in which this problem is going
to be tackled in the budget speech. 1
want to know from the Government
whether they realise that we stand at
the cross-roads of economic develop-
ment and there is need for a clear
policy; not the vague policies that we
find today. We need a clear policy to
take us out of the morass we are gra-
dually getting into. With these words,
I would like to give my general sup-
port to the budget that has been pre-
sented.

Mr. Speaker: Shri Bishwanath Roy.
I will call Mr. Vajpayee next. I
would like hon. Members to be in
their seats. I am taking away the
time from other Members of the Op-
position. They must be careful to be
in the House. Yesterday I instructed
the hon. Deputy-Speaker to call one
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from each group before calling a
second Member from the same group
from which one Member had already
spoken. But the hon. Member who
represents the Hindu Mahasabha was
not here; the hon, Member represent-
ing the Jan Sangh was not here. So,
the Deputy-Speaker could not call
them. Therefore, so far as the minor-
ity groups are concerned, whatever
their strength outside, they must try
to catch the eye of the Speaker as early
as possible.

Pandit Brif Narayan “Brijesh”
(Shivpuri): I want to speak:

Mr, Speaker: Yes; but not now, I
will call upon him in due course.

Raja Mahendra Pratap (Mathura):
My name also 1s there I may not be

Mr, Speaker: How can anybody
1gnore Raja Hahendra Pratap?

ot fewmw oz (§FW9T)
A s oft, forw awe 9T e
T fawre w2 @ &, 7y O ofcferfr
¥ ¥ fear mar @, o=@ /@ F o
o ¥ & amge o g Arad wrfas
wfemear @ & 1 39 A ® @R
¥ § wW wwy Y of feafa @, ag &
@} & fr swd et W wfa &
AR F RN 923 7 a5 @1 ey
o ¥ ¥ &1 @ T9E w7 Fp-fefr
& T 3@ IW— Wk e
wafe—a firars ¥ § o w23
¢ 5w 7 o 2w & o S
@ o wfa @ 2 W T
Hag A s g g s =
q teto ¥ AR WEIT AT ST g
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Mr. Speaker: This hon. Member
has been speaking only on agriculture
all the time, There are four Minis-
ters in the Ministry of Food and Agri-
culture but there is none here to take
notes and then reply. There is
the main Minister, another Minister
and then two Deputy Ministers. I
ask the whip of the Congress Party
to take note of it. This member
has been speaking all these twenty
minutes only on agriculture.

Shri Rane (Buldana): The Finance
Minister will speak on all these points
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[Shri Rane]
and the Deputy Minister is taking all
the notes.

Mr, Speaker: That is not it. At
such times, the Agriculture Minister

may also be here.

Shri M. BR. Erishnz (Karimnagar—
Reserved—Sch Castes): Let there be
ane Mimmster for all the Minstrnes.

Mr. Speaker: I have said 1t twice. I
am not going to say it again.
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sty whivenr & dwcky Fre
warrw & oot g fier go e &
ATV FE §U SW q@

“There 18 a tendency in New
Dell1 to equate public expendi-
ture with development”

HTRTT FT WA wgar & A 7% THAT AT
¢ fis fwfor Y @ & 3fer Y wed
famtor & wrat o Y gy 9w & &
ORI & TR T wWET W ¥
e AT wfRea & Nt @
WS F ST TORTT F7 vy Wrar 9 |
IR T e 9 e @

“Effictiency 1n  admunstration
and economy 1n public expendi-
ture which make far more effec-
tive use of public funds and
secure a better return on invest-
ment of tax proceeds should at
least diminish people’s unwilhng-
ness to suffer an increase in tax
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Shri Morarka (Jhunjhunu): The
present budget, though 1t 15 a status
quo budget, is noticeably deficient in
one respect, and that 1s that the
Finance Minister has not stated any-
thing at all about the economies that
should be effected either in the civil
administration or in the Defence orga-
nisation. In a period of less than two
years, our Defence expenditure per
year has increased by Rs. 86 crores
and our civil expenditure has been
increased by Rs. B0 crores. This is a
fairly heavy demand on the resources
of the country, particularly at a time
when the demand for our Plan imple-
mentation ig also very big.



4785  General Budget—

[Shri Morarka]

There is another small point to
which I would like to refer, and that
is about the presentation of the
budget to the House. We have been
provided with an Explanatory Memo-
randum. To section 3 of that Memo-
randum there is an Appendix, and
that Appendix contains the Balance
Sheets and Accounts of the various
Sfate corporations i.e., Central Gov-
ernment corporations. In this Memo-
randum the Balance Sheets and
accounts of only 17 corporations have
been included. The Central Govern-
ment alone has got more than 50 such
corporations under it. So, I do not
know on what basis the 17 corpora-
tions have been selected. In my
opinion. it would be advisable to have
a separate document containing infor-
mation ie., reports, accounts ete. of
the Central Government corporations.

There is another suggestion which
I would like to make, and that is
about the document on the Five Year
Plan. It was suggested in this House
last year, even the year before last,
that along with the budget papers
they should circulate a separate docu-
ment containing the actual perform-
ance of the Plan projects, both here
in the Centre as well as in the States.
We find that no steps have been taken
towards that till now. I do not under.-
stand what difficulty Government finds
in preparing such a document by
compiling the list of such projects, the
amount that is spent on them, how
the budgets have been revised, what
is the total allotment etc. I think,
there should be no difficulty in compil-
ing such a document and in circulating
the same to Members along with
budget papers.

This year, along with the budget
papers, we have got a document called
Economic Survey, 1957-58. I must
say that it is a very well-written
document and it is very valuable and
usefu] for understanding various
economic problems. In this document
a mention Is made of our {foreign
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exchange position. It shows that the
position is improving. We are also
told here time and again that our
foreign exchange position is improv-
ing. I wonder whether that is really
s0. In this connection the first ques-
tion that one should ask is: Have our
exports increased? The answer to
that can be found in Table VIII on
pages 36 and 37 appended to this
Economic Survey, 1957-58. What do
we find there? We find that our
exports for the six months April-Sep-
tember 1957 are only Rs. 278 crores
as against the total exports of Rs. 667
crores during the year 1956-57. There
is a noticeable fall in the export of
tea. Whereas during 1856-57 the
export of tea was about Rs. 150 crores,
during these six months it has come
down to only Rs. 38 crores. If our
exports are not only not rising but
are falling—and falling substantially—
how can one say that our {foreign
exchange position is improving?

14 hrs.

Take then the second thing. Are
we getting more external assistance
either by way of loans or by way of
grants? There also the answer is ‘no".
In the last year's Budget we budgeted
for Rs. 150 crores. What we actually
got was Rs. 105 crores, i.e., there was
a deficit of Rs. 45 crores. How then
can we say that our foreign exchange
position is improving?

The third question that you can ask
about it is: Are our imports decreasing
or increasing? True, our imports are
decreasing, maybe not to the extent
that we want, but still they are
decreasing and to that extent one ecan
say that our foreign exchange posi-
tion has improved. But it is a nega-
tive improvement. You cannot call
it an improvement in the real sense.
All that you can say is that you had
to curtail your needs because you
could not afford to buy. Should we
not augment our resources to buy all
that we need? And i our foreign
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resources are not augmented we can-
not say that our foreign exchange
position is improving.

Then I want to say something about
the excise duty on cloth., Many hon.
Members have already said that the
textile industry is passing through
precarious condition because of the
high rates of excise duty. I wish to
say two or three things in this con-
nection. One is that today a textile
mill is paying Rs 3000 to Rs. 3500
by way of excise duty per loom per
year and if you want to buy a new
mill, you can buy it almost at the
same price, i.e., Rs. 3500 per loom
basls. In other words, the amount of
exclse duty pald during the year to
the Government is almost the total
value of a textile mill. Therefore it
is becoming difficult. Manv units are
facing, todav, complete annihilation
because of this high rate of duty.

Sccondly, the price of cloth, which
was prevailing in September 1858
when this dutv was enhanced. was
slightly higher than the price prevail-
ing today In other words, the entire
burden of the excise duty has fallen
on the industry and most of the units
in this industry are today not in a
position to bear that.

It would be a short-sighted policy
for the Government to stick to this
and not reduce the excise duty. In
that case, what would happen is that
production would fall. Mills have
already started closing down. Other
mills have started closing shifts. Thus
the production falls and the income
of the mills falls. There will be no
revenue either by way of excise duty
or by way of income tax. Therefore
it would be a short-sighted policy,
apart from creating unemployment
which is in itself a very big problem,
for the Government to stick to this
and not to reduce the excise duty.

Then, Sir, I wish to say a word
about Section 23A companies. As the
House knows, Section 28A companies
are those companies in which the
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public is not substantially interested
and these companies are compelled by
law to declare a certain dividend,
namely, the entire profits made dur-
ing a particular year if their reserves
etc, are equal to the paid-up capital
and so on and so forth. Now, this
year the hon. Finance Minister has
accepted the principle that since these
companies are forced to declare a
dividend, excess dividend tax should
not be applicable to these companies,
beyond a certain percentage. This
principle is accepted and the hon.
Finance Minister in his speech says
this on page 18 of Part B:

“For the financial year 1958-59,
I propose to fix the excess divi-
dend tax rates for Section 23A
companies only in two slabs, 10
per cent on the slab of dividends
over 6 per cent of capital and 20
per cent on the slab over 10 per
cent of capital. This change is
desirable as under the Act these
companies are required to distri-
bute the whole or a large propor-
tion of their profits to the share-
holders. It is not possible to
estimate the loss of revenue in
this proposal, but it is likely to be
very small.”

Once this principle is accepted and
it is realised that what was being
done was unjust, then why is justice
being distributed in this grudging
and half-hearted fashion? Either you
do not compel these companies to dis-
tribute dividends or when they distri-
bute dividends then do not compel
them to pay a dividend tax. There is
no rationale. Either you ask them to
declare a dividend—in that case do
not charge the excess dividend tax—
or you do not compel them to declare
this dividend—in that case you can
charge the dividend tax provided it
declares a higher dividend. Here,
you are first compelling them to
declare a dividend and then because
they have done so, you make them
to pay excess dividend tax. This, in
my opinion, is not very fair.
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[Shri Morarka]

Now I wish to say a few words
about the speech the hon. the Leader
of the Communist Party made here
He made a big grievance of the fact
that the members of the Federation
of Indian Chambers of Commerce and
Industry made a direct demand for
the reduction of direct taxes and he
was surprised at the emboldenness of
these capitalists to make such a
demand. The hon. Member should
know that in this country we still
have freedom of speech and expres-
sion. People, who are affected by the
direct taxes, if they made a demand
on the hon. Prime Minister of this
country for reconsideration of reduc-
tion or even for the abolition of cer-
tain taxes, I do not think that there
is anything wrong in it He may not
agree with them. He is entitled to
have his views, just as those members
are entitled to their views They are,
therefore, perfectly within their right
to make any such demand In this
connection it would be very interest-
ing to know what direct taxes we
have. When I say this, I am talking
only about the direct taxes levied by
the Centre, leaving aside the State
taxes and the municipal taxes. The
number of Centra] taxes in all the
civilised countries—there are 13 coun-
tries taken to illustrate this—is eight
and in India out of the eight direct
taxes that can be levied on an indi-
vidual we had six till last year and
are going to have, with the addition
of the Gift Tax, seven from this year
onwards

Shri Nath Pai (Rajapur): We are
most civilised

Shri Morarka: In no other country
in the world has an individual to pay
so many different types of direct
taxes.

The Deputy Minister of Food and
Agriculture (8hri A, M. Thomas):
What is the one remaining?

Shri Morarka: That is the Inherit-
ance Tax That has not yet come
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In erder that one may not get
away with the misgiving that—we
may have more number of taxes, but
still we do not have our taxes ashigh
1.€.,, the cumulative effect of al] these
taxes is not very high. I may say
that it is calculated that an individual
has to pay 103-odd per cent of his
income as direct tax whereas in no
other country he has to pay more
than 80%. In America it is much
less than that. Sir, now that is not
the case only with individuals. Take
the case of corporate bodies. There
are eleven types of taxes which are
known and which can be imposed on
these companies and in India out of
those eleven we have got eight. Eight
types of different taxes are put on
our corporations and from the point
of view of percentage our position is
second in the world. The first is UK
where the tax is 57.8 per cent and in
India, our rate is 56 per cent. From
that point of view also, m direct
taxes, we are paying the highest both
in number as well as in quantum
Therefore, if the Federation people
make this demand that there is acase
for review of the direct taxes, I do
not think that the Leader of the
Communist Party should feel so
jittery about it

Shri S. A. Dange further said that
the collection under estate duty is
very low He said that the Govern-
ment expected to collect Rs 2§ crores,
but they got only Rs. 10 or 12 lakhs
I am really surprised at the reading
of the figures by hon, Member and at
his appreciation of these figures
Actually, collection under estate duty
1s more than Rs 2 crores and the
share of the Centre which is only the
collection charges, was Rs. 10 or 12
lakhs. It is true that the expectations
of the Government under this head
have been belied But that may be
because they over-estimated or they
expected people to die more quickly
or in larger numbers To that extent,
the Leader of the Communist Party
may be rightly disappointed. But, one
must understand that, after all, this
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measure of tax—estate duty—is not
for the purpose of raising revenue.
Its purpose, more or less, is to reduce
inequality of wealth. It cannot be
done overnight. It has to pass
through few generations before wealth
can be completely equalised, depleted
or passed on to the State. Therefore,
to expect a big revenue or miraculous
results under estate duty is not prac-
tical expectation. Besides for such
loopholes as the Government found,
they have brought an amendment
which is pending before the House
and I think that might satisfy the hon.
Member a little more. However, 1
he wants, there can be one way of
meeting his desire and that is, for
the purpose of estate duty, a man
who attains the age of 60 may be
treated as dead. Just as you treat a
person who becomes a sanyasi as
dead, similarly for the purpose of
estate duty, when people attain the
age of 60 or 65, you may amend the
Act and say that he will be treated as
dead and estate duty collected.

Then, there was a question about
compulsory deposits. The Leader of
the Communist Party was very elo-
quent, He said, so far as the companies
are concerned, all reserves, deprecia-
tion reserves, etc., should be collected,
He wanted to know what was the
tota] collection wunder the scheme
which was brought by the ex-Finance
Minister. If Shri S. A. Dange had
cared to follow some recent questions
in this House, he would have found
that the total collections under this
head are Rs, 3'48 crores. He would
have also known that the exemptions
given to the companies for legitimate
purposes are over Rs. 20 crores, What
does this indicate? The major portion
of the reserves are being invested in
legitimate  purposes—approved by
Government—by those very corpora-
tions. Therefore, out of Rs. 30 crores,
the actual amount that the Govern-
ment got was Rs. 348 crores. There-
fore, there was no justification for
continuing this particular provision
and I think that it would remove a
lot of hardship if the Government
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dispenses with this requirement. It
does not, after all, bring any revenue.
It is only a question of deposit with
the Government for some time. After
providing this elaborate machinery,
what happens? Out of Rs. 30 crores,
Government gave away Rs. 20 crores
after considering their needs. Out of
remaining Rs, 10 crores, Rs. 6} crores
are under dispute. Government have
been able to collect only Rs. 3} crores.
Why then do we have all this bothe-
ration? It is not worth while. There-
fore, I would submit that it may be
reconsidered whether it is worth-
while continuing this measure,

Finally, I would like to say a word
about oil prices. The Leader of the
Communist Party was very much
perturbed and he was suggesting that
when oil prices all over the world
have fallen, why is it that oil prices
m this country are not reduced. He
was appealing to the Government that
they must take steps to see that these
oil cempanies which pay a very
meagre price to the poor Arabs should
not be allowed to charge a high price
here. That may be true, or that may
not be true. But, there is one fact to
remember that this Government has
an agreement with the oil refineries
in this country, and under this agree-
ment, the o)l companies are allowed
to charge a price which the consumer
n this country would have to pay had
he 1mported these oils from foreign
countries. That is the ceiling provided
and up to that price, the companies
are allowed to fix any price they like-
They cannot fix beyond that without
the consent of the Government. That
is the agreement. The Government
cannot go beyond this agreement, It
is quite a different thing if by nego-
tiation with the oil refineries, the
Government come to some agreement.
But, the Government cannot force,
cannot dictate to these people that
they will have to accept a lesser
price. It is quite possible that, to
some, this agreement may appear:
inequitous. In retrospect, to me also
it appears one-sided. But that is not
the point. The question i3 whether
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without this agreement, these refl-
neries would have come here, second-
ly, whether the consumer has suffered
anything by installing these refineries
here and thirdly whether the country
as & whole has benefitted by the
refineries being established here. My
submission is, the country has bene-
fitted at least in so far as it saves
about Rs. 10 crores every year in her

foreign exchange resources.
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Shri Mobamed Imam (Chitaldrug).
The Prime Mimster has conferred a
great honour on this House by per-
sonally presenting the Budget this
year Sympathetic as he 1s towards
the aspirations of the people and al-
ways respecting thewr views, 1t was
expected that he would come out of
the groove set up by the previous
Finance Ministers, and he would re-
oricntate the financial policy and
also give some relief to the poor

We are 1n the midst of very duffi-
cult tures Financial difficulties are
hovering all around us We are
faced with a deficit Budget We have
tn depend on deficit financing Under
these circumstances, it 1s not a plea-
sant job to present a Budget, and the
presentation of the Budget 1s a task
of great nervous responsibility Fin-
ance Ministers have come m with
great expectations, but they have
gone out utterly disappointed During
the last decade, a number of Finance
Ministers have come 1n and have
gone out This 13 a clear indication
that the financial policy of the Gov-
ernment 1s not qute sound, nor 1s it
quite stable, nor 1s there any con-
tinuity 1n the financial polhicy of Gov-
ernment. And the Prime Minister has
yet to find a new Finance Minister

Shri Parnlekar (Thana): He has
found.

13 MARCH 1058

General Duscussion 4804

Mr. Deputy-Speaker: It may be the
information of one hon. Member and
not the others.

S8hri Mohamed Imam: Anyhow, 1
am not aware of 1t If he has found,
1 am sure we shall get one full of
sympdthy, who will be fully of un-
dersianding and who will control the
expenditure of Government and who

will check all unnecessary expendi-
ture

The time for the presentation of
the Budget causes eqgual concern to
lthe pubuc also, and 1t causes a cer-
tain amount of tension throughout
the country, because the people
know that  wnen the budget
1s presented, 1t brings forth nothing
but taxation, nothing but extra bur-
dens, while they are certain that they
cannot expect any relief

A decade has passed since indepen-
dence dawned on us Years have
rolled by LEach year has brought a
new budget Duning this period what
lcmdrkable changes have taken place
in the country and also in the finan-
cial world, 1n the financial field. The
revenue of the country has gone up
by more than 4 times The entire
mncome hds gone up to nearly Rs. 800
croires from Hs 200 ciores Simularly,
the coiresponding expenditure has
outsiripped the income, the revenue
of the State We are faced with a
big deficit finance which was not there
previously We are depending on
deficit financing, we are depending on
1ssue of treasury bills

For this entire period of ten years,
I think we must have spent not less
than Rs 10,000 crores HRs, 10,000
crores must have passed through the
hands of the Government I do not
deny that some achievements have
been made Some mughty irrigation
projects have been constructed, some
industries have been established or are
in the course of establishment. A lot
has been done. But my question 1s:
1s the return, 1s the achievement
commensurate with the huge amount
we have spent so far?
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It will be interesting and worth-
while to analyse as to how much has
been spent on capital works, how
much has been spent on industries,
how much has been spent directly for
the benefit of the people and how
much has been spent on services, on
administration and on our officers,
out of the total amount I may state
without fear of contradiction that of
the total amount that has been spent,
a sum of not less 66 per cent has been
consumed by our officers and person-
nel by allowances and other things

If we review the budget of ths
year, we feel more and more worrled
and our anxiety for the future
depends The budget presented 1s
quite plain The current Yyear's
revenue and expenditure resulted in
an over-all deficit of Rs 384 creres
against Rs 284 crores taken into con-
sideration in the budget There 15 an
mcrease of Rs 100 crores This shows
that this 18 not sound budgeting
Similarly, m the coming year, the
normal expenditure exceeds income by
about Rs 34 crores It 15 a big
deficit

Many Members have expressed the
view—and I also do the same—that
there 1s a tendency to mount up the
expenditure under defence and civil
administration So far we have rais-
ed a tax revenue of more than Rs 700
crores Every year there has been
additiona] taxation Every year there
has been increased taxation, but all
thus revenue from taxes 1s consumed
by normal expenditure Very litle
of our tax revenue, as will be pomnted
out later, 1s ear-marked for capital
expenditure

Let me take the debt position As
1 pointed out, our budget 18 a deficit
oné It s a grave and serious matter
It does not allow of any surplus which
can be used for our Plan Similarly,
let us take our debt position How
far 18 the nation indebted? The debt
of our country in 1939-40 was Rs 950
crores It went up to Rs 3350 crores
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in 1856-567, and during the present
year 1t has gone up to Rs 3850 crores
This 15 not all The Government has
to shoulder the additional hability of
Rs 1184 crores which comprises un-
funded debt, repayment of foreign
loans, depreciation fund and other
funds In all, the total indebtedness
of the country, of the Government,
comes to Rs 5100 crores It 1s a very
sad state of affairs

I do agree that in times of emer-
gency or when we need funds for
productive works, we do borrow, we
do need foreign funds But borrowing
has become an annual feature Unless
Government  borrow, government
activities get paralysed This 1s the
sad state of affairs I have no objec-
tion to contracting debts, but what
about our repaying capacity when the
time for repayment comes?

The Prime Minister has recently
admitted in the Rajya Sabha the
difficulties that we have to face in
subsequent years in the repayment of
debt He said that in the year 1960-
61 alone, Government have to pay
Rs 1160 crores Previous to that, we
have to pay on an average Rs 100
crores This 1s not the end of the debt
position After all, we have to con-
tract debts This year we have pro-
vided for nearly Rs 450 crores under
this head Apart from—it 18 not
merely a liability which we owe to the
nation—we have been taking loans
from every conceivable country We
are indebted enormously to Amenca,
to Russia to France, to Canada, to
Australia and to every other country
That shows that our filnanciers do not
understand or have not worked out,
the proper implications of the debt
position

1 agree we do need funds, but it
must be pointed out by the Finance
Minister to what extent the country
can contract debts, to what extent we
can borrow so that our future may
be safe and we will not burden poste-
nty with too much debt This is a
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very grave matter. I do not know
what the position will be after five
years, because every year we have to
borrow. The Prime Minister has
admitted that we have to borrow
hereafter every year. The implemen-
tation of our Second Five Year Plan
depends entirely on borrowed funds.
Nothing is available from normal
revenue. This is a wvery serious
matter and this is good deal of a
burden.

Sir, we have been spending a lot
of money. Some of our statisticians
have calculated that the national
income has gone up. They have
calculated that the per capita income
of the people has also gone up. The
statisticians who are government em-
ployees have to prepare these statis-
tics I do agree that the per capita
mncome of the people living in urban
areas, the government servants, the
industrialists and the Members of
Parliament and Legislatures has gone
up. These form only 20 per cent of
the entire population. What about
the remaining 80 per cent who form
the bulk of the agricultural popula-
tion, who are the wage earners, who
depend upon agriculture? I may sub-
mit without fear of contradiction that
their per capita income has not gone
up. They are in the same old
position.

I know our Ministers tour and tour
They visit only big places, only urban
areas. I would like to know from
their diaries how many villages they
have visited—not around Delhi, but
in the south, in Madras. I know they
tour direct from Delhi to Madras,
Madras to Bangalore, Bangalore to
Bombay and back to Delhi. When
they tour, I am reminded of the
Russian sputniks.

I say the condition of our rural
population remains the same. They
are still under-fed, under-nursed, ill-
clad and ill-housed and no attention
has been paid to them. Al this I
must point out iz the effect of this
deficit financing and more spending.
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And, more borrowing, as inevitably
and as certainly as anything else,
leads to inflation. We have to face
inflation. Of course, some Members
said that we need not be afraid of
inflation. Personally, I am not afraid
of inflation. We must consider infla-
tion with reference to the poor people,
the poor wvillagers and the low-paid
employees

Mr. Deputy-Speaker: The hon.
Member should conclude soon.

Shri Mohamed Imam: Under infla-
tion people get much less goods for
what they pay The value of the
social necessities has gone up. I will
take only a few minutes more.

Mr. Deputy-Speaker: ‘A few' is
very indefinite

Shri Mohamed Imam: Regarding the
Plan, I am one with others that the
Plan must be implemented. I am one
with others that we have to take all
possible measures I do not think
there is anybody here whose soul is
so dead as to say that our country
should not prosper. It is said that
the Plan is the only means of bringing
prosperity to our country. But the
Government should think of how to
implement this Plan. We do hear of
assurances from the Prime Minister
and others that the Plan will be im-
plemented at any cost. But, I would
like to know how they are going to
find the funds.

It is quite certain that the Plan can
be implemented only out of two
sources, taxation and horrowed funds.
I must raise one $erious objection
against taxation. Every year new
taxes are being levied and the rates
of taxes are being enhanced on the
ground that it is meant for the imple-
mentation of the Second Five Year
Plan Last year also, taxes were
enhanced to the extent of Rs. 100
crores. With what result? I am
afraid very little of this taxation is
made use of for the implementation
of the Plan., While on the revenue
side, it is Rs. 786 crores, on
the other side, it is Rs. 803
crores. If you analyse the Budget
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you will gee that a large portion is
set apart for Civil Admimstration, for
Defence and other things. I have not
the time for going into details. What
is the surplus that can be diverted
towards the implementation of the
Plan? '

Whenever tax 15 levied for the
sacred purpose of implementing the
Second Five Year Plan, it is wrong to
divert it for non-Plan purposes. It
is not at all wise Whatever revenue
is collected from taxes, at
least an adequate percentage
of it must be set apart for the Plan
I have no objection to taxation. A
Government cannot be run without
taxation. But the taxation must be
made use of for the purpose for which
it is intended But, here, you raise
the tax in the namc of the Second
Five Year Plan and you divert it to-
wards norma] purposes and for normal
expenditure I think this 1s mislead-
ing the public.

Similarly, the loan position. There
are other sources of revenue which
could be implemented very well In
the Plan itself there are some aspects
which could very well be given up,
which could be considered as extra-
vagant and which could be considered
83 unnecessary or superfluous. For
example, the amount we spend on
Community Projects and NES Blocks
or social service and other matters
which are of doubtful utility and suc-
cess can be pruned I have absolutely
no objection to the expenditure for
the implementation of big irrigation
works for the amelioration of the
poor, for industries and such other
matters. But, I object to 1ideological
schemes. For instance, I am not a
khadi wearer. I do not believe in
khadi. The amount spent is nearly
Rs. 10 crores on the development of
khadi and Ambar Charkha. Perso-
nally, I am of opinion that this venture
will not succeed.

Then, there is prohibition. What-
ever revenue is there or whatever
sources are there must be utilised. It
is not the time for prohibition. We
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all know how far prohibition has sue-
ceeded. If we can say that any cottage
industry has succeeded, then it is
prohibition, because we have illicit
distillation and stills in every house
in the wvillages. (Inferruption). If
any cottage industry has developed, it
is corruption; it has made every house
corrupt. Every Minister knows that;
every Member knows that and every
man savs it must go. But the Gov-
ernment still wants to retain it
because it wants to enhance its pres-
tige Everv attempt must be made
to get the revenue vou want. Intro-
duce the salt tax. We must not stand
on formalities; we should not stand
on ceremonies when we need huge
funds for the implementation of our
Plan Tap all possible sources and
see that the Plan is a success.

Ch. Ranbir Singh (Rohtak): Mr.
Deputy-Speaker, Sir, several speakers
who preceded me used several adiec-
tives for the Budget I am not going
to use any further adjectives for the
Budget.

An Hon, Member: Use an adverb.

Ch, Ranbir BSingh: There are
several friends who are against low-
ering the taxable minimum of
incomes: there are some friends who
are against taxes There are still
some other friends who are against
deficit financing. ‘Thev do not <pare
any cause either here in the House
or outside when they do not raise
their voices against realising taxes
for the development of this country
and for the implementation of the
Plan. But, still, they express lip
sympathy for the implementation of
the Plan.

My friends like Shri Vajpavee and
several others who do not spare any
opportunity to incite people either
in the name of language or in the
name of States or in the name of
no tax realisation slogens, day in and
day out, have been trying to stand
in the way of the implementation of
the Plan. They have quoted several
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statistics to suit their political slogans.
1 would also like to quote some sta-
tistics to prove that we are going in
the right direction and that we are
proceeding cautiously.

15 hrs.
Mr. Deputy-Speaker: The House

will hear the hon. Member tomorrow.
We many take up the discussion now.

MOTION RE: REPORT OF UPS.C.
FOR 1956-57

Skri Harish Chandra Mathur
(Pali): I beg to move:

‘“That the Report of the U.P.S.C.
for the year 1956-57 and Gov-
ernment’s Memorandum thereon,
laid on the Table of the House on
the 8th December, 1957, be taken
into consideration.”

At the very outset, I wish to make
it clear that it is not my intention to
focus the attention of the Govern-
ment or of this House on one parti-
cular case where the Government has
considered it necessary to  dis-
agree with the advice given by the
U.P.S.C. Not that I amin agreement
with the decision taken by the
Government in this particular case,
but it has never been my contention
and I am prepared to concede that
the Government has got a right and
responsibility in this matter. In dis-
charging this responsibility which
devolves on them, they havg some-
times for certain extraordinary
reasons to be given by them, to dis-
agree with the Commission in the
discharge of that responsibility. 1If
we look at the figures, we will find
that even for disciplinary action about
118 cases were referred this year as
against 58 cases last time to the Com-
mission. Out of these 118 cases,
Government has only disagreed with
the Commission in one individual
case. Thus, there is very little com-
plaint against Government for dis-
agreeing with the Commission as
such.
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1 am going to deal with the larger
issues much more important, certain
basic fundamental issues, with which
we are concerned in the administra-
tion. Now, it is common knowledge
that the standard and moral of the
services is deteriorating. @We have
got to fix the responsibility or investi-
gate the causes for this falling stand-
ard and falling morale, It is on the
advice of the independent Commis-
sion that Government makes appoint.
ments. It is on the advice of the
Commission that the Government
makes promotions. It is on the advice
of the Commission that the Govern-
ment takes disciplinary action. In
all these matters of appointment, pro-
motion and disciplinary action, Gov-
ernment acts on the advice of the
Commission and this special respon-
sibility and function has been given to
an independent body which enjoys a
special porition and status in our own
Constitution, so that they may con-
duct themselves in a manner that a
healthy atmosphere is generated in
the services, so that the services feel
secure and are ensured justice and
are in a position to discharge their
responsibilities in an independent
manner. We have to consider whe-
ther it is so; whether the services
have played their part.

I do not make any general state-
ment of condemnation. But as I
said in the beginning, it is common
knowledge that anybody who is in
intimate touch with the services will
tell you that the services have not
played their part. What are the
reasons? 1 would ask the hon.
Home Minister to let us know whe-
ther he has held any consultation in
this matter with the UPSC. 1
would strongly urge that in consulta-
tion with the UP.S.C. they might
appoint a study team or a working
team to investigate into the causes
and take necessary steps to remove
those causes. The U.P.S.C. have not
referred to this matter, but they have
made a pointed reference to their
difficulties in  recruitment. They
have been making this remark from
year to year but this year, I would
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specially invite the attention of the
Government and this House to the
observations made by the UP.S.C. to
the fact that they did not get proper
material for recruitment. It would
be better for me just to refer to that
portion of the report: They say:

“The Commission have to point
out their experience that the
present system of education
leaves much to be desired so far
as the development of the mind
and attitudes of the candidates is
concerned. The ton of discipline,
the level of academic achieve-
ment to be aimed at and the
methods of promotion from
lower classes to higher classes
have all, no doubt, a bearing on
the standard of education... It
should be seriously examined
whether the present educational
system provides adequate facili-
ties and opportunities for the
enlargement of the mind and
development of the character and
personality of our students.”

So, they have asked for a serious
examination of the problem. They
also say:

“The remarks of the examiners
on the performance of candidates
in the written examinations of the
Commission  make depressing
md’ng’u

They further say:

“As for the services where
candidates of a younger age
group are required, the results
have been very disappointing.”

It is after the tenth year of our inde-
pendence that the U.P.S.C. makes
the observation not only that the
material is poor, but they have very
serious doubts about the system of
education. They have not only
expressed serious doubts, but they are
almost categorical that there is no
chance, no scope, for the develop-
ment of the personality and character
and no possibility for the proper
material to be produced. It is in
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this context that I would like to
know whether as desired by the
UPS.C, the Home Minister has
been able to examine this matter.
They have made a definite recom-
mendation that this matter should
be examined. May I know whether
the hon. Home Minister has had any
consultation with the U.P.S.C. and
with the Education Ministry and has
taken any steps to examine this parti-
cular observation made by the
UPSC.

I will pass on to another very
important and significant matter.
You will observe from this report
that in the various cases for recruit-
ment referred to the U.P.S.C., they
found it impossible to find suitable
candidates 1n a large number of cases.
They have given them in the
appendix, more than 140 cases.

An Hon. Member: 173 cases.

Shri Harish Chandra Mathur. In
173 cases they could not find suitable
candidates for appointment. Now, it
throws a very great responsibility on
the Government. Why is the state
of affairs like that? I say the res-
ponsibility rests on the Government
because, if you analyse the list of
the 178 cases, we will find that most
of them are required for technical
jobs. If you refer to the fourth
report of the U.P.SC. for 1953-54, you
will find that the U.P.SC. had made
a very specific observation and
recommendation to the Government.

“Considerable number of
science graduates and research
scholars are joining these ser-
vices. The Commission would
like to repeat.. ."”

They were only repeating mn their
fourth report. Three years have
passed.—

“that a properly attractive
scientific career should be pro-
vided for our science graduates,
particularly for those who show
any promise of research. Other-
wise the scientific and technical
personnel required for imple-
menting the various development
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projects will continue to be inade-
quate.”

This observation was made., I would
like to know whether any action was
taken on this so that we may not
find ourselves face to face with the
situation in which we find ourselves
today.

I am very happy today that the
hon. Prime Minister made a state-
ment after the question hour regard-
ing the scientific and engineering
service and the research service. It
appears to be independent of these
observations. In the tenth year of
our Independence when we are faced
with certain difficulties and we feel
the impact of ideas from outside
where therc 18 also much scientific
research all around, he has felt him-
self compelled to give thought to this
matter. He made a statement and
I think that somecthing will be done
about it. If proper attention had
been paid to the reportof theUP.SC
and its recommendations four or five
years earlier, we would not have
found ourselves in such difficulties.
Even today, the heads of the depart-
ments of science subjects, eminent
scientists who have put in 25—30
years of <ervice are blocked at
Rs. 1,250, whereas hundreds of pur-
sons in the administrative side, much
junior in calibre and in every other
respect, are getting anything between
Rs. 1,500 and Rs. 2,500 or even Rs. 3,000.
This is the state of affairs that has
continued. You can take stock of
the situation. In any free and eco-
nomically developed country, it is
only those people, scientific and
engineering people, who are engaged
in the productive activities and they
are better paid and given a place of
honour and pride in the society. It
has not happened here.

I shall again invite the attention
of the hon, Minister to the proviso to
article 320(3) under which a recom-
mendation was made by the Commis-
sion in 1951. Certain proposals had
been submitted so that the Govern-
ment may come to a decision as to
which of the jobs are to be taken out
of the purview of the UP.8.C. and
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which the UPSC. is entitled to
examine. Year after year, in every
report, the Commission has made a
pointed reference to it. I have taken
the opportunity of discussing the .
reports of the Commission more than
once on the floor of the other House,
I pinpointed the attention of the hon.
Home Minister on this matter. You
are not only ignoring the recommend.-
ations of the UPSC. but you
are also debarring the Parliament of
the right to take a decision on this
particular  matter. These rules
under the article I referred to have
got to be laid on the Table of the
House. Parliament has been denied
the right of a decision and a judg-
ment in this matter as to which of
the jobs are to be taken out of the
purview of the Commission. While
discussing this matter in 19858, the
hon. Minister gave me a definite pro-
mise that it would be done very soon,
that he would be able to take a deci-
sion and that the decision would be
communicated. 1 have got before
me what he said on the floor of the
House. He gave me a categorical
assurance but even to this day, unfor-
tunately, no action has been taken on
the matter.

I would again like to refer to
another matter and invite the
attention of the hon. Minister to
another Article in the Constitution to
which I think his attention has never
been drawn—article 3821. Certain
additional powers could be given to
the Commission by the Government.
I say that his attention has not been
drawn to this article because the
Government does not think in terms
of giving more powers to the UP.SC.;
It is thinking in terms of curtailing
the powers which it has got.

The Government had considered it
fit and necessary to make a reference
to the Commission in cases where
extension in service had to be grant-
ed. My hon. friend says that he
has done it under an executive order.
He has the right to withdraw it by
an executive order. A very special
reference was made to this point in
a previous report of the Commission
and it said that this practice of



4817 Motion re

[Sbri Harish Chandra Mathur]
granting extension in the services is
highly undesirable and demoralisation
I will read out what had been stated
in the report:

“The Commission felt that

In our developmental activities, I
know the Government
necessary to retain the services of
certain staff. They may be short of
engineering staff. I would not mind
the raising of the superannuation age
from 55 to 58, 67 or 58, whatever it
is. It is really unfortunate that we
cannot have uniformity even in this
matter. Here is a State, UP. which
raises the age to 58. It is different
in other places We must have
some sort of a uniformity in this
respect, if it is possible.

So far as the Central Government

is concerned, they have taken a very
If they find that it is

4

developing economy, their experi-
needed, it is much better
the superannuation age. I
for it. You can raise the age

b

BEes
R

very much against the exten-
the other services. It is
emoralising. It demoralises
concerned and the other
who wait for a chance In

I
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place of the person about to retire
but does not know whether he is
going to retire or not If the Gov-
ernment could not agree to this for
any reason, I would repeat that a
reference should be made to the
UPSC. for the extension. He says
it was an executive order. I would
request him to take advantage of the
article which I have just quoted and
give statutory powers to the U.P.S.C.
in this respect so that we are not
faced with such matters.

Now, Sir, if you read the Seventh
Report you will find the tone and
temper of this report to be very
different from the previous ones.
Even when there is a case of legiti-
mate grievance it has either made
no observation or has slurred over it.
That is the case even with regard to
this question of exemption under
article 323 to which I have just now
referred. You just read it, Sir, it
makes emusing reading to see how
they have slurred over the whole
matter, about the temporary appoint-
ments and other matters

We had a sort of enquiry in other
matters and, though the Home Minis-
ter might deny, we know it for
certain that the Law Commission did
make a recommendation about the
deterioration in the High Courts. I
make a mention of this particularly
because, if demoncracy is to be
sustained, these two institutions,
particulary our judiciary and our pub-
lie service commissions must be above
suspicion. They must not only be
honest but they must command the
confidence and respect of the people.
They do not have it today, 1 venture
to submit. Even though we were all
checked down when we talked about
the High Courts, when an investiga-
tion was made it was found that it
was not s0. The same is the case
with regard to the States, particularly
the public service commissions in the
States, and the standard is not the
same as we would expect it to be in
the Centre also. 1 made this point
and ] was supported by a veterma
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lixe Pandit H. N. Kungru who, I am
sure, can be trusted to take a wvery
dispassionate view of the matter.

Sir, it i3 a very important matter.
1 do not impute any motives, but 1
wish the Home Ministry to take
particular care to see that these
Institutions function in such a man-
ner that they command a great res-
pect in the country, that they com-
mand the confidence of the people
who are concerned with them. It is
not only enough that they are just
and honest, it is necessary that they
command the confidence and respect
of the people. They should conduct
themselves in such a manner that
they command the respect of the peo-
ple.

The Minister of Stiate in the Minis-
try of Home Affairs (Shri Datar):
Sir, let the hon. Member be careful
about making any aspersions or cri-
ticism about the UP.S.C.

Mr. Deputy-Speaker: Certainly. I
am also very careful in listening to
him becaure it is a very delicate
matter. But, so far, he has tried to
tide over the difficulties, as he has
criticised the Government in making
appointments. He says that he is
not casting any aspersion on the
honesty or integrity of the Commis-
sion. He has been keeping within
those bounds and, therefore, 1 had
no occasion to interfere.

Shri Datar: But he is almost
treading on the ground which he had
been trying to avola.

Mr. Depnty-Speaker: He is tread-
ing on the boundary only, but he is
not inside. But there is one thing
that I have to say. The hon. Mem-
ber has almost taken 25 minutes. He
has to conclude now because there
are other hon. Members who would
like to speak.

Shri Harish Chandra Mathur: I
will conclude in a minute. 1In this
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Beventh Report you will find, Sir—
and that is common knowledge—that
they were making certain appoaint.
ments in respect of steel plants,
Kharagpur Technical Institution and
so on. 'The Report says:

“The Commission ceased to
recruit persons for posts in the
Indian Institute of Technology,
Kharagpur and the Government
managed iron and steel projects,
when the former was constituted
as an autonomous Institute like
a University. ..etc.”

It raises a very important issue
because awe are expanding on the
oublic sector and in this public see-
tor all these institutions and so many
autonomou: bodies are coming into
existence. The jurisdiction of the
U.PS.C. is being withdrawn from
them. I do not know whether the
Government would like to give them
this jurisdiction under a special pro-
vision, but the present position is
that it is being withdarwn from all
these institutions and most of the
appointments are made without con-
sulting them. There has been lot of
publie criticism about it, even by
persons like Shri C. H. Bhabha who
was at one time a Minister at the
Centre.  While speaking in Bombay
he said: “These are kingdoms of cor-
ruption”. I do not know what cases
he had in his mind and what justifi-
cation was there, but it will have to
be considered that there is no great
satisfaction about the appointments
on these autonomous bodies. And,
if the jurisdiction of the UPSC. is
to be taken away, I think some
machinery will have to be devised
which will have some confidence of
the people.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Report of the W.P.S.C.
for the year 1956-57 and Govern-
ment's Memorandum thereon,
laid on the Table of the House on
the 8th December, 1957, be taken
into consideration.”
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[Mr. Deputy-Speaker]
Of course, there will not be any wot-
ing on it We have got two hours
for discussion out of which 25 minutes
have already been taken by the hon.
Mover. May I know how much time
the hon. Minister will require?

Shri Datar: About 20 minutes.

Mr. Deputy-Speaker: No reply is
needed, I suppose.

Shri Harish Chandra Mathur: No,
Sir,

Mr. Deputy-Speaker: Therefore, we
have one hour and 15 minutes for
other Members who desire to parti-
cipate in this discussion. Then 10
minutes for each Member would
sufficee. In that case, perhaps, we
may be able to accommodate some
Members though not all even in that
case. Now, Shri Vasudevan Nair.

Shri N. R. Muniswamy (Vellore):
I am one of the movers, Sir

Mr. Deputy-Speaker: It has been
moved already, and he is only one of
the participants now.

Shri Vasudevan Nair (Thiruvella):
Mr. Deputy-Speaker, Sir, going
through the report of the Public Ser-
vice Commission relating to 1856-57
one is faced with a very strange
phenomenon. That is, the Public
Service Commission selects candidates
and makes certain recommendations
but the appointments do not take
place in time. The Government
takes months and, perhaps, some-
times years to make the actual
appointments. In this particular
report there is a relevant part. For
L.A.S., foreign service, police service
and other central services in 1956-37
the Public Service Commission select-
ed 340 candidates. But what is the
position with regard to actual
appointments? Till now, that is till
the time the report was submitted to
the Government, out of these 340
candidates only 166 appointments
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have been made. We would like to
know from the hon. Minister why
there is the delay in actual appoint=
ments.

I believe there is one particular
reason for this delay. Even after
selection are made by the Public
Service Commission there is a labori-
ous process. The Home Ministry
would like to know the character and
antecedents of the selected candidate.
As far as I know enquiries are made
about the character of the selected
people And, who makes this
enquiry? The great police depart-
ment under the Home Ministry. They
are the guardians of law and also
character We all know that the
final decision is based on a report
actually sent by a police constable.
That 13 what happens We know
there are several cases of corruption
also in this respect, because a police
constable can send up a good report
if he is pleased to send that report.

An Hon. Member: It costs only
Rs 2.

Shri Vasudevan Nair: Rs. 2 or
Rs 20, but 1t 1s a fact in our country.

Mr. Deputy-Speaker: That would
differ, of course

Shri Vasudevan Nair: We have
got such experience. Therefore, my
submission is that we should finally
do away with this notorious practice.
Let the recommendations of the Pub-
lic Service Commission be final
What is wrong in that? When the
Public Service Commission inter-
view candidates I hope they are get-
ting some conduct certificates from
the candidates. If they are not get-
ting them now, let them get such
conduct certificates from the profes-
sors or teachers of the concerned
candidates Let us depend on our
teachers and professors more than on
the policc constables under the Home
Ministry I believe this delay in
appointment is because of this notori-
ous practice that exists in our coun-
tryy I would request the hon.
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Minister to consider this question
seriously and to do away with this
practice.  Fortunately, in our coun-
try, now there is a least one State
which has done away with this
practice, and the Home Minister
knows which States it is. I need not
mention the name.

Now, I would like to pass on to
another question that was raised by
my hon. friend Shri Harish Chandra
Mathur, that is, the autonomous cor-
porations, the private companies under
the Government. The appointments
in these bodies or in many of these
corporations, as far as I know, are
not made by the Public Service
Commission. The recommendations
are not sent in by the Union Public
Service Commission and we hear lot
of things about appointment, pro-
motioms, etc. in these corporations,
in these private companies under the
Government. I think we should
think of some formula to have a uni-
form policy, uniform rules, etc,
with regard to the appointment and
promotions in these institutions.

I ask the Minister why he shquld
not bring in those institutions also
under the jurisdiction of the Union
Public  Service Commission. Of
course, the Union Public Service
Commission will have to be strength-
ened further and it will have to
be given more staff and there will
be sotne more expenditure. But all
the same this practice will be a good
one according to me. I request the
hon. Minister to consider this ques-
tion also.

Then there is the very important
question which relates to not hund-
reds but I think to thousands of
employees under the Central Gov-
ernment. During the discussion in
the last Parliament also, one hon.
Member raised this question, the
question of temporary employees who
are temporary not for one or two
years but for ten or fifieen years.

An Hon. Member: Permanently
temporary.
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Shrli Vasudevan Nair: Yes. The
Minister while replying to the debate
last time, assured the House that
even though they are temporary,
their future is quite safe in the hands
of the Government. If they are
going to be in service for a number
of years, why should not the Gov-
ernment take steps to make them
permanent? Why should not their
case be referred to the Union Public
Service Commission in time and they
be made parmanent? Ours is an
expanding economy and we are in
necd of more and more people. Emp-
loyment potential is growing and
in this situation, I think we should
not allow these people to be hanging
in the air like this. We should take
their case into comnsideration and do
something in the matter.

As my hon. friend told the House,
in this particular report under review,
there is only one case where there
was some difference of opinion
between the Government and the
Union Public Service Commission.
But as representatives of the people
we come to know that there are cer-
tain irregularities in the actions taken
by the Government. I had occasion
to know some of these things. I do
not wish to refer to any
name. For example, I would like to
get some explanation on some of
these things. The Union Publie
Service Commission advertised for
the post of a News Editor in the All-
India Radio. There was a written
tests and an interview on 28th and
29th January, 1858. But 1 hear that
the appointment is already made; but
the man appointed is not one among
those who appeared for the test and
who interviewed the Commission. We
would like to know, if not at this
time but at least in future, on some
other occasion, what the reason for
this particular appointment is.

I know another case in the Railway
Ministry. Certain clerks were pro-
moted as assistants and there the
seniority of the clerks was not taken
into consideration. It has a histoxy
of four or five years. 1 do not know
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why the Railway Mmistry has not
referred these cases to the Union
Public Service Commssion

In another similar case, n the Rail-
way Board itself, the Union Public
Service Commussion was referred to
and they gave a decision, and in that
decision, they took into consideration
the question of semonity In thus
particular case also, those people
affected by the decision of the Rail-
way Board have complaimned several
times, and they would like the Gov-
ernment and the Railway Minstry
to refer that to the Union Public
Service Commission

There 1s another very strange case
with me I do not know why the
Home Ministry 13 not even in the
habit of sending replies to letters on
very serious questions For example,
there was an examination for appomt-
ment to the regular temporary estab-
blishment of Assistant Superintend-
ents in May, 1955, and a particular

—was mtimated by the
Union Public Service Commuission on
14th August, 1958, that he passed the
test with rank He sent in an apph-
cation, he waited and waited He
sent the application to the Home Min-
1stry on 7-8-1956 But till now he
has not even got a reply The apph-
cation was sent on 7-8-1956

There 1s another strange feature
since then  After that, m 1957, the
Union Public Service Commassion
conducted another test, and already
more than 400 people have been
appomted That i1s what I hear This
particular gentleman 1s not appomnted
yet The Minister need not appoint
him but I would request him to send
the gentleman at least a reply to hus
letter I think the Minustry will
take into consideration these questions
and do whatever 15 needed in these
matters

Mr. Deputy-Speaker: Dr Sushila
Nayar The first bell will be rung
after 9 minutes and then another bell
within a minute thereafter
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Dr. Sushila Nayar (Jhansi): I
assure, you Sir, that I shall try not
to take more than ten minutes But
your bell upsets me so much that my
thoughts are dispersed completely.

1 am very glad that we are dis-
cussing the report of the Umion Pub-
lhic Service Commussion The aspect
of recruitment, promotions, security
of services and the standards of ser-
vices are most 1mportant There
15 & general feeling in the country
both with regard to the standards of
ciliviency and integrity of our service,
that there 1s a deterioration of the
politicians It 1s necessary to protect
the sei1vicey, against jnteifcrence with
the honest and dispassionate dis-
chaige of duties If the general
public 15 convinced of these two
aspects, there will be a lot of satis-
laction as well as smooth runming of
e machinery of admunustration

The administration has to be run
through the services There 15 no
gamnsaymng i1t At the same tume,
everyone admits, including the ser-
vices themselves, that the standards
have deteriorated very considerably
during the ten years of Independence
Wc have to find out why it 1s so The
Union Public Service Commission 18
the custodian of both these aspects
that I have mentioned (a) that
¢fficient, honest, reliable men are re-
cruuted and (b) that promotions and
the conditions of service are secure
and there 1s no mterference on the
part of politicians with regard to these
matters so that they can function
without any difficulty m their respee-
tuive spheres

With all duc respect to the Unipn
Public Service Commuission, I would
be failing in my duty if I did not say
that in both these aspects, the general
public feels that the Unmion Public
Service Commussion has not come up
to 100 per cent expectations I would
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add that the Union Public Service
Commission is treated with greater
respect than the State Public Service
Commissions are, but, at the same
time, even the Union Public Serivce
Commission is not today considered as
Caesar's wife—above suspicion.

Mr. Deputy-Speaker: I am afraid
that....

Dr. SBushils Nayar: I am not casting
any aspersions. I am only voicing the
general feeling. I am asking the
Government. ...

Mr. Deputy-Speaker: If we say that
the Commission is not above suspi-
cion—Caesar’s wife—then certainly
we do insinuate that there is some-
thing dishonest.

It is not permissible to criticise the
UPSC here, because it is a body that
has been constituted under the Con-
stitution. We can criticize the Govern-
ment; but not the way in which the
UPSC proceeds, it conducts itself, the
decision it has taken, “this is wrong
or that is right”, That would be be-
yond our scope.

Dr. Bushila Nayar: I have not said
that they are right or they are not 1
am just saying that today this is the
general feeling, and the Government
has not taken note of that feeling,
find out the causes of that feeling and
remove those causes, so far as they
can be removed.

I hope you will give me extra the
couple of minutes that you have taken
yourself.

Mr. Deputy-Speaker: The hon.
Member has wasted another minute.

Dr. Sushila Nayar: I was just going
to explain why some of these asper-
sions are cast. One of the reasons
for inefficiency or rather sub-standard
recruitment is that there is a defec-
tive machinery which the Govern-
ment has placed at the disposal of
the Union Public Service Commission.
I have seen the Public Service Com-
mission in other countries.
It is a huge establishment, a huge de-
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partment. They are busy; they work
all round the year. It is not that
they meet once in a month, once in
two months or once in three months,
doing other jobs and in between tak-
ing care of the appointments also.
That is not enough. They must have
a department, a sufficient establish-
ment of a very reliable and high
calibre, which can carry on this work
continuously.

Here what happens. On the one
hand, the UPSC does not have
sufficient and proper machinery. On
the other hand, the procedures laid
down by the Goverament are so
terribly defective that it leads to con-
siderable delays, delays of months. I
have been a Minister myself and
whenever we asked the UPSC for
the recruitment of staff, say medical
men, it took us at least eight to nine
months before we could get dectors.
Now, hospitals cannot run without
doctors for eight to nine months. What
happens? Somebody has to make
temporary appointments in the mean-
time,

These temporary appointments are
not, naturally, made with the same
care as the UPSC does. Then ultima-
tely, applications come to the UPSC,
and they are screened. Naturally, they
wil think: this man has been working
there, for six months or eight months;
why not give him preference? There-
fore, that standard which we expect
of the UPSC cannot be maintained
because of this defect on the part of
Government in not supplying them
with proper machinery on the one
hand, and not revising their procedu-
res to cut down the delays on the
other, so that recruitment can be
carried out rapidly.

As a matter of fact, we have made
the suggestion that the UPSC may
have a list of all trained people. Why
not the UPSC have a close liaison
with the Universities, with all the
training institutions, the Education
Departments and know all the people
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[Dr. Sushila Nayar]

roughly that are available for pro-
per classification for appointment?
They can find out who are the trained
personnel, what are the qualifica-
tions of the trained personnel
etc. 50 that out of the train-
ed personnel they can fill up the
appointments, of course, by making
proper selectionsg according to what-
ever rules there may be. In other
words, the UPSC has to be the coun-
terpart of the Planning Commission
for the planning of the personnel?

It is not enough that the UPSC, as
today, advertises for a particular
post, gets applications for that post
and then takes whoever is available.
The UPSC should be enabled to get
full information of all the talents, all
the trained personnel available in the
country and be in a position to help
the Government to make the best use
of them. That is the method used in
some of the other countries.

Then, some of the Government
departments, some of the institutions
set up by the Government, have got
large number of posts outside the
purview of the UPSC. In technical
institutions like the All India Medical
Institute and others they say that the
UPSC does not know how to select
technical people and they are not
capable of making proper selections.

I would suggest that we should set
up a scientific committee, and that
commttee has to make proper
appointments. My plea to the Govern-
ment is that they should have a pro-
per, elaborate machinery for the UPSC
with wings for each type of recruit-
ment, whether it is medical, scienti-
fie, engineering or any other branch.
They may also associate scientists and
others from outside, as they try to
do now. In this manner, all the ap-
pointments should be brought within
the purview of the Commission.

Secondly, now we are having one
UPSC at the Centre and separate
Service Commissions in the States.
My submission is that there should
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be only one UPSC and the other
Service Commissions in the States
should be wings, branches or sections
of the UPSC, which can be worked
in a regional fashion, because of the
vastness of the country. But, complete
separation as two Service Commission
is not, I thunk, desirable and is not
capable of giving us the best results.

Lastly, it is the job of the UPSC and
of the Government to draw the best
talent available in the country for
the services and for the administra-
tion of the country. To do so, it is
necessary that the tpp salaries that
they give, whether it is an education-
al institution or a technical institu-
tion or administration are on par.
Today, as has been pointed out by
others—1 would not elaborate it—
the administrative services are at the
top. That is not so in any other
country in the world. In every other
country it is the scientist that is at
the top, the educationist, the man
who is going to tram your personnel,
that is at the top, and not the Gov-
ernment Secretaries and so on that
are at the top.

Lastly, I would just like to remind
the hon. Home Minister about the
committee which they set up for the
revision of recruitment rules. That
committee worked for nearly two
years and submitted a report. The
report of that committee is lying on
the shelves of the Government. No
carcful consideration has been given
to 1t, and no action has been taken on
it. So, I would request the Home
Minister that that report may be dis-
cussed in this House

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Deputy-Speaker, this
18 the Seventh Report of the UPSC
that we are discussing now. If one
goes through the previous reports, it
will make very painful reading,
because one would find that the com-
plaint made, or rather the difficulties
that have been pointed out, by the
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Commission from time to time re-
main as they were. The Home Minis-
try has not paid any attention what-
soever to things, excepting per-
haps raising the strength of the
UPSC.

As has been pointed out by my
hon. friend, Mr., Mathur, regarding
the regulations that are to be framed
under article 320(3), an attempt has
been made as early as 1051 and cri-
ticisms have been made in Parlia-
ment. Still, I do not understand why
the Government has not been able to
frame regulations as to which are
the appointments which will be be-
yond the purview of the Public Ser-
vice Commission. You will find that
even in the Seventh Report there are
certain cases for which advertise-
ments have been issued, interviews
have been fixed up and yet suddenly
Government has issued notice cancel-
ling those appointments. Government
takes them away from the purview
of the Commission. If you will refer
to para 21, you will find that for 26
posts advertisements were made, but
cancelled after interview, and for 8
posts recruitments were cancelled
after interview.

The UPSC itself says that there has
been wastage of a good deal of time
and labour of the Commission,
because there is always a pressure
for speed in the disposal of cases. 1
do not know why this is happening
every year. It is just possible,
because in the case of autonomous
corporations and others Government
decided at a late stage that they
should not come within the purview
of the UPSC. But even then the inter-
views were already held. What pre-
vented the Government from making
these appointments after the decision
of the Public Service Commission—
at least in cases which were referred
to them?

Then you will find that about the
regularisation of temporary appoint-
ments it is said in this report that
this year there was no reference at
all. No such cases seem to have
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occurred as none was received by
the Commission for regularisation of
temporary appointments, whereas in
previous years there were hundreds
of them. May I know whether any
temporary appointment was made
during the year? Is it a fact that all
temporary appointments that were
there have been regularised? Why is
is that in this year no reference was
made regarding these?

Then regarding discipilinary cases,
you will find from the report, when
it refers to them in para 27, that
there is an abnormal, /increase of
cases. Cases of what nature? All the
cases are of the same type which were
pointed out before. I want to know
what steps have been taken to see
that these things are not repeated. It
15 not a question only in the report.
In the memorandum that the Gov-
ernment have submitted, they have
pointed out that there is only one
disagreement. That is not the point.
The point is whether we have given
sufficient consideration to the views
cxpressed by the Commission from
time to time.

You will find again that regarding
non-consultation with the Commission
there is a case of a railway officer,
which is mentioned here, The Com-
mission almost came to a decision,
but suddenly the hon. Railway Min-
ister made an announcement in the
Parliament and they took a decision
themselves without referring it 4o the
Commission. The Commission observ-
es in its report: “We are still un-
convinced why this matter was not
referred to us.”

There are many cases like this
which shows that the Government has
not given proper regard to the in-
tentions of the constitution, which
ha.d _ereated this public Service Com-
mission,

1 would like to point out another
thing about the recruitment of officers
and other things. It is complained
and there is a feeling that certain
areas of our country suffer from a
disadvantage in the recruitment of
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the All-India Services. This matter
has been agitating the minds of the
people and, as has been pointed oul
by the previous speaker, there is a
feeling—I do not know how far thaf
is correct but there is8 s
feeling—that proper consideration
and proper scope is not being given
to all places. Why is it so? I feel that
the entire recruitment policy has to
be gone into. The Home Ministry has
very recently decided that no marks
should be given for personality tests.
So far as it goes it sounds very well
but the Public Service Commission
itself says that they have pointed out
how the standards of education in
different Universities differ and as a
result of which the candidates are
not up to the mark. Therefore, they
say in their report:

“So long as the system of edu-
cation in schools and colleges
does not serve ihis purpose ade-
quately, the personality tests
whatever may be their imperfec-
tions, will have to play an im-
portant role in the selection of
candidates for public services.”

This is a thing which they have in-
sisied upon and merely saying that
no marks are necessary for persona-
lity tests will not do. I want to know
whether the Government have ever
considered this matter in the Educa-
tion Ministry as to how our universi-
ties would come up to the standard
expected of .the candidates.

Here we have a valuable report of
the Public Services (Qualifications
for Recruitment) Committee. In this
Committee also this matter has been
considered and they say:

“We recommend that the Pub-
lic Service Commission should
publish annually tabulated re-
sults of the examinations held by
them analysing the marks obtain-
ed by candidates from different
universities in different subjects.
Results thus tabulated would
speak for themselves and the
long-termn trends would clearly
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indicate the quality of the pro-
ducts of the different universities
in different subjects in which
they are trained.

I want to know whether the Home
Ministry has asked the Public Service
Commission to supply us with such
tabulated documents. If this is done,
probably we will be able to know
what is the standard prevalent in
different universities and what are
the defects, so that some steps may
be taken to remove them and other
persons, who feel aggrieved, may be
able to come up to the standard. That
is one thing which should engage the
attention of the Government very
seriously.

I would also expect, besides meme-
ly giving us the memorandum where
they disagree, the Government, while
submitting its report to the Parha-
ment, to give us a fuller account of
the entire thing, e, how far they
have been able to implement the
recommendations or suggestions of
the Public Service Commission from
tume to time and how far it has been
able to serve the purpose for which
it is set up.

Shri N. R. Munisamy: Mr. Deputy-
Speaker, Sir, at the outset I thank
the Commussion and its staff for the
volume, variety and the nature of
work which they had to handle
during the last one year. From the

‘report I find that they had interview-

ed about 45,000 and odd candidates
and held 25 examinations and if we
add to it other candidates, who
appeared before the Service Com-
missions in the States, it may reach a
lakh of candidates. We can see the
volume and the variety of the work
that they have been doing. Ordinarily,
we have got this Commission for the
purpose of selecting the candidates
for the Public Services as well as
civil services, but in the nature of
the work during the last four or five
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1 find that there has been a
good deal of change. The functions
that the Government have to dis-
charge and the various activities that
it has recently wundertaken require
them to recruit personnel for admin-
istrative services required to conduct
the industrial concerns and commer-
cial operations, cultural activities
and various social service schemes.
So, when we examine these positions
1 see that the methods that they
adopted with regard to the selection
of the candidates for the services
would be suitable for selection or
adopting some method for the selec-
tion of candidates for other new
types of work which 15 wanted.

This lands us into a controversial
subject and that is the wviva voce.
The Public Service Commission, in
its report, has stated that due to the
inadequacy of certain curriculum in
the schools and colleges, there is not
much development with regard to
the character and as regards the per-
sonality of the students. So, they
never wanted to give up the person-
ality test. While retaining the per-
sonality test, i.e, what you call as
the viwa voce, we have to maintain
certain principles and it has to answer
certain  purposes, which they should
keep in mind. I find that there is a
good deal of difference with regard
to the method and principles that the
Service Commission adopt at the time
of interview. At the time of inter-
view—I can give you one or two
1llustrations, but let it not be taken
for granted that that is what is
happening—suppose a person applies
in response to an advertisement for
appointment of Professor of History
or anything, he is asked: Would you
draw a parallelogram having given
four sides or would you draw
a  parallelogram having given
two diagonals? You can see whether
a Professsor of Histary would be
able to say something about mathe-
matics. Again, if a mathematics stu-
dent had been there, he would have
answered that it is wanting in one
other data and he cannot draw it
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Suppose in connection with some
other appointment, say for the ap-
pointment of a Statistician, a question
is put as regards the general test:
What 1s the seat of the Godess of
Learning or what is the vahana of
Saraswati. He will naturally blink
and say that it is swan, or that it is
lotus, or that it is a peacock. But not
having general knowledge probably
he may say something wrong. These
things happen. I am saying only by
way of illustration. They should
have some principles and purposes.
They must see, while putting a ques-
tion that it satisfies the purpose for
which the candidate is sought for,—
not some question extraneous to the
subject for which the candidate is
sought for. I request that the Public
sion should adopt certain principles
and these principles must satisfy
some purpose which they should keep
in mind.

16 hrs.

In this conneciion, I can only say.
with a view to see that selections are
rightly made, the Public Service
Commission should have stenos there
and the questions should be recorded
just as you see in the court where
something 1s said to the Judges. These
must be recorded. Then, we can find
out from the records which we can
persue  whether the question was
rightly put and the answer was right.
Otherwise, we would be m a mess.
We cannot say whether the selection
was good or bad. There is a complaint
that selection 1s not right. They have
a right to select as they like and they
have a right to commit error. 1If it
is not possible to have stenos, you can
at least have tape-recording of the
entire proceedings only for the pur-
pose of knowing whether the ques-
tions and answers were right. That
is only for the purpose of satisfying
the people. This being democracy,
the people should be satisfied that
they are selected rightly. That would
be referred to later on. That is only
for the purpose of seeing that certain
principles have been adopted. In the
absence of it, I would only say that
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they are subject to various criticisms
which we are not going to accept.

Since the volume of work is so
much, instead of having one Public
Service Commission, I can only say
that we can have a Publiec Service
Comrussion for Industrial concerns,
one for Postal serives, one for Social
and scientific services, something on
the lines of the Railway Services.
There is no use having one Public
Service Commuission and asking them
to select candidates. Sometimes I
find, though they are in full strength,
1t is quite possible, to ask g few
Members to sit and select candidates
and some of them may not suit for
the purpose for which they are ask-
ed to make the selection. To avoid
the difficulty they should have some
experts. I find in the Sixth report
last year, in pages 12 and 13, mention
of experts not connected with the Mi-
nistry or organisation at the tume of
the interview. It 1s ordinarily taken
to be a third party. He 15 an expert
He need not be from the Ministry or
organisation for which the selection
is made. In one or two cases where
the Ministry 1s represented, the per-
son interested in the job is also put mn.
He has to give his own recommenda-
tion regarding the candidates that
appear before them. It must be a to-
tally different man. They must carry
out the undertaking stated in the Six-
th report.

Whenever they send some persons
from the department, they should see
that an Assistant Secretary or De-
puty Secretary is sent but not an Un-
der Secretary for the reason that res-
ponsible man is necessary. For want
of proper persons, what they do is,
they send some other allegedly res-
ponsible man who has not got the
proper status and he recommends his
own candidate. To avoid this, 1t is
better they have certamn principles
and they must adopt them without
any fear or favour.

It has been stated by other Mem-
bers that they should be like Judges,
because thry have been appointed by
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the President though at the instance
of the Home Ministry. It must also
seem that they do justice. At the
time when they give advice under
article 328, though their decision hap-
pens to be in the form of an advice,
that should be regarded as a judgment.
It should not be ordinarily reversed
or modified by the Government in the
way in which it has been done though
it has been only in one case, which
my hon. friend the Mover of the Mo-
tion approved, I.,would only say that
it 15 a sad instance where the Govern-
ment had done it. If they had ap-
proved of it they could have given
greater status to the Commission even
though the disapproving was in one
out of 10,000 cases.

Shri Harish Chandra Mathur: I did
not approve of it.

Shri N, R. Munisamy: He does not
approve of it. I am glad that he is
one with me.

I shall refer to only two or three
pomnts. Interviews may be spread oot
in the different State capitals instead
of bemng conducted in Delhi. I find
they are conducted in Delhi. If they
are spread out, the expenses will be
saved.

Shrl Ranga: It will help the candi-
dates.

Shri N. R. Munisamy: Continuance
of irregular appointments mars the
sanctity of service and opens room for
favouritism. I refer to page 9 para
24, 1 only request that irregular ap-
pointments need not continue. That
would only lead to some other diffi-

culties

On an analysis, I find that—I am
referring to Appendix XVII, page 57
the best students of some of the lar-
gest and oldest Universities, for ex-
ample Calcutta and Bombay are not
attracted to the services. I could not
find any reason for it, whether the
Delhi University supplies large num-
ber of oulside experts than other Uni-
versities and whether this accounts
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for the comparative success of the
Delhi University students. .

The other point is, wastage conse-
quent on the Government's cancella-
tion of requisitions after advertise-
ment and interview of candidates.
This means that after having spent
so much of money, it is no use with-
drawing the requisition. Much
money is lost to the exchequer.
My next point is whether appoint-
ments made by contract through so-
called experts instead of by open ad-
vertisment and competition are not
likely to increase favouritism and ne-
potism, and about appointment of per-
sons connected with and known to big
persons. This is stated in Appendix
XI. I only say that it should not be
like that.

The interval between advertisement
and calling of persons for interview
to fill up the vacancies is sometimes
inordinatcly prolonged. This shouud
be avoided.

The last point that I would like to
place before you is this. There is a
recent controversy with regard to
official language. 1 only request that
the Government should make a de-
claration here and now that the ex-
aminations should be continued to be
conducted in English. There should
be no abrupt change 1n the medium
of examination. I only say this for
the purpose of maintaining efficiency.
The whole Commission is intended
to maintain efficiency and recruit
good administrators. Not that Eng-
lish is the only thing by which
you can maintain efficiency. I only
wish that the Government should make
a declaration that English will be
the medium.

t woow fey (fRdwrE )
e wERa, gfsaw afaw siea
N ooy fawr-fmtaa & ofses
afafat & astar Wk Frogerar a9 &
ford ot oY | orr g7 3 7 e foge
W ERRE, argiggandfs
fawrr-fratamsil & ag WA w77 %
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foar § :—

“Nothing in this article shall
prevent the State from making
any provision for the reservation
of appointments or posts in
favour of any backward class of
citizens which, in the opinion of
the State, is not adequately re-
presented in the services under
the State”
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gu-wifess & wifaon & oY ST gf
¢ vo% yofew gw Tq@ew @A
R wew fv fer fer afafew &
& 1RrE wT &, #1 o afafae
fars o & shraw & g 9
oY & 1 & wgm g v wrf of wfaw
et 7@ 1t wifiw fore & for e
# aw far 30T fagfam & w1 5%
arg #t foadt o Enrs TEaREE
B ¥ W § I FroRaw 7 fowr
Wt frgferst @, 3 & wfirm & afa
T wifev 1« g8 & TEfAT w @R
fr g syaeq w5 of § fw o ofqes
efaw sfaem # 7z @iy ofafow &
faq ot st s ar frefar
I |

Shri Thimmaiah (Kolar-Reserved-
Sch. Castes): There are a large num-
ber of spheres of appointment which
do not come under the Public Service
Commission. For example, the
Planning Commission has an army of
officers, and posts have been created
in the Planning Commission without
the consent and concurrence of the
Public Service Commission. Similar-
ly, there are many autonomous bodies
where the appointments are made
without any reference to the Public
Service Commission, All these
should come under the purview of
the Public Service Commission. If
they do not come under the purview
of the Public Service Commission, the
reservation order made for the Sche-
duled Castes’ and Scheduled Tribes'
representation in the services will not
be put into practice, and it will work
as an injustice to the Scheduled
Castes and Scheduled Tribes, 'This
suggestion the Government should
consider.
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An hon, Member from the Opposi-
tion referred to the fact that in the
case of every appointment in the
Government of India a police report
is called for before the appointment
is confirmed. I have seen from ex-
perience that this leads to = lot of
corruption. There are instances
where even a factory worker has to
bribe the police to get a good report
from them, and it is a nuisance in the
Government of India service that
this should take place even for con-
firming a small man in course of
time,

These appointments are advertised
in all the English papers, but I re-
quest the Government to see that
they are also advertised in the re-

gional languages, in the local papers
of the States

Next I shall come to the representa-
tion of the Scheduled Castes and
Scheduled Tribes in the IAS, IFS,
IPS and all the big services. You
know that neither in the British
period, nor in the Moghul period, nor
in the Medieval period were the
Scheduled Caste people represented
in the Government services or any-
where, and these big posts were all
the monopoly of the higher caste
people After the Congress Govern-
ment came into power, they were
kind enough to reserve a certain
quota for the Scheduled Castes and
Scheduled Tribes. I only submit that
the Public Service Commission should
understand why this quota has to be
reserved for the Scheduled Castes and
Scheduled Tribes, how far the Sche-
duled Caste boys can compete with
the candidates of the other castes who
are brought up in a good atmosphere,
who are given good education and
whose economic condition is better
than that of the Scheduled Caste
people. Then the Public Service Com-
mission will be able to assess the
comparative merits of the Scheduled
Caste candidates and other candids- -
tes properly.



LAS. In 1955, for the LP.S, they have
selected 115 candidates, but no Sche-
duled Caste candidate and no Sche-
duled Tribe candidate has been
selected. Similarly, in 1856, they have
taken 102 candidates into the 1.AS,
but no Scheduled Caste has been
taken. For the IF.S., they have
taken 48 persons, but no Scheduled
Caste candidate has been taken, and
no Scheduled Tribe candidate has been
taken. For the Central Services, they
have taken about 283 candidates in
1885. But what is the position even
at the end of 1957 so far as the Sche-
duled Caste candidates are concerned?
There are only 8 Scheduled Caste
candidates in the I.AS., and one
Scheduled Tribe candidate and one
Scheduled Caste candidate in the IF.S,,
and 13 Scheduled Caste candidates in
the Central Services. So, you can see
how poorly we are represented in the
Central Services.

1 agree that the ment of the Sche-
duled Caste candidates may be less
than that of the general candidates.
Suppose a candidate gets sixty per
cent of marks, then he is a first class
. candidate Suppose another candidate
gets 76 or 80 per cent, his merit is
more than that of the other candidate,
but both have passed in first class, and
yet the man who has scored 76 per
cent. or B0 per cent is considered to
be a better candidate than the one
who has scored only 60 per cent.
Therefore, I submit that the UPS.C
should insist only on the minimum
qualification and the minimum
standard of efficiency so far as the
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liberal attitude towards the Scheduled
Caste candidates and see that the
intake of the Scheduled Castes into
the All-Indiz Services is increased as
far as possible.

I now come to the selection of
officers to the All-India Services from
the State Services. Though other
officers who are contemporaries are
selected for the 1LA8., our officers are
never selected for the 1LAS. Even if
the State Governments recommend the
names of our officers for the All-India
Services, their names will be put down
last in the list, with the result that
in the long run, their names will be
omitted and they will not become
I.AS. officers. Of course, I am grate-
ful to Shri Datar who sometimes
sympathises with me and sees that
even if the Scheduled Caste candidate
is below the list......

An Hon. Member: He always
sympathises.

Mr. Deputy-Speaker: All these com-
plaints are also against the Minister.

Shri Thimumaiah: Even if the name
of the Scheduled Caste candidate is
the last, he has tried to help him. I
am grateful to him for that. I hope
the UP.SC. also will have the same
sympathy as the Minister, towards the
Scheduled Caste candidates. I now
come to the viva voce. I have no faith
in this viva voce. If the very same
examiners who interview candidates
and put them questions were asked to
come under a vive voce, I think all
those examiners will utterly fail,

(Tl LL L] e

Mr. Depuiy-Speaker: Such asper-
sions should not be made when we are
discussing the Report of the Union
Public Service Commission.

Shri Thimmaiah: Shri N. R. Muni-
y referred to that, and, therefore,
thought I could also refer to that.
am making no insinuations.

-
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Mr. Deputy-Bpeaker: If Shri N R.
Munisamy had done that, that was
wrong on his part too

Shri Ranga: Where is the aspersion
1 this*

ave (1 1] L1

Mr. Deputy-Speaker: The last
sentence would be expunged

Shri Datar: That sentence where the
hon Member said that they themselves
could not have passed should be also
expunged

Mr. Deputy-Speaker: I thought that
was only a general question when he
said that in the viva voce examina-
tion some questions are put, and if
those questions were to be put to the
examiners they might not themselves
pass Perhaps, that was not parti-
cularly meant for the Unmion Public
Service Commission But when he
came to the last sentence, that was
different It 1s very objectionable, and
1t shall not go into the records

Shri Thimmaiah. Government were
pleased to appoint a Scheduled
Caste member on the UPSC
We are very grateful to them
for that I hope the Scheduled Caste
member will be associated 1n the
selection of candidates for all the
reserved posts for Scheduled Caste
candidates including those 1n the IA S
and the IFS I understand that only
the Chairman of the UPSC selects
the IAS8 and IPS candidates, and
the other members have no hand in
it I hope that all the members will
have a chance to interview the IAS
and IPS candidates also in addition
to the others that they are interview-
ing

1 now come to the All India Engi-
neering Service The Prime Mmuster
made some reference to 1t m the
morning I am glad that Government
are going to introduce the All India
Engineering Service Today, if a boy
passes the BSc and appears for the
1AS examunation and passes i1t, he
comes up as a big officer in the IA S
whereas a man who passes BE will
not even get a job, and he has no
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scope for entering into any All India
Service, and he has to rot in the State
Government as an overseer or as an
assistant engineer, Therefore, I would
request Government to think over
this matter and see that thus All India
Enginering Service is introduced as
early as possible so that the people
with merit 1n the technical field are
also given a scope to rise up as LAS
officers or as I.PS officers and so on.
I think that 1s very essential, as we
have now established a lot of indus-
tries, and we require technical per-
sonnel for our development purposes

Lastly, under the emergency recrut-
ment scheme for the IAS and the
IPS, I beheve that about hundred
candidates are gomng to be selected,
ahd so many press-notes have been
1issued by Government about the pro-
bable number of Scheduled Caste
candidates to be selected for the IAB.
Grade I and Grade II I hope Gov-
ernment will do justice to the Sche-
duled Caste candidates by selecting a
greater number of Scheduled Caste
candidates both for Grade I and for
Grade Il of the IA S

Mr. Deputy-Speaker: That 1s an
appeal to the Home Minister

Shri Ghosal (Uluberia) Almost all
the points have ben traversed by the
hon Members who have spoken before
me Sao, I would like to mention only
one or two points

The first 1s 1n regard to the regula-,
risation of the appointments of those
who begin their service on a temporary
basis The rule is that every case has
to be referred to the UESC within
one year from the date of appoint-
ment But that 1s not being followed,
as will be evident from Appendix XVI
This will show that almost all the
cases have been referred to the Com-
mussion long after the date on
the reference should have been
In some cases, in spite of repen
reminders from the Commission
reference has been received by
Item No 5 was one such case

EESEEE

T #esExpunged as ordered by the Chair

i
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as item No. 34 is concerned, it is
strange that though the due time for
reference was in 1961, still it was
refarred in 1908 only, that is, long
afier a period of five years. This sort
of thing should be removed. As has
been pointed out by Shri Harish
Chandra Mathur, atleast the orders

taking the permission of the U.P.S.C.
Generally, no reference is required if
the appointment is for a period below
one year. What happens is this.
Firstly, the appointment is made for
a period of three months, and then it
15 extended in two or three instal-
ments, and thus the appointment is
extended to one year, and thereafter
the reference is made to the U.P.B.C
At the time of final selection, when
there is a question of experience, the
new applicants, though they are
qualified, cannot get any opportunity
of being selected, because they have
no experience, and they are less
qualified, but those who have had the
opportunity of serving for three
months and more are absorbed and
they get the chance.

My request to the Minister would
be to see that all the qualified persons
are initially given the chance and
appointed, and thereafter only the
question of training or experience
should arise.

There is another grievance as
regards the time taken for the recruit-
ments. A long time is taken by the
UP.S.C. in getting the posts adver-
tised, and recruiting the candidates
finally for the new appointments. The
matter should be expedited, and the
time-lag should be shortened.

I now come to the point that has
been mentioned by Shri N. R

33 MARCH. 1068 Bepiirt of UPSC. for 4843
1956-57

Munisamy. that is regarding the
apprehension by the educated
youth at least in my State. I do nod
know why the brilliant students of the
Calcutta University and the Bombay
University are not coming out success-
ful. 1 cannot say anything about the
Bombay Unlversity, but so far as the
State of West Bengal is concerned,
the educated youth there have a sense
of frustration because they have got
an apprehension that unless there is
some shipharish or recommendation
they would not be able to get the job,
and that some kind of provincialism
is working, and I hope that this appre-
hension will be made unreal.

In this connection, I would like to
mention another thing. Of course, it
is not quite relevant here, but still I
would like to say that in our State the
State Public Service Commission is
almost a titular body, because the
Government never .. .

Shri Datar: Why should the State
Service Commission be brought in
here?

Shri Ghaosal:
mention about it

Naturally I like to

Shri Datar: We are dealing with
the U.PS.C.

Shri Ghosal: There should be some
supervisory power It may be done
ty amending the Constitution

Mr. Speaker: There i1s no good
referring to State Service Commis-
swons, in this connection. We are only
concerned with the Union Pubbe
Service Commussion’s Report. Possi-
bly he says that generally on an all-
India basis—without referring to the
State Public Service Commission—the
selection everywhere is the same,
Therefore, we must infuse confidence.

Shri Datar: He used the word
‘titular’ or something like that.

Mr. Speaker: It is a statutory body—
that was what he meant. ‘Titular
means statutory body.



Shri Ghosal: I am not attacking the
State. I am referring to the sense of
frustration among the educated youth
of West Bengal. That frustration is
due to the working of the Btate
Services Commission and also the
attitude of the Union Public Service
Commission. Therefore, a sense of
frustration is there. At least that
apprehension should be removed from
their minds. For that reason, I was
suggesting that some sort of supervi-
sory power might be conferred on the
Union Public Service Commission so
that the State Public Service Com-
missions may function properly, so
that all scope for apprehension is re-
moved in the future,

Mr. Speaker: Does he suggest a uni-
tary All-India Public Services Com-
mission with branches in various
States so that hon. Members may have
an opportunity to criticise all of them
here?

Shri Ghosal: I do not like to say
that. But I would like that at least
supervision of the Union Public
Service Commission should be there
over the State Public Service Com-
missions.

As regards quasi-permanency, it is
given on completion of three years'
approved service. It is granted by
Government In consultation with the
Commission wherever direct recruit-
ment to the post in question is within
the purview of the Commission. On
1st April, 1056, 432 cases were pend-
ing with the Commission and 1,192
fresh cases were received during the
year,
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for having their set-up running quih
well and also getting things done
expeditiously. Therefore, my sugges-
tion would be that at least the Union
Public Service Commission should be

delay, and also confusion among the
applicants.

ot Tegrem fag  (7cwge) : ssqw
wERT, W W T ¥ ag wg § e
T 3 0w AT A A AR A aww
7€ gu & fr o W of et et F
ey wrdem Y woeY qregar & ey ferar
AT | T WA A qW aaean e
Iq 3wy wwh & quy fir ag ggar =i
a8 & | JaF v fear fs o s W
w%m ? fawfor ¥ am € os Wi
A W et & fewfw ¥ e
I | ag AT A F wrw heft g€
& 1 et Y oY A & e @ W g
oS wToh gw s & qw qgw §
T wgan & fie i fawmfon & wff 9
¥ wrar 7Y v 1 o ol oA
Tt W fafem @ & =™ w T
& 1 ar Y e g At WX
#T Tarie w1 av qfes afaa e
a4 ¥ ) AT ¥ frv § 0|y Q19 F Wy
arar ¥ 1 maAde fewrddew ate &
toargr #¢ ¥ ¢, fox ofeers afaw
FHie &1 qraen orar ¥ fe 5 o
0 | wf w4 ofeqw afaw sfaew
qre agt s W) w9 A o i
wrar § fe oY wroefY @ ar v b wy

W R} I WY 7 v feay

ool v fead & Q¥ arofy s s g o
Qe ol aw v feardie § o
aw ww 3g gferw afaw sfior &
A6t Wy way | war o way aw fo ag
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FOWIT 7O T FTTAT TWT | AW W
ok aar fis oferrs afire shimar aw
frerw At awT o, @M T Y
oT | &Y ST qg WA gt v ® eft
¥k & 1 mobifz wr e § fie v e
# 3T W Wit farme I Wt fe
T Wy welt g & s
firdt Al wY qrit, faarfon o faer
w1

qferw afam sfaw 7 T
frove & w¥ a7 ¥ A famn @ fo 3%
WA AT AT STy § A Frmar
A Ay ) mpE) W SR F
fefaftarr famdr g€ & | ¥l gfer & qawr
A wrror 3T & s S & ww & el
T & 1 TW B IAE v ap e
wara & fr Y st woeY aver §
W {1 I T AT F A
SH ATHY W X ¥ 0% A97 fear 97 fie
N THARE ¥ FTERTH T § I
Wﬂoﬂb@oﬁﬂfe{[c@o
mfeed fet sr o & wiv 3O
AR ¥ 9EF TTE qrET owr 8 o
metiz § e aaw feqy fs 2o oX
wifwad forgeer go @ formt Famr o6 &
o A o ff @ e fas &
TaTeZ §U | AT T A W 7 YaATES
§¢ 1wt Wi Ay feft srwem o
frelt get Y At & | 0 @ Ay w0
@& & fd "X I IW aw W@
Wik oot At 1 g g Y wrdo e
THo 7 srfo To Mo WIFFRT G TuT
W T TF &1 JrAar §, ag W foray
war ¥ 1 3y e afwe sfaeT &
TRR T qT A TH AATH FT NATH A
e o T S waw &,
g wfvern arfy seiteer & awe wt o
qfeww givw s & I o fear
v g e st kAR A
f& ™ tamiziew & fed mohiz
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wgeht & i afbers afaw wher W 1
W q% N wfowwm & arRA aw vy
A Tk § gu AT 9T fawre s
¥ | WY 7 9y A wvaw ¥ fe few
a@ Av 1 qearsede g, fedy
Y & wfar gwm av feedt safwr fasiy
¥ WA H G | TR A F F W
AT A Ty A A o s A
ot areg AT} IWE FAL 200 FYT
seTeN WY wfas & 1 g AT weTaw 2,
fre a=ere WY weETIR &7 fAer @%@
o Niar 5T wATIw & 1 A AEW T AGY
w7 o o7 waTew faw ag v d e
F e o TR T Y Hhgw g
300 TqG, THAR AT & §7 § 6t
e ¥ foer $T I0F FIT Yo TERT
2 a7 Qe gy AW s & 1 W
W AFA § I 6T HRAT I97 W FY
¥ ff FET AT W oqwar ¥
fir % Yy o s g w7 oo s
"o ® THY ATEA & | TARY AW WY
e srarIw famey & 1 Tt avak o
7 W waaw faar #T 99 91 e
faerar & 1 T A 7wy A W
A § | WY T Tl T @R | T
ot 7 urw ot oo wrfe WMo ¥ Iwre-
TN ATEI AT F w1 N
T ¥ Y | AR & Wy At O
aCF ¥ w9 Ty WX age af ahe X
g0 T« fie g gwEd ¥ AT
A ® ™ fm IwE e ¥
% Tl se wfgr 1 & g g
aTeer 2w @, Wi aw o T
AT § AN FCTH WAL 7E q9W 6
IR QAT A e Towey g,
az frdt ¥ fawfor & Toelt T <
ardeT | WY w9 arefrey ¥ e o
wrwar duy Hforkt fie Ay ¥ wrafiray
FRIGA I JraT & wpeT frd o
o gfews ofew sfwm §1 I W
W, dw feawsRo R, 0
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[« fogrem farg)
Faq fewd T i 1 xor g wrewY
Foror W ¥ & 1 onft Wt v i v
e WX WIW 3 ¥ W A Tgoaw
T agwowas af wrd 1 e
g ¥ @ wclrd arafrd
T I wArwT aifearde ¥ aoT
s fagr mor far ay o §y B
grft Igwr WE dawr P, S e
Tt femrmar ¥ A€ & e @rd
fieT W v @ & 1 afemw g<faw
wirgT f g7 a1t § forergw s B
W g W FmT A F 99§
@ & W 6 gW 2w & g W oY
#X < & f qgw o fowrfor = oft
¢ 1 ofsww wdfaw whew s ¢ fs
e W Ay Yy qy Ay A
o i & A & Wi wfie #y
aT ey AT 1 FEw forg TR aTqan
g 1w ot A & W R A
wre fear arg t F awwan § s gt
W ¥ AN A ¥ N FTNA
gy 2r § ag Az andm @
whifrT &' 9 T ST 9T e
w¢ fea fir Suw fyeré & WX & wgr @t
afer &% ¢ 3¢ T wT gwr W IER
o ®Y TR %7 AT AT AT WT 1 %W
qIOY 9T I v FT faar v o
oo gdfaw wiew & s fs o
a7 WOy g 97 fis wem o faar
T W99 IY AT WY TE /AT | W@E
forg wosTc angaTe ¥ ary @ 1 e Wi
ot a¥ wd woodr AR aE R AR

YEATYE WIEW 3 HTET ¥ { @
@ g 9@ wfwerd ¥ @ § Tft
Tt Tt Y f 9o fedm & @
oo v fem AR @ R 39
ufawrd @ foe mav

¥ wfes 7wy 7w Tl ¥ 7w
sf= s W 7 fr T 1
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fedr s ¥ 1o o aow R AW
TR 130 & e sTiar v v @ g
woere w1 awarar wifge fie ag a3t
& ware s woft ar wfY | W aw
&% ¥ YO & ob |t | q Tt
ot Y T AT wr § IwT woft I @
oy § 1 v fawg & mekifz #Y froky we
&ar wfgg

o faeelt # somoft s 7 e fis
T ) oft & o A e
A gE W el Y g ww &
IR a8 Wt w7 s s T Wy
wrEer A ¥ 1 wrEE w9 2 Ay W
forx fermraa &7 & s smafy ooy fr
gi3fer R fa ST S @Y
weT & ag faeras a6 # ¢ fr g9
T wTETHaEY ¥ Y § g fag et ad
T T | IEN gg fasraa Ay
waq fomq sTafeaYy ®Y AR #1 I§F
w fiedt 1 ) wwar ¢ fe 9T g| R
oy gt @ 1 s o fefafem &
WY I AR el TR
Fwar & fs I ggr wrafagy o s 8
W dur § Y gy W et w3l w
ffod | v &7 A7 Tt feqrdie oy
G & fww & wrwan g fe wre ag i
wT & fs grg=r O qangsdT i ¥
qfeers wdfie Wi & qro @t
W W1 FeT aTE ST W HET wAT
wrzd @ g wAmeT Wi arferar-
#z w1 CEA IHT IJEE WA AW
woft w0

#% vs war fear o7 Swd wEw
¥ @ weremar war o1 f Yoo wrely
Fow e & &l & wolt fed owd
uw Wy waR &%) § fF teo o urefgy
w1 @ aq ¥ TR wor ok dwy
RN ff fafr rar o i
AT TATEZRZ Wy it & oftey W
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ot ot Wt ft weh § w® vl &
T &Y | N W v 8 iy gy
ftrlt wifs wd fowfor &6 &
faq wgr v £

q% a # W wgAr wnp g fe
oY o A M el S et N7 2
T qF W g av gun & fn frd
a0 Ko & f gsdrgare feedy oo de
Qe THe We W AlFEZT A A%
g w7 fis 9z 3997 fva aat ¥ oY
& WY eav o ag wo aTsEmEa w1
oY X8 Wa w1 frere Qfed | g
T T SN § A §A
et 1A Fw R ¥ fi A
qaT g "W argsE | AT W9 ¥ wTH
w1 frwrer € 1 W ANt g qe AR &
o wmi gfaw @@ IEH wiw
s ff W ¥ 1 W oEEw ¥
T AFTA ATAT FT AG AHAA graw #
wife § fedy wfaedz, o dyo ar
Qe THo To & ZETEN A ¥ HANT
TN oY T T Y Ay A=A
WT T WY ¥ for 3aw aoff @ amr
& | < g & area £ e o o e
% frerr € 1 QT w1 X g ¥ Wy
' aga e fadnfy

Mr. Speaker: The House will sit for
sometime more; I will give 5 minutes
for Shri Parmar who belongs to the
Scheduled Castes.
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given the Royal Chartered Engineer’s
Degree for his efficient work which
was praised in Russia. He has been
in India since 1938. He applied many
times to the UP.S.C. and he was not
called for interview. But, due to good
luck he was invited in 1935 or 1956
and was taken in the Bhilai plant and
as he belongs to the Scheduled Castes
he was thrown out. No justice has
been done to the man.

It 15 also said that intelligent per-
sons or qualified persons from Sche-
duled Castes are not available. I know
of a person from my own constituency
who is a BAA, LL.B. and an advocate.
He sat for the competitive examina-
tion. He passed the examination along
with other caste Hindu candidates.
But in the viva voce—I do not know
what type of examination it is—he
was failed. Again, in the special
recruitment examination, the same
man appeared and he passed; but,
until now nothing has been heard.
The poor man is serving as a clerk in
the Labour Welfare Department of
the Bombay State. He was not select-
ed, I presume, because he might not
have got any influence. I have got
the limitation that I should not criti-
cise the Union Public Service Commis-
sion but what can we do when these
things are going on and our interasts
are not safeguarded?

The UP.S.C. also takes considerable
time when & post has to be filled.
advertisement is published in
papers days before. Thereafter
examination takes place and after
months, the candidate is called
interview. Then, after he is se
that person is not intimated imme-
diately or within a reasonable time.
When he is informed that he is select-
ed, Government takes considerable

ERERE

i

ruling party. (Interruption). I have
got concrete examples of this. That is
why 1 say this. When the U.PS.C.
specifically mentioned that a person
should have three years of fleld work
for the post of Assistant Scheduled
Caste Commissioner, I do not know
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why some persons having no fleld
work have been selected with the con-
sultation of our custodian, the Com-
missioner for Scheduled Castes and
Scheduled Tribes.

If these things happen, where will
the SBcheduled Castes gn and complain?
When you are not prepared to give
them proper justice, where shall we
say this thing? The hon Minister
will be thinking that an Opposition
Member has no business but to criti-
cise. But the fact cannot be denied,
Mr. Speaker, that unless we have men
in the Congress party we do not get

Mr. Speaker: Order, order I hope
and trust that all parties will have a
chance to come nto the Government
one day. Apart from that, I should
say that all that I am called upon to
do here is to allow reasonable debate
consistent with the Rules of Proce-
dure. The Public Service Commission
is a statutory body appointed under
the Constitution. The hon Member
can refer to the general rules; he can
say vwa voce should not be there;
that persons who stand first should
not be prevented somehow or other.
He can say that by viva voce you are
going to shut out a man The hon
Member can talk on all these points
which are principles. He can ask how
js it that a Scheduled Caste man is
not available?

These are all points all right. But
to say that something has been done
on account of so and so, is imputing
dishonesty to the Public Service Com-
mission. I will not allow that. Hon.
Members can certainly refer to parti-
cular rules and regulations. There
are many other things also. He can
say as to what proportion ought to be
given, whether the percentage ought
to be s0 or not, that within a reason-
able time the applications ought to be
disposed of, whether the viva wvoce
should be there or not, that they should
intimate the result within a reasonable
time and they should not be made to
wait long and so on. They may say
that this causes suspicion and these
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causes should be removed as early as

Within the limits of the Constitution
he can go on now. He can say that
the Constitution should be amended
so as to have supervisory body to
supervise these things. All that is
possible. But to say that it is open
to influence and because of the Con-
gressman and so on 1s attributing
motives to the statutory bedy......
(Interruptions).

Shri K. U, Parmar: I am very sorry.
Sir. What I meant was this Our
students from the Scheduled Castes
with a somewhat lower calibre than
the other candidates need not be
selected 1n competition but those who
are intelligent from our community
are coming forward and they have not
been recruited 1 request the hon.
Minister to look into this

Mr. Speaker: The hon Member can
certainly say that in this report, marks
obtained by the Scheduled Castes
examinees must also be given so that
he may know the marks given in the
viwa voce and also know why they
have been detamed i1n the viva voce
when they are ntelugent These are
all grounds of suspicion which can be
removed. Or he may say that the
report may be fuller., I can under-
stand it but not the other thing

Shri K U. Parmar: There are some
posts filled without consultation with
the UP.S.C and there also the reser-
vation can be kept That is why I say

filled thuu‘h the Public Service Com-
mission.

Shri Datar: Sir, except in a few
cases, ] was happy o find that the
debate on this motion was held on a
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very cause that they have in mind is
barmed. '

Therefore, I am happy that various
suggestions have been made and
genarally the debate was on a wvery
high level. Before I deal with the
varlous points, I shall deal with the
U.P.B.C’s report that is now under
consideration. On this occasion, I
should like to pay my tribute to the
very fine and excellent manner in
which the members of the UP.B.C.
have been carrying on their very
dalicate and difficult work. Under the
Constitution, we have to consult them
and they have to carry on their work
under some difficulties. But they have
done so scrupulously well. Therefore,
I should like to pay a compliment to
the competency, impartiality and the
independent manner in which they
have been executing their work. I
would, therefore, repudiate the criti-
cism as also the insinuations that were
made here and there.

The Commission, as Shri Mathur
rightly pointed out, is one of those
institutions whose reputation has
always to be kept above criticism in
the higher interest of the country
itself They have been carrying on
their work very well and the Gov-
ernment have been trying their best
to find out extremely suitable persons
- regardless of other secondary con-
giderations. That is the reason why
Government are happy that they have
found out extremely competent per-
sons, and they are doing their work
very well,

Secondly, I should also like to point
out that so far as UPS.C. are con-
cerned we have given them a large
staff, and the suggestion that wasz made
that the machinery wag defective is
not correct at all. They have got full
opportunities either for advertisements
or, in certain cases, for interviews.
And, especially where they find it diffi-
cult to get suitable men some of the
members of the UP.S8.C. have gone to
other countries also and found out
suitable candidates. So you will find,
Sir, that the UP.S.C. has full scope
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for making quite proper
recommendations after taking
steps as they think necessary.
task that they have carried on
varied and is also voluminous, and
is the reason why they require
support and the appreciation of all the
hon. Members of Parliament.

Eﬁeilg

1 would like now to refer to certain
points that the hon. Members made in
the course of the debate. I was
pointed out that there were certain
posts for which they could not find
suitable persons. Most of these posts
were of a technical character. Take,
for example. engineering. In this case
it has been a matter of great difficulty
to find out suitable number of com-
petent candidates. That is the reason
why the Ministry of Education have
been carrying on correspondence and
have helped a number of State Gov-
ernments for starting engineering
colleges and for starting maeadical
colleges as well. With the work that
they have carried on it has now

well as medical candidates.

May I point out, Sir, what great
efforts the Ministry of Education has
been doing in thiz resdect? In so far
as the candidates at Degree level are
concerned, 2533 seats Have been added
to what was already available at the
Degree stage, and at Diploma level
4215 seats have bean made available.
As I have pointed out, Government are
taking concrete steps to see that suit-
able candidates are available in the
country itself.

Another point also may please be
noted in this connection. Before Gov-
ernment ask the UPS.C. to give their
recommendations, Government have
now established a body known as the
Manpower Directorate. So far as this
body is concerned, it finds out what
would be the requirements of the
Central Government—and if the State
Governments require then we shall be
pleased to use their good offices for
the State Governments as well—for
the next year. Therefore, the requive-
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ments for the next year or immediate
future are assessed That 1s the mamn
work of the Manpower Directorate,
and where 1t 13 found that there are
deficiencies, then, naturally, those
deficiencies are filled n

The UPSC are now having a
recruitment on a mass scale so far as
such technical posts are concerned,
and the candidates are then called.
1f, {6F example, they have passed the
highest examinations 1n engineenng
or other techmical subjects it may not
be necessary to again take them
through certain examinations That 1s
the reason why the system of recrwt-
ment by wnterviews has been intro-
duced and 1t is having a very good
effect

Shri Braj Raj Singh: Is 1t not a
wviolation of the Constitution?

Shri Datar. Let the hon Member
wait In fact 1nthecase of IAS and
also IPS a large number of candi-
dates are recruited to a smaller extent
on that basis, here it 13 on a larger
extent, it is a mass recruatment.

17 hrs.
Shri Braj Raj Singh: Is it the
»

Shri Datar: Let me continue If
any questions are to be put, I shall
reply to them afterwards Therefore,
I would point out that Government
have been planning the whole question
of recruitment and the removal of
deflczencies, and ultimately they are
appointing such persons as and when
required.

An hon Member suggested that
there was some delay so far as the
actual appointments are concerned
Whenever the matter comes up before
the UPSC, naturally they give us
their valuable advice so far as the
technical quhlifications and academic
qualifications are concerned. Second-
1y, they also test or assess the poten-
tiality of the particular candidate
That is what is called not interview,
but a personalify test
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Mr, Speaker: What are the officss
for which this personality test is held?
There is an engineer who sits

Shri Datar: An engineer is there.
That 12 what I am comng to

Mr. Speaker: What is the need for
a personality test®

Shri Datar: So far as all such posts
are concerned, there are certain ad-
munstrative duties attached to those
technical personnel as well, and with
a view to enable the UPSC to havea
correct assessment, what Ig done 1,
there are experts or advisers associat-
ed with the work of the UPSC ..

Shri Braj Raj Singh rose—

Shri Datar: Will the hon Member
kindly wait?

Shri Braj Raj Singh: It is not for
him to say so It 1s for the Speaker to
say 1t I take objection to take orders
from him.

Shri Datar: I take objection to his
interference at every stage

Shri Braj Raj Singh: The hon
Spesker is to check me, not others

Mr Speaker: If I put a question,
it does not mean that the hon. Member
is allowed to do so0 ‘The Minister
speaks to me and through me to the
hon. Members Let there be no inter-
ruption The hon. Minister did not
interrupt any hon Member

Shri Datar: I did not

Mr. Speaker: Such interruptions
always break the thread of ones
speech Whoever be on his legs, can
he answer all the points that have
been spoken s0 far! What is the
meaning of such interruptions?! The
hon Minister may go on with his
speech

Shri Datar: Therefore, what
UPSC does in the first place is
to assess the capacity of the man
so far as his potentislities are
concerned Therefore, this person-
ahty test 13 not a formal test at



which are looked into,
UPS.C. are extremely careful to
see that they get out from the man
what he is likely to be.

Therefore, this particular personality
test is a very important test. Former-
ly, as you are aware, there were
separate marks so far as the per-
sonality test was concerned and the
general written tests were concerned
In some cases, a large number of
failures arc there and in spite of,

Shri M. P. Mishra (Begusarai)
rose—
Shri Datar: I shall answer all

questions later, after ten minutes.
Not now. Otherwise, the whole chain
is broken. I never interfered except
when I found some undignified remark
being made.

1 was pointing out that in all these
cases the marks for the writien tests
or the examinations and the marks for
the personality tests are now grouped
together and the man's qualification or
themn_n‘smmem&mh

very large, but so far as the interviews
and other technical matters are con-
cerned, they are assisted by outsiders,
by advisers, whose number is 1,300
odd. Therefore, you will find that
with the work of the U.P.S.C. are asso-
cisted many experts as advisers.
Therefore, the recommendations of the
Commission are of a very competent
character, After that is done, az and
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when it is found that the UP.S.C. can

naturally, before be is appointed, Gev-
ernment must be satisfied that he is a
man of good health and, naturally, of
good character and antecedents. Some
hon, Members, rather unfortunately,
stated that some constable goes and
that some money is given as bribe.
But that is not the way in which the
qualifications of the persons are found.
Therefore, after full consideration the
number of persons found disqualified
is not very large. At the highest
level, may I point out, so far as those
appointments are concerned, they are
made as and when required. Ours is
a Government, whose activities are
expanding year after year. Ag I have

Shri Punnoose (Ambalapuzha): He
cannot soar so high.

Mr. Speaker: Hon. Members must
be a little more restrained. What is
the meaning of interrupting like this?

Shri Punnoose: I just want to get a
clarification. You can help us, Sir.

Mr. Speaker: The hon. Member
does not want any help from me. 1
find there is hindrance from me.

Shri Datar: 1 was pointing out that
here we are following the system of
finding out whether Government are
getting suitable men, either ag adminis-
trators or as technical personnel, and
great care is exercised in finding out
suitable persons. As the hon. House
is aware, we accept all their recom-
mendations almost in their entirety.

Lot the hon. Members note that
there are so many cases, six thousand
and odd, and only in one case have
we departed from the advice given by
the U.P.S.C. There also, it was the case
of the conduct of a Government
servant, which was not proper. There
he bad just made some

preparations for offering a bribe, just
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preliminary preparations. The moment
he found that the man was a strong
one, immediately he stopped his
effort. In that particular case, the
U.P.S.C. took the view that the offence
was not proved. Technically, it is
correct. But here we have very clear
evidence from which it was perfectly
poasible to come to the conclusion that
the man tried to influence this parti-
cular officer for certain advantages
that he wanted, so far as seniority
and other matters were concerned.
Therefore, while the U.P.S.C. ook a
view which was somewhat lenient
Government took a view which was
very strong. So, I desire the House to
appreciate what we have done. The
man has been removed from service.
We requested the U.P.S.C. to look into
the matter. They stuck to what they
had said. Then Government consi-
dered it at the highest level—mund
you, that it was considered at the Min-
isterial level twice—and it was decid-
ed that in the interest of purity of the
administration even a preliminary
attempt of offer of bribe was highly
reprehensible and, therefore, the man
wag removed from servicee I wish
the House appreciates how Govemn-
ment are very strong, so far as the
erndication of corruption is concerned

Then, I would pass on to other
questions and would finish in about
ten minutes. A number of hon. Mem-
bers have rightly referred to the
strong criticism that the U.P.5.C. have
made on what they call “the falling
standards of education”. So far as that
gquestion is concerned, what the
TUPSC. have stated is a matter
which requires close consideration,
not only by the Ministry of Edu-
cation, but by the Ministries
of Rducation in the States and
by the Universities as well. Now,
their complaint is against the falling
standards in education, that students
do not come up to that level generally
to which they ought to come; they
have pointed out that they get a num-
ber of candidates who are of a very
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high order—some of them are very
brilllant, but they have to admit that
on the whole the standards have got
to rise. Therefore, may I point out to
this House that we are reguesting the
Education Ministry to consider this
question, to take proper steps and, if
they are so minded, they might consi-
der it 1in consultation with various
Universities as well.

Now, this is a subject which required

a specialised study and not merely the
ordinary studies that we have in the
schools and colleges. A specialised
study should also be there and it will
be a good thing if some universities
have courses for twition so far as such
students are concerned. If there is
such tuition and students are brought
up and are given & good training in
the various subjects which are always
before the public and which are always
known, then it would also help the
scheduled castes and scheduled tribes
candidates. It 1s true unfortunately
that their number is not rising, but as
1 have pointed out, we have made rules
according to which we do not insist
upon the highest standards, but upen
the minimum standards keeping in
view the requirements of the main-
tenance of ressonable standards. That
is what we have done and therefore H
is good that their number is gradually
rising though it will rise more provid-
ed the scheduled castes and scheduled
tribes candidates pass through a train-
ing before they appear for this exami-
mation,

I should also like to point out that
all sympathy is exercised towards the
legitimate claims of the scheduled
castes and I repudiate what the young
man on the other side said.

Shri Braj Raj Sisgh: What the
“Member” said.

Shri Datar: I wish he had not said
what he did to harm his own case.
We take particular care specially when
the interests of scheduled castes are
concerned. We look at the matter at
the highest level and we see that ao



Then, my hon friend Shri Sinhasan
Singh suggested that Government
have kept out of the purview of the
U.PS.C. a number of posts. That is
not correct at all We have kept
some posts at the lower levels, for
example, Class III and Class IV
appointments. Here also Government
do not make these appointments
directly So far as the lower appoint-
ments are concerned, Government have

ment exchanges. Government ask the
employment exchanges {o make nomi-
nations and generally we accept their
nominations When we do not, then
naturally we put down the special rea-
sons and then we have recourse to
other cases

So far as the temporary appoant-
ments are concerned, this is a legacy
of the war period. A number of per-
sons were taken in and naturally their
number has got to be reduced by pro-
per methods. Where in a department
their number is large and that depart-
ment is not likely to last long, then
naturally we shall have to have re-
course to retrenchment But there also
we have got certain categories or
priorities according to which those
persons, who are retrenched on
aecount of the retrenchment of the
department or on account of the
closure of the particular work, are
given a certain priority.

In addition to this what we have
done is that wherever a particular
depariment is there and that depart-
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ment has got to continue, then 60 per

the House long ago, that the Finance
Ministry have issued a circular and
that is being implemented, i.e., B0 per
cent of the people are being confirmed,

Then we have got also the quasi-
permanency rule according to which if
a person has three years’ service to
hus credit and his work is satisfactory
then we put him in a class which is
more or less analogous except in two
or three matters with the class of
permanent servants

We have got now the organisation
of services under the Central Govern-
ment. We have got the Central Ser-
vices organisation here in the Secre-
tariat We have got also the clerical
services organisation, the steno-
graphers services organisation and we
are trying to regularise and put every-
thing on a proper footing so far as
the morale of the services is concem-

ed.

I agree with Shn Harish Chandra
Mathur that we ought to give them
good conditions of service We ought
to expect full work from them. We
have to exact full work from them.

sible and 1n a spirit of complete hon-
esty We have to give them good
conditions  That is what we are
doing

So far as appomntment of temporary
persons is concerned., that becomes
necessary. For example, when a
post is likely to last only for less than
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of the UP.S5.C. The matter has to be

U.PSC. informed and we review
cases from time to time, every six
months and if it is found that an
appoinunent is likely to last beyond
one year, immediately reference has
got to be made to the UP.S.C. That
is the reason why in this Report, no
reference has been made because very
good conditions have been evolved
with the consent of the UP.S.C.

In respect of matters whitn were
kept outside the purview of the
UPS.C., may I point out that even
before the Constitution came into
vogue, we had the Federal Service
Commission, and there were certain
posts which were kept outside the
purview of the Commission. Recently,
we have revised the whole thing, and
with the consent of the UP.S.C, let
the House kindly understand, we have
certain categories of services which
have to be kept out of the purview
of the UPSC. For example, if
Ambassadors are appointed, are we to
take the matter to the UP.SC.? If,
for example, there are certain posts
which are of a highly technical
character. naturally, we need not go to
them.

One bhon. Member suggested that all
the officers in the Planning Commis-
dmmnppo&nrzdmhlybythel’hn
ning Commussion That 15 not correct
at all The Planning Commis-
slon is also a department
of the Government of India and they
follow the same rules TUnder these
circumstances, it will be found that
the Government are trying their best
to see to it that their administrative
efficiency is maintained to the fullest
extent, subject to the requirements of
certain communities, weaker sections
Like the Scheduled Castes and SBche-
duled Tribes. These are the two com-
munities in respect of which there is
reservation of & parcentage not only in
respect of the all-India services, but
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view, namely, that the services have
got to be efficient, secondly, that the
services have to be kept satisfled and
thirdly, that we have to accept the
view generally of an independent
statutory body like the UPSC.
Taking all these things into account,
the Government are trying their best
to see that the efficiency of Govemrn-
ment service is increased as far as
possible

In this connection, may I make a
reference to two other organisations
which the Government have? So far
as the work is concerned, Government
have, for the last four or five years,
the organisation known as the Organi-
sation and Methods Division Every
delay, every lack of efficiency s
looked inte and immedaately, directions
are issued and explanations are called
for and the particular defect is remow-
ed. We have got also the Vigllance
Division which locks into all cases
that have led to corruption or are
likely to lead to corruption. There-
fore, Government are taking steps to
see that not only is corruption detect-
ed, but corruption is prevented as well.
Thus, you will see that we are trying
our best to see to it that the highest

T!mtlslhemmﬂywemnenﬂ
ing the recommendations of the
UPSC to the fullest extent possible
There was only one case of non-
acceptance this yeer, and two years ago
it was two It hardly exceeded three
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the U.P.S.C. is concerned, itiscarried
on in the highest interests of the coun-
try, and 'so far as the Government are
concerned, we are trying to respect
thelr recommendations to the fullest
extent possible, except in a rare case
where the Government thinks that a
particular action by way of a depar-
ture from the recommendation of the
U.P.SC is necessary.

Shri Surendranath Dwivedy: Sir...

Myr. Speaker: The hon. Member
will hold his soul in patience.

Shri Datar: Some hon. Member
indirectly brought in the guestion of
regional representation. This is a
body which cannot function on a
regional basis. We try to function
solely on the merit basis. The sug-
gestion made by Shri Surendranath
Dwivedy might be followed—we have
no objection—io find out whether the
work of any particular university
requires special attention so that the
students or the candidates from that

is a matter which can be looked into
by the universities themselves, but on
the whole we are having a good re-
presentation from the States. Recently

good capacity or flair for administra-
tive work. Therefore, it is expected
that they would make good officers
either as L.AS. officers or as police
officers or as Class I or Class II
officers.

That is the very reason why one
hon. Member needlessly suggested that
the report makes painful reading.
My hon. friend Shri Harish Chandra
Mathur stated that there was nothing
against the Government. If I may put
it in & humorous manner, he was
almest dissppointed that the criticlam
aguinst Government was not so strong

i
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that I point out is that not only do
we accept the recommendations of the
UPS.C. but we try to put into effect
all the suggestions that they make for
further improvement. That is the
reason why we have here a report
which says very little against Govern-
ment. Even in respect of the two or
three cases where there was non-
consultation or non-acceptance, Gov-
ernment had very strong reasons.

Reference was made to one case, but
there under the rules as they were
nterpreted in 1951, there was no
need for reference when a Govern-
ment servant had to be appointed
from one department to the other. In
that particular case i1t was then not
considered mecessary that there should
be a reference. That iz the reason
why in 1851 no reference was made,
but subsequently it was considered that
it would be better and advisable to
meake a reference when a particular
man hasto be promoted to a particular
place or has to be "“given a higher
place Therefore, it was not that the
case was purposely kept back from the
purview of the UPSC

Then, 1n the other case also as you
would see, and as my hon. friend
Shr1 Harish Chandra Mathur would
agree, so far as the ex-railway officers
were concerned, we reserved a certain
percentage in order to meet the claims
of these ex-railway officers to be taken
or absorbed in the raflway system of
Government of India. There a certain
percentage was reserved for the pur-
pose of doing justice to these persons,
There, the matter had been referred
to the UPS.C, but the UPSC stated
that under the federal financial inte-
gration scheme it was not necessary to
refer the matter to them, Therefore,
they said that it would not be proper
for them to give any advice. They
suggested that this question should be
decided after consultation by the Rail-
way Ministry with the Home Ministry,
and that procedure was followed.
When again a reference was made in
respect of some matters, they said that
thia particular percentage should not
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be reserved for these people because
men from the former States in other
depariments would rase a complaint,
But so far as the ex-State Railway
officers were concerned, that was
necessary, and that was equitable, and,
therefore, Government had to take a
particular course And the then Rail-
way Minister had to make an an-
nouncement which was halled with
applause by all sections of this House

So, you will find that whenever
Government try to take an action, they
always act m a proper way We have
never acted 1n an 1mproper way And
whatever we have done 15 always
subject to the approval of this House
From the manner in which the report
from the UPSC has come and the
manner 1n which a number of hon
Members tried to see whether there
was any defect but could not find any,
it 15 clear that we have got a clear
appreciation of the action of Govern-
ment not only by the UPSC but bv
this House as well

I am thankful to the House for the
very illuminating discussion or debate
that we have had Whatever sugges-
tions have been made by some hon
Members will be duly taken into ac-
count, and we shall try to enhance the
efictency of Government, because
that 1= the only object for which the
UPSC hac been maintamned and
Government will try their best to do
this in consultation with the UPSC

Shri Braj Raj Singh: A point was
made 1n the course of the speeches
enquining whether Government have
framed the regulations contemplated in
article 320(3) But the Miruster has
not made anv reference to this point

Shri Datar: I could not follow the
question

Shri Braj Raj Singh: He has not
read the Constitution

Mr Speaker: He wants to know
why the regulations contemplated in
article 320 (3) of the Constitution
have not been framed.
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Shri Batar: I shall reply to that.

Shri Harish Chandra Mathur: The
Minuster has conveniently forgotten
one point

Mr. Speaker: The hon. Member may
leave that alone What is his point?

Shri Harish Chandra Mahtur: The
Mimister has said that 1t 1s m consul-
tation with the UPSC that they have
exempted certain posts But what 1
want to pin-point the attention of the
House on 1s that they have deprived
this House of the j)urisdiction to
examine the rules and regulations
which have to be laid on the Table
of this House under article 320 (3).
A recommendation or proposal was
submitted by the UP SC 1n 1851, and,
the UPSC have referred to it year
after year It may be that the Home
Minister and UPSC may be agree-
able to certain rules which they are
following at present, but they have
deprived this House of the jurisdiction
to examine those rules and regulations
which should have been placed on the
Table of the House

The Minuster has also slurred over
another question which I had referred
to namely, the extension of the <er-
vices of the superannuated staff

Shri Thimmalah: From the report of
the UPSC we fined that they have not
approved of the action taken by Gov-
ernment against an execufive engineer
who has been dismussed for having
offered a bribe of Rs 100 to the
Deputy Director, Admimstration In
such cases, does the Mimister not think
that the dismussed officers go to court
and get acqutted, and then Govern-
ment will have to pay them salary and
other things® For, from the evidence,
I do not understand how an Executive
Engineer can offer only Rs 100 to the
Deputy Director, Administration

Shri Datar: Shall I answer the first
qu-ﬁmﬂﬂt? May I peint out that !
have already answered that question?
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We had regulations before the Consti-
tution came into force, and under
those regulations certain posts were
excepted. After the Constitution, the
whole question had to be considered
afresh. Until the new regulation come
mmto force, the old ones continue,
according to the Constitution, There
was & long discussion between the
Government of India and the U.P.5.C
and a unanimous list of such posts has
been evolved. The matter is in the
last stages, and ag soon as the regula-
tions are published, a copy thereof
will be kept on the Table of this
House. There is no desire to keep the
House ignorant of those regulations.

Every attempt is made to finalise the
regulations ag soon as possible. Then
naturally proper steps will be taken
The point I want to impress on hon.
Members is that whatever we try to
exclude has the approval or the im-
print of aproval of the UPSC
Therefore, therc can be no gquestion
at all of excluding certain posts Thi-
answers both the hon. Members.

The last guestion I have to answer
about extension or re-employment.
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So far as that question is concerned,
there are various levels at which it is
independently looked into. Ordinarily,
as you are aware, we have got the
55 years rule in respect of superannua-
tion. It would not be proper to extend
it without full consideration, because
this rule is considered generally as the
proper rule so far as these adminis-
trative and other services are concern-
ed. Under these circumstances, when-
ever it is found that the services of a
particular officer should necessarily be
extended, then not only the particular
administrative Ministry but the Home
Ministry and the Cabinet also go into
the whole question, and then grant of
extension is given, especially in the
case of technical personnel. That is
what we do. In the case of all these
things, whenever any extension or re-
employment of one year has to be had,
naturally we consult the UP S.C and
act according to their advice.

17.32 hrs
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, the
14th March, 1958,
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Subject

ORAL ANSWERS TO
ONS

.2
Na.
916,

917.
918,
919.

920.

921
922
923
926.
927
929.

949.
930.
932

933.
934

935.

938

942.

943.
944
945.

Small Scale  Indus-
tries

Hindi Lexicon

Trade with Portugal
Cosmic Ray Ressarch
Station, Gulmarg
Occupation of Char-
land by Pakistan
Plastic Industry
Central Assistance to
Bihar State

Small Industries Ser-
vice Institute, Ludhiana
Tea Plucking Machine

Pilgrimage Passports
Coir Industry

Export of Coir Pro-
ducts

Industrial Estate, Al-
lahabad

Coal Dealers 1m
Delhy

CP.W D.in Assam
International Atomic
Agency

Mandi Rock Salt
Mines

Match Industry
Athertan West and
Company Ltd Kanpur

Small Scale and Cot-
tage Industries 1n
Budget of Orissa for
1958-59

Export of Wheat and
Rice Bran
Unemployed Tramned
Engineers

S.N.Q

No.

§. Mangla Dam
6. Charbatia Refugee Camp
in Onssa
WRITTEN ANSWERS TO
QUESTIONS

S.0.
No.

924.

93s.
928,
93r.

News print  Factory
Nizamabad

Bank Employees
'l‘u Bxport
of Unemploy-

m n States

DAILY DIGHBST
[Thursday, 13th Morch, 1958,

Corumns

4655-99

465558
465861

4661-62
4662—64

4664—68
4668-69

4669-70

4670-71
4671-72
4672-73

4674

4674—76
4677

4677-78
4678-79

4679-80

4680—82
4682—84

4684—86

4686—388
4688—91
4691-92
4692-91

4694-96
4697-99

4700—16

4700
4700
4700-01

4701

Subfect
WRITTEN ANSWERS TO
QUESTIONS—contd

§.
Ne

936. Propaganda of Ann—

937 Indultrll] Ptoduction

939. Central S1lk Board

941, and Srmll
Industries

946. Closure of Cotton
Mull

s .

947 Small Scdle Indus-
tries

948 LF.S. Officers Travel
by Foreign Air Line

950 Compensation Claims

95t Buildings belonging to
ex-rulers of States

952 Indo-U S Trade Agree-

s ment

o2
1221 Motor Tyre Factones
1222 Printing Presscs

1223. Production of Matches
1224 Sodum Sulphate

1225. Tea Plantation
Labourers

1226. Unemployment among
Agricultural  Labou-
rers

1227 Indebtedness of Agni-
cultural Labourers

1228 Rubber Plantatu n

Labourers

1229 Employees Provident
Funds Acdt

1230 Lkmployees Provident
1und

1231 Membership ol Em-
ployees’ Provident
Fund

1232 Lxtensim of Emplo-
yees Pruovadent Funds
Act

1233, Chumucals

1234 Small Scale Indus-
tries

1235. Dusplaced Persons an
Katah IDhstrct (Rajas-
than)

1236 Displaced Persons n
Tripura

1237. Dasplaced Persons in
Trnpura

1238 Khadi and Industnies
Board, Tripura

4882

4701-02
4703

4703-04

4704
4704

4705-0b
4706

4707
4707

4708
4709
4709-10
4710

4711

4711-12

amz
4712-13
4714-15

4715—17
4717

4717-18
4718-19

4719-20

4720-21
4731
4731-22

4733-23
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Subject Subject
WRITTEN ANSWERS TO
UBS Se=conid. PAPERS LAID ON THE
U.?S‘ 0. RO TABLBE—comtd. COLUMNS
No. COLUMNS Resolution
1239. Aluminium Plantnear o. 131/CF/s7,
Rihand Dam . 4723724 “Magh,ﬁ:;ﬁ. 4th
1240. ‘“‘Saghan Kshetras” . 472425 i ek
1241. National Small In- (ii) A copy
dustries Corporation . 4735 of the two Notifi-
cations, under
1242. M/s. Birla Brothers Sub-Section 6]2
(Private) Ltd. . 4726 lf Su‘.'uon 3 of the
1243. Training - cum - Prn- Bssential
duction Centres for modities Act,:gss
ajRosay (iti) A copy ot the
1244. Dllplmd Perwm ‘Annusl R -y
in UP. . 4727 the " Hindustan
1245. Export of Sﬂkl‘-‘almc 4727 ggles :rlrti;“}fe
v . t
1246. Export of Jute Goods 4727-28 s udimmmn
1247. Registered le{luiu forthe year 1956—
in Marathwada Region 7, under sub-
(Bombay) 4728 section (1) of Sec-
1248, Bhoodan Lands . 4728 tion 63?: of lhe
1249. Bicycles . . . 4729 Companies  Act.
. 1956.
1250. goglgn‘:rs Visit to
.E.F.A. . 4730 POR BSTI
1251. Projects for Food RBCOMI“?-I;-EE m“sﬁg-‘?
output in Kerala 4730 BED . . 474
1252. Small Scale Indus-
tries in Punjab 4730-31 Fu:l;l:}epnﬂ was pre-
12 Displaced Persons in y
53 Dnll:t . 4731 GENERAL BUDGET-GENE-
1254. Labour m,wt" , 4731 RAL DISCUSSION . 47414811
1255, Migrants from West General Discussion onthe
Pakistan . 473132 General ’ ;?’#‘ﬂi;
1256. Displaced Pr.-rsuns Continued. Cuss
56 frorg West Pakistan 4732 was not  concluded.
1257. Pakistan Pilgrims . 4732 MOTION RE REPORT OF
1258. Zanzibar Trade Mis- u.PSC 48118
sion . . . 4732
1259. Indian Embassies Shri Harish Chandra
Abroad . . . 4733-34 M.ntlm' moved the Motion
1260. C.P.W.D 4734 or Consideration of the Re-

' AT, pmta!theU‘.l’SC.htthe
1261. Trade with S\\'luer- year 1956~ TMGW'I
land 4735 thereon

1262. Import ufSlﬂ'ron lnd
Blckaminy Tou e e
1263. nins inthe
Centres . 4736 irs (Shri Datar) replied to the
PAPBRS LAID ON '!'I-!B
The followi 4736 M:}'HB A'I'H El.ﬁm{mwg“v
14 >
were 1aid on n:“rmf"
(D A copy of the Further General
t on the General Budget, 19

India, Scientific and Private Members R,




